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LOK SABHA Dr. M. M. Das : All the activities of

Monday, 12th September, 1955

The Lok Sabha met at Elcven of the Clock.
[MR. SPBAKER in the Chai]
ORAL ANSWERS TO QUESTIONS

Sahitya Akademi

*1654. Shri D. C. Sharma: Will the
Minister of Education be pleased to lay
a statement on the Table of the House
showing:

(a) the names of the institutions which
received grants-in-aid from the Sahitya
Akademi and the amount given so far to
each of these institutions during the year

19555

(b) whether any further amount has
been ear-marked for this purpose during
the current financial year; and

(c) if so, how much ?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das) :
a) No grant has been paid by the Sahitya
emi to any institution during the year
1955.

(b) and (c). No amount has been provi-
dei by the Sahitya Akademi for grant to
institutions during the current cial
year.

I may add that the executive board of
the Akademi has laid down the policy that
the Akademi will neither affiliate nor

ive any grant to any institution as such.

t, the Akademi has given one grant only.
A grant of Rs. 15,000 has been gi en by
the Akademi to the Malayalam poet Shri
Vallathol Narayana Menon to enable him
to publish the translation of Rigveda in
Malayalam. Such assistance is sanctioned
by the executive board of the Akademi on
the recommendation of the advisory board
of the language concerned.

Shri D. C. Sharma : May I know if
the Akademi has formulated any programme
of awards and prizes for distinguished men
of letters in India ?

86 L.S.D.—1

the Akadeni have been published in annual
report of the Akademi for the yeat 1954=
ss and I think—I am not sure about it—
acopy has been placed in the library for
the information of the Members.

Shri D. C. Sharma : May I know if
the Akademi has any programme for the
current year so far as the publication of
transla‘ions of Indian classics from one
languae in another language is concerned ?

Dr. M. M. Das : A detailed list of the

mme of work has been gi en in his

report and I would request the hon. Mem-
ber to refer to this report.

Sardar Hukam S:ngh : May I know
whether any steps have been taken by the
Akademi to foster better acquaintance and
mutual unders:aniing between the writes
of different languages in different regions ?

Dr. M. M. Das : Yes, Sir. This is
one of the aims and objects ofthe Akademi
and, already in our anthology of the Indian

etry for the year 1953 arrangements have

een made to select ten poems from each of

the 14 languages mentioned in our Consti-
tution and translate them into Hindi.

Shri Kelappan : May I know if any
applications were received for help from
this fund and the reasons why they were
refused ? '

Dr. M. M. Das : We have received
applicatins from the Nagari Pracha rieni
Sabha, Banaras for a grant of Rs. 1 lakh for
writing a comprehensive history of Hindi
literature. We have received another
application from Mrs. S. Ketkar for Rs.
10,000 for publishing the remaining two
volumes of late Dr. S.V. Ketkar's
Pracheen  Maharashtra. We have

.received a third application tfrom

the Ramakrishna Mission Vidyalaya of
Coimbatore for a grant for resurcl": publica-
tion of Thirukkural in Tamil. The Sahitya
Akademi has r ferred all these applications
to the Ministry of Education.
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Shri Datar : I am not in a position to
disclose what the State Governments have
stated but we shdll be bringing a Bill-as
early as possible.

Aid from USSR

*1646. ShriIbrahim : Will the Minis-
ter of Finance be pleased to state :

(a) whether a group of Government
officials who visited the U.S.S.R. in June,
1955 to study the facilities available in that
country for training Indian nationals under
the U.N. Expanded Programme of Techni-
cald Assistance, has submitted its report;
an

(b) if so, whether the report will be
laid 6n the Table of the House ?

The Parliamentary Secre to the
Minister of Finance (Shri B. R. Bhagat):
(a) Not yet, Sir.

(b) Does not arise at this stage.

Shri S.C. Samanta: May I know in
which subjects these trainees will be trained ?

Shri B. R. Bhagat : The report is
yet to be received. The personnel that we
sent included men from the Central Water,
Power and Navigation Commission, Depart-
ment of Civil Aviation, Forest Depart-
ment and an Inspector of Mines. All these
subjects are, therefore, included.

Dr. Ram Subhag Singh : May I
know by what time the report is likely to be
submitted and what is the difficulty in the
way of the hon. Parliamentary Secretary
in placing that report on the Table of the
House ?

Shri B. R. Bhagat : The report is
expected to be received by the end of this
month. The team has come back onlv
recently, I think about three weeks ago.
They are preparing the report which
is going to be a comprehensive one covering

12 SEPTEMBER 19553
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all the aspects of technological and deve-
lopment fields. With regard to placing
this report on the Table of the House, it
w;ljl be considered after the report is recei-

Shrimati Ila Palchoudhury : May

I know how many Indian students are

expected to be sent for this sort of trai-

ning ? Is there any approximate idea ?
¢

Shri B. R. Bhagat : There cannot be
any approximate idea just now; it is all
premature. After the report is received
then the natural process will begin; appli-
cations will be invited and then the availa-
bility of seats in USSR will be discussed.

Shri T. B. Vittal Rao : The hon,
Parliamentary Secretary has stated that in
the delegation which went there was one
Inspector of Mines. May I know who
that d;:erson was because in the delegation
which went there was no Inspector of
Mines and there was only a professor from
the Bureau of Mines ?

Shri B. R. Bhagat: I think the per-
son was Shri G.S. Jabbi, Deputy ief
Inspector of Mines.
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Defeace Secretary, Chief of
Army Stuff, Chief of Navy Staff,
Chief of Air Staff, Adjutant Gene-

ral, Secretary, Indian Soldi:rs,
Sailors and Airmens’ Board.
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Shrimati Ila Palchoudhury : Is
there any provision for I.N.A. personnel
in this Fund ?

Sardar Majithia : Those I.N.A. per-
sonnel who served the Indian Army are
included.

Punjab University

*1661. Shri Gidwani: Will the Minis-
ter of Education be pleased to refer to
the reply gi\ren to Star.ed Question' No,
1425 on the 28th September 19c4 and
state the amount sanctioned to the Punjab
University fo: its rchabilitation ?

The Parl’'amentary Secretary to the
Min’ster Education (Dr. M.M . as) No
decition has been taken in the matter. A
certain deteiled info.mation asked for
from the University is still awaited.

Shri Gidwani : Is it a fact that the
Vice-Chancellor of the Punjab University
has been the Education Minister in this
connection ?

Dr. M. M. Das: I have got no informa-
tion whether the Vice-Chancellor has been
the Minister of Education.

Shri Gidwani : May I know how
much money has been spent so far and for
what purpose ?

Dr. M. M. Das : Rs. 72 lakhs have
been asked for as grants for the rehabilita-
tion of the Punjab University.

Shri Gidwani : Has the Government
come to any decision in the matter of sanc-
tioning further amounts ?

Dr. M. M. Das : ] have already said
that no decision has been taken in this
matter as certain detailed information asked
for from the Punjab University is still
awaited. :

Films

*1663. Chaudhuri{ Muhammed Shaf-
fee: Will the Minister of Finance be
pleased to stat::

(a) the amount earned by Russians
and Americans through the dist,ibution
of;hcir films in India during 1955 so far;
an

(b) the amount earned by India through
the distribution of its films in Russia and
America during the above period ?

The Parliamentary Secretary to the
Minister of Finance (Shri B. R. Bha-
gat) : (a) and (b). Information about the
amount earned by Russians and Americans
is not available but remittances to America
in respect of American films during January-
June, 1955 aggregated to Rs. 16,98,000.
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There were no remittances to Russia during
this period. India received no remittance
of funds in respect of Indian films either
from Russia or America during this period.

Shri Joachim Alva: Judging from the
amount remitted to America for the Ameri-
can films shown in India, has the Ministry
of Finance at any time, either this year or
during the last five years, prod ied the other
Ministries as to find out why o Indian
films are shown in America or not earning
a ything a: all ?

Shri B. R. Bhagat : Obviously, the
Indian films are not becoming very popular
in America. ,

Shri R. N. Singh : May I know why
they are not popular in America?

Several hon. Members rose—

Mr. Speaker : So many hon. Members
are rising. The point is, whether the
Government of India have made any investi-
gtion as to why Indian films are not popu-

in America.

Shri B. R. Bhagat : This, I think,
refers to the Ministry of Information and
Broadcasting.

Sardar Igbal Singh : May I know
whether the vernment is aware of the
fact that the U.S.A. have got some agree-
ment with some other Government like
Burma, by which some part of the i
through the films will be invested in the
country in which it is exhibited, and if so,
will the Government conside the desira-
bility of India also coming into some sort
of agreement of this type with the U.S.A.?

Shri B. R. Bhagat : I am not aware
of any ent between U.S.A. and
Burma. So far as the import of films as
into India is concerned, t is on private
account, There are private importers and
private exporters.

Calcutta National Bank Ltd.

*1666. Shri Kamath : Will the Minis-
ter of Finance be pleased to state:

(a) the stage which the liquidation
roceedings of the Calcutta National Bank
imited has reached;

(b) whether the Calcutta High
Court has ordered payment of dividends
to the creditors of the Bank; and

(c) if so, whether a copy of the High
Court’s Order will be laid on the Table
of the House ?

The Minister of Revenue and Defence
Expenditure (Shri A. C. Guha) : (a)
The Calcutta National Bank Ltd. was
finally ordered tobe wound up on 30-4-1953.
One official liquidator was appointed for
this purpose. On 12-3-§4, the Court
Liquidator attached to the High Court,
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Calcutta, took charge of the bank. Steps

have been taken for the sale of several of
the assets and properties. Directors of the

Court have been obtained in respect of the

sale of most of the remaining properties.

Steps are being taken for execution of
decrees in respect of claims decreed. A

number of other suits against the debtors

of the bank are pending before the Calcutta

High Court. Arrangements are also being

made for filing the lists of debtors in respect

of the claims of the bank against the remain-
ing debtors under Sec. 45D of the Banking

Companies Act.

(b) Yes, Sir. By an order dated 24-9-
1954, payment of a 100% divideni to
the preferential creditors of the bank and
to the Savings Bank depositors of the bank
upto Rs. 100/- has been ordered by the Cal-
cutta High Court, Also under another
order of the Calcutta High Court dated
16-3-1955, a dividend at the rate of 109,
has been declared to the ordinary credi-
tos--including depositors of the bank. Pay-
ments pursuant to both these orders are
under progress.

(c) Copies of the orders of the High
Court dated 24-9-54 and 16-3-55 are laid
on the Table of the House. [See Appendix
IX, annexure No. 11}

Shri Kamath : Has the Government
taken note of the High Court’s order dated
18th April, 1955, a copy of which is placed
on the Table of the House, that in spite of
the High Court’s order dated 24th Septem-
ber, 1954, no dividends to any ordinary
creditor of the bank had been paid until the
date of that order. Nearly for five months,
no dividen's had been paid. Have the
Government taken note of this and what
action ;mve the Government taken in this
matter

Shri A. C. Guha : A ten per cent
divideni to the ordinary creditors was
declared only on 16-3-1955. So, I do not
know how the liquidator could issue any
devidend before that date.

Shri Kamath : Is it a fact that the
former managing director of the bank is
being criminally prosecuted, and if, so,
may I know at what stage those proceed-
ings are ?

Shri A. C. Guha : There is already a
criminal case, and I think the court liqui-
dator is also oontemphtix)lghanother case
against thedx Chairx:nnn'_n.1 ere w;sl .no
managing director. ere was only a
Chairman of the bank.

Shri N. B. Chowdhury : May I know
whether any cstimate about the assets of
the bank has been prepared, and if so, what
is the amount ? .

Shri A. C. Guha : There is an esti-
mate of the assets—the book-value of the
assets—and also the liability of the bank.
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Shri N. B. Chowdhury : What is
that amount ?

Shri A. C. Guha : The total liabili-
ties of the bank were nearabout Rs. 3,20,00,-
000. The total assets of the bank were on
different items: buildings and real property
in different towns, Rs. 24 lakhs; G.P. Notes,
etc., Rs. 10 lakhs; cash and bank balances,
Rs. 22 lakhs; amount lying with the Reserve
Bank, Rs. 10 lakhs. I think there are some
other assets also by way o. loans which are
of very doubtful character. So, Ido not
know whether we should take those things
as real assets.

Shri Joacnim Alva : May 1 know if
it is not a fact that much before lhquidation
proceedings are filed, the Reserve Bank
steps in with a warning that the depositors
shall no more deposit money and that the
Reserve Bank has got a regular gradation
of warnings so that the banks may get time
enough to put their houses in order ?

Shri A, C. Guha : [ think the hon.
Member is referring to some recent co ven-
tion and practice followed by the Reserve
Bank, but most of the banks and particu-
larly this Bank closed, about five year ago.
But still the Reserve Bank was conducting
the inspections regularly and must have
been givi the necessary direc.ives.
The Reserve Bank is itself a creditor to this
Bank by a very large amount.

Bharat Electronics Factory

*1667. Dr. Ram Subhag Singh : Will
the Minister of Defence be pleased to
state

(8) whether the construction work
of the Bharat Elect oncs Factory is pro-
ceeding according to lLedule ;

(b? when the c- truction will be
compl.ted; and

(c) when the factory is likely to go
into production ?

The Neputy Min'ster of Defence
(Sardar Majithia): (a) Yes.

(b) Five Workshop buildings, which
constitute the major portion of the P o-
ject, are likely to be completed by the end
of April 1956.  Other ancillary buil-
dings will be constructed later.

¢) The factory is likely to commence
. p uction in 1956.

Dr. Ram Subhag Singh : May I

know whether all the machinery needed
for the construction of this factory has
been obtained and has arrived in India?

Sardar Majithia : I believe it is
already in the country.

Dr. Ram Subhag Singh : May
1 know whether this factory will be comple-
ted ?within the originally estimated
time
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Sardar Majithia : That is what is
expected.

Shri Bansal : May I know how much
capital to this project has been subs-
cribed by the Mysore Government?

Sardar Majithia : It is all done by
the Central Government. The capital
is Rs. 7 crores and there is also another
g.le of Rs. 2:5 crores as running capi-

Shri Ban:al : May I know if the at-
tention of the non. Minister has been
invited to the statement made by the
Chief Minister of Mysore that the Govern-
ment of Mysore would rather like that all
these factories of the Government of In-
dia should bs removed from Mysore ?

Sardar Majithia : I have not come- .
ac oss that statement; but the fact is that
factory will be functioning there; apart
from that the Hindustan Aircraft factory
is already functioning there along wih
the others. This goes to show that this
factory is going to be there also,

Apprentices in Ordnance Factories

‘
_*1669. Shri Hem Raj : Will the
Minister of Defence be pleased to state:

. (a) the number of apprentices trained
in 1951, 1952, 1953, 1954 and under traine
ing 1n 1955, in the various Ordnance
Factories  (factory-wise and year-wise);

(b) the subjects in which they were
trained ;

(c) how many of them left without
compl their training;

(d) the loss incurred by Govern-
ment thereby ?

The Deputy Minister of Defence
(Shri Majithia) : (a) 1951-Nil; 1952—¢§
1953—50; 1954—84; 1955—241 (under
training).

It is not in the public interest to
give the figures factory-wise. .

(b) () Manu‘acture of—
(@) Nitric acid;
(®) Su phuric acid;
(¢) Gun Cotton " ; and
(d) Cannon Cartridges.
(11) Plumbing for chemical plant;
(#5) Tanning and Cu rying of leather;
(sv) Harness and Saddlery;
(v) Tailoring and Cutting;
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(vi) Filling of ammunition;

(vis) General Mechanical Engineering/
Mechanical Engineering trades; and

(viii) Steel production, rolling and
forging/Non-ferrous metal production,
rolliing and extrusion and wire
drawing/Foundry practice.

© From 1951 to 1954, ten apprentices
left their courses of training without comp-
leting them.

(d) The Government incurred a total
loss of Rs. 6,729/- approximately.

Shri Hem Raj : May I know whether
any regard is paid to the appointment
in the different factories of those appren-
tices who have a specialised in their res-
pective  trades ?

Sardar Majithia : I have not quite
understood the question; yet, if the hon.
Member wants to know whether those
particular aggrentices are put in their
respective trades, the answer is, ‘they defi-
pitely are.

Shri Hem Raj 1 May I know whether
any opportunities for getting higher train-
ing are given to these apprentices after
they bave completed their courses?

Sardar Majithia : Yes, if they are
found to have exceptional meris, they
certainly are encouraged.

Shri Ajit Singh : May I know whether
there is any reservation for Scheduled
Castes in these ordnance factories ?

Sardar Majithia : I do not think
there is any reservation for Scheduled
Castes; merit is the only criterion.

Shri Hem Raj : May | know whethe
the reason why some apprentices have
left is poor teaching, inefficient staff, poor
equipment and want of standardised cur-
riculum ?

Sardar Majithia : No, not because
of those things. They left because they
mostly found that the instructions weie
not to their liking.

et frarcoredt Agw : W
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Sardar Majithia ? Firstly, I think

I would require notice for that. I do

not think there are any lady trainees in

these factories, because the job is such that
it requires reallyhard work.
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Shri Datar : The first case of 1949
was in a Court in Assam State.
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Shri Datar: I am not able to follow
the question.

Mr. Speaker : The question is whe-
ther it becomes convenient to the accused
and the parties concernad to approach
the witnesses because of the delay.

Shri Datar: That is true; I agree
that every delay in these cases gives fur-
ther opportunities for the accused to
tamper with the witnesses. But some of
these delays are due to the accused them-
selves; they take the matter at various
st ges to various couw ts like the High Court
and the Supreme Court,

Shri Kamath: Has the newly created
Director of the Administ.ative Vigilance
Division, referred to in the statement
laid on the Table of the House on the 18th
August, started supervising the work of
the Special Police Estaiblishment, so that
the investigations and prosecutions can
be conducted with speed and vigour?

Shri Datar: Yes, he has started the

.o

work already and he has been giving his.

attention to the S.P.E.

Lands in Aurangabad Cantonmen

*1673. Shri H. G. Vaishnav: Will
the Minister of Defence be pleased to
state:

(a) whether land-owners holding
lands in the Cantonment at Auranga-
bad in Hyderabad State have made any
representation regarding inteiference by
the Military Authorities;

(b) whether the issue of their pro-
prietary rights over the lands is raised
in this dispute;

(¢) if so, whether the matter has
been decided; and

(d) if the answer to part (c) above
be in the affirmative, in what manner?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes; certain
licencees, not land-owners, have made
scuh representations.

(b) Yes.
(c) Yes,

(d) Preliminary enquiries reveal that
these persons aire merely licencees of
Government lands. They  have been
informed through the Secretary of the
Land Owners Association that the sites
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In question has been held on annual tempo-
rary licences by the individuals co cerned
upto macch 1953 and as such they had
no claim to the lands in question and that
tie hcenceeq may be aivised o re -ularise
ttte occupation beyond Ma.ch, 1953 b
ta' ing a lease from the Cant.nment Board,
Auran- abad.

Shri H. G, Vaishnav: Are the
Government aware that there are decision
in favour of these persons about the
ownership of these lands and now they
have represented that they are not lice -
cees, but owners of the lands, in view of
the judgement of the court?

Sardar Majithia: I require notic
for that; but they have been taking oure
leases annually up to 1953. It waso ly
in 1953 that certain people did not apply
for the leases; and as a result of our re-
peated reminders, six people have applied
for the regularisation of the lease, and tnat
h s been given to them. The remaining
16 have not, as yet, even cared to reply
to the letters.

Shri H. G. Vaishnav: Is it not a
fact that since 1953 only this d ficulty
has been there and before that they were
taken to be the owners of the la d and
were regularly obtain.ing receipts after
psyment as land-owners

Mr., Speaker: I am objecting to the
hon. Member going into the details of
the case. The hon. Member referred
to the judgement of some court. If there
are judgements, they will have to be given
effect to by the Government.

Shri H. G. Vaishnav: The ques-
tion is, whether the Government iave
paid any attention to the allegations or
the contentions in the epresentati n in
which the judgements have been quo.ed?

Mr. Speaker: I think the hon.
Member is going into the merit of the
case.

Shri U, M. Trivedi: May I know
whether this situation is entirely due to
the fact that, these Cantonments in
Hyderabad were in the hands of the
Government of India by virtue of the
foreign jurisdic ion and therefore the 1a .d
owners were not called land-owne,s?
Has not the situatioh changed because of
the present Constitution ¢

Sardar Mafjithia : I have rot
really quite grasped the question. But
after the Hyderabad State was taken
over, these lands which weie occupied
by the military of Hyderabad were taken
over by us and as such, they belong to the
Government ot Inuia..
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Smuggling

*1675. Sardar Igbal Singh: Will the
Minister of Finance be pleased to state:

(a) whether it is a fact that there
has been smuggling of horses from Pakis-
tan during 1955; and

(b) if so, therr number from  East
and West Pakistan separately ?

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
(a) and (b). Yes, Sir; therc has been
some smuggling of horses from West Pakis-
tan. The actual number of cases detec-
ted by the Customs authorities during
:?55 (up to 30-6-1955) is 9 involving in

I 9 horses.

Sardar Igbal Singh: May [ know
whether the Gouvernment give some per-
mission for the import of horses from
Pakistan ?

Shri A. C. Guha: Horses are allowed
to be imported generally on the recom-
mendation of the Turf Clubs It may
also be from Pakistan, The is no
particular ban on import from Pakuitan.

Sardar Igbal Singh: May I know
whether Government is aware of the fact
hat many of the horses which are running
in the Race Club are smuggled horses,
smuggled from Pakistan without an im-
port permit?

Shri A.~C. Guha: Generally we take
it that a race horse would be of the price
about Rs. 2 000. But, the average price
If these horses which have been smug-

led, I think, would not be more than

ﬁn. 300 or 400. I am not quite sure that
these are for racing purposes. Anyhow,
there has been some smuggling.

Shri Bogawat: Is there any import
duty on horses and if so, is that recovered
on smuggled horses?

Shri A. C. Guha: Unless the price
is at least Rs. 2,000 or more, there is n
import duty on horses. I do not think
these horses would be liable to any tax
because their average price was ncar about
Rs., 300 per horse.

Mr, Speaker: Thakur Jugal Kishore
Sinha: absent. Shri M. Islamuddin:
absent. Next question.

o Shri Krishnacharya Joshi: I have
80 . . . . .

er. Speaker: That will come in the
end.

Shri Krishnacharya  Joshi: I
have also tabled a question. I have

.
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received a communication from the office
saying that my name will be bracketed.
My name is not found here.

i Mr. Speaker: I do not find it in my
st.

Shri Krishnacharya Joshi: I have

.received a letter. It is not here in the

printed list,
Mr. Speaker: He may put the question ?
Hoisting of Pakistani Flags

*1677. Shri Krishnacharya Joshi: Will
the Minister of Home Affairs be pleased
to sute:

(a) ‘whether it 1s a fact that Pakis-
tan’s National Flags were found flying
in Warangal and Nizamabad Districts
(Hyderabad) on the Independence
day and on the 17th August, 1955 ;

. (b) whether it is a fact that the same
thing happencd at several places in the
State alast year; and

(c) if so, the steps taken' by Govern-
ment in the matter?

The Deputy Minister of Home Aff-
airs (Shri Datar): (a) Green flags
resembling the Pakistan flag ‘were found
at two public places in Armoor in Nizama-
bad District and at the Nekonda Railway
Station in Warangal District on the dates
mentioned.

(b) Yes.

(c) The three cases which occurred
during this year are under investigation.
There were nine similar cases in 1954 of
which two have ended in ‘conviction, two
are pending trial, one has bcen withdrawn
and four are under police investigation.

Shri Krishnacharya Joshi: May 1
know whether there is an organised party
which is responsible for this mischief?

Shri Datar: That question also is
under investigation.

Shri Krishnacharya Joshi: May I
know whether the persons who are respon-
sible for hoisting the flag are Pakistani
nationals or Indian nationals?

Shri Datar: I am not in a position
to say categorically at this stage.

Shri Krishnacharya Joshi: May 1
know how many persons were convicted
in the last year’s hoisting of flag?

Shri Datar: I have not- got that
number. There were convictions in two
cases.

+ Dr. Suresh Chandra: May I know
whether the persons convicted last year
were Pakistani nationals or Indian nationals.
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_ Shri Datar :
notice.
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Camp College, Delhi
*1678. Shri Ram Dass: Will the

Minister of Education be pleased to
state :

I should like to have

(a) whether Government have appoin-
ted a committee to report on the future
of Punjab University Camp College _in
New Delhi; and

(b) if so, the main recommendations
of this committee?

The Parliamentary Secretary to
the Minister of Education (Dr. M. M.
Das): (a) Yes. Sir.

(b) The Committee has not so far
submitted its report.

sfttmag T ag aa ¢ f®
e R dar F FA A & §
Ja & faerfaai sl wegms |
ey 4@ wo R 7

Dr. M. M. Das: Government have
taken action. There may be some dis-
content about delay. After all, the matter
has to be given careful consideration, before
some decision is arrived at,

Shri S. C. Samanta : Is it not a fact
thas this University College helps the em-
ployees in the Central Government very
much? If so, whe} did the question of the
gbc;lition of this University College come
in

Dr. M. M. Das: There is no question
like abolition of—uot University; the hon.
Member is referring to the Camp Colle;
this college. The whole question will be
gone into by a special committee of four
members.

Shri T. S. A. Chettiars Who are the
Members.

Dr. M. M. Das: Dr. K. S. Krishnan,
Director, National Physical Laboratory,
Ex-Chief Justice Mahajan, Dr. V. K. R. V.
Rao of the Delhi School of Economics,
Delhi University and Shri K. L. Joshi,
formerly of the Education Ministry, now
in the Planning Commission.

Shri S. C. Samanta: May I know
why the question came up and why a Com-
mittee has becn sct up ?

’
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.Dr. m. m. Das. The reason was that
this Camp College is in the territorial
jurisdiction of the Delhi Uni /etsity, but
it is under the administrative control of,
[ mean, affiliated to the Punjab University.
it was by a temporary permigsion given
by the Government of India due to the
rcfugee problem that this Camp college
came into existence. It cannot be allowed®
to g% on for an unlimited le..gth of time
now

st v W w97 3 AW & fF Ay
weA faew &1 oF & wrferer @ ogi
F ST 9 A FAQ § &g wrAT qvAw
g T F WO AT @A T
6 §, W w gew § W AT Q@
wifesr T g wifed

Dr. M. M. Das: All these questions
will be taken into consideration by the
Committee before they arrive at a decision.

Sardar Hukam Siagh: My. hon.
friend’s question has not been answered :
whether there is any other institution in
Delhi which provides this system of im-
parting educarion while the students are
earning also.

Dr. M. M. Das: Without committing
myself, ] may say that I have no knowledce
of any other such irstitution in Delhi.

Mineral Oil

*1679. Shrimati 1la Palchoudhry :
Will the Min'ster of Natiiral Resources
and Scientific Research be pleased to
state:

(a) whether the Central Govern-
ment have advanced any money to the
Standard Vacuum Oil Company for
exploration of oil in West Bengal; and

(b) if so, the amount advanced?

The Deputy Miaister of Education
(Dr. K. L, Shrimali): (a) and (b). No,
Sir, The Central Government has not
advanced any money to Standard Vacuum
Oil Company. It has, however, incurred
an expenditure of Rs. 34,43.780 to-date
on oil exploration in essociation with
Standerd Vacuum Oil Company in West
Bengal.

Shrimati lla Palchoudhury: May
I know in what parts of West Bengal the
Stanvac are exploring these oil venues?

Dr. K. L. Shrimali: I am afraid I
cannot give the exact place. Somewhere
in West Bengal.

Shrimati Ila Palchoudhury: May
1 know if any experts from West Bengal
have been associated in this effort?
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Dr. K.L. Shrimall: The Standard
Vacuum Oil Co. has been asked to associate
a8 many Indians as possible.

Shrimati Ila Palchoudhury: That
was not my question; from West Bengal.

Dr. K. L. Shrimali: Not necessarily
from West Bengal. Experts could be
taken from all over India.

Shri Kelapp..n: May I know the
amount spent by the Oil company itself
on this exploration?

Dr. K. L. Shrimali: The arrange-
ment is that the Government of India
contiibute 25per cent. of the funds required
for expenditure on the joint operations and
the Standard Vacuum Qil Compsny will
contribute 7§ per cent.

Hindi Examinations Committee

*3680. Shri B, N. Mishra: Will the
Minister cf Education be pleased to
state:

(a) whether the Hindi Examinations
Committee has prescnted its report to
Government ; and

(b) if so, whether' Government will
lay on the Table of the House a state-
ment giving main points of the report?

The Parliamentary Sec to
the Minister of Bducation (Dr. M.
Das): (a) Not yet.

(b) Question does not arise.

Shri B. N. Mishra: It hgs become a
long practice. Last year also there was a
question. It was said that this committee
was being formed. May I know when
this committee will be formed ?

Dr. M. M.Das: There is no time limit
rescribed for the committee to submit
its report. It was appointed in January,
1954
Shri B. N. Mishra: If a committee
has been appointed, may I know the names
of the persons on the committee and may
I know whether the Government are
pursuing the matter to expedite it since
this prcblem relates to Hindi?

Dr. M. M. Das: Yes, Sir. Govern-
ment is doing everything in their power
to expedite the matter. The names of
the members are as follows:

Shri M. Satyanarayana, M.P.
,» Vijayendra Snatak.
» R. K. Chakravarti.
» G. P. Nene.
,» A. L. Nanavati.
., R. D. Sinha ‘Dinkar’, M.P.
+» N. Nagappa.

Dr. A. Sharma.

Shri Jethalal Joshi, M.P,
»» Magsn Bhai P. Desai.
+» N. A. Nedvi. ’
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Shri T. S. A. Chettlar: What is the
subject of reference?

Mr. Speaker: What is the qucstion.?
If the hon. Member wants to put a ques-
tion, he hastoriseand put the question,

Dr. M. M. Das : The terms of refer-
ecne are :. to examine the standards of
Hindi Examinations conducted by various
Hindi organisations in the country and to
consider the: question of their reocogni-
tiom, etc.,

U.P 'le.

*1682. Shii Sinhasan Singh: Will
the Minister of Home Affairs be pleased
to state the rumber of persons appointed
to cless T and II services directly by
the different Ministries without reference
to the Union Public Service Commissior
in the yeats 1953 to 1955, ar.d how many
cases out of them were subsequently
referred to the Commission for approval?

The Deputy Minister of Home Af-
fairs (Shri Datar): The information is
being collected ai.d will be laid on the Table
of the House as soon as possible.

Shri Sinhasan Singh : May I know
whether Government has not got the re.
cord sc far regardir.g the number of such
persons sppointed it the Homre Depurt-
ment ¢

Shri Datar: There are a 1 umrber
of Ministries and departments and other
offices and referetice has to te made to all
of them and then the replies collected.

Shri Sinhasan Singh: May I know
whe her the Home Minister himself hag
not a number of persor.s  who are appointed
in his own department? .

Shri Datar: This question was raised
before and Government has taken special
steps to see that all such caises are brought
to the notice of the U.P.S.C. and no
appointments in contravention of the
rules are made. :

Shri Sinhasan Singh: What are the
main reasons for such appointments when
there is the Public Service Ccmmission
for recruiting such officers ?

Shri Datar: All temporary appoint-
ments for a year or a shorter period ate
expected from the purview of the U.P.S.C.

Shri Sinhasan Singh : May I know -
whether these officers are mede subse-
quently permanent and confirmed ?

Shri Datar: Subsequently if they
are appointed to a permanent post,.then
their confirmation is taken into account
and is considercd.

Mr. Speaker: I want to state here
that the Government are undoubtedly
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collecting information, and they may take
some time. That is also true, but then
does ti.e informaticn which can be had at
the head cffice of the Government take
such a l:ng time to collect? Perkaps
it creates # suspicion that gverything ir
not proper.

Shri Datar: There is no such thing
as a head office here. The Ministry deals
with the question of the services and
whenever such questions are asked.
immediately information is called for and
when it is collected it is placed on the
Table of the House. There is no nreed
to suspect the bdcna fides.

M,. Speaker: I quite agree. But
the Central Secretariat is situated here.
It is a question of sending a peon or a
chaprasi around. When a question is
tabled in Parliament, it has to be treated
with due expedition.

Shri Datar: You will find, Sir, that
the question is also a very general rature.
Some of the offices afe not here. Anyway,
I have promised to supply the information
as carly as possible.

Central Board of Educatiom

*1684. Shri D. C. Sharma: Will
the Minister of Education be pleased
to state:

(a) how many mectings of the Central
Advisory Board of Education were held
in 1954-55; and

(b) how far their "recommendations,
if any, have been implemented?

The Parliamentary Secretary to
the Minister of Education (Dr. M. M.

Das): - (a8) One, in January, I195s.

(b) The recommendations were com-
municated to State Governments for
necessary action. The reports about the
action taken by them are still awaited,
and, on receipt, will be consolidated and
placed before the Board at their next
meeting .in the form of a Memorandum.

So far as recommendations of the Board
on which action is rcc}uired by the Centre
are concerned, the following committees
recommended by Central Advisory Board
of Education, have been agpointcd and have
already started work. They met on the
dates noted against each:

Committee on Gandhian

Philosophy 23-8-1935
Standing Committee on
Basic Education . 7th & 8th
' June,
1955.

Action has been taken on’ some of the
other recommendations . while some are
under eonsideration.
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Shri D. C. Sharma: May I know
if there is any need for this Central Ad-
visory Board of Education when boards
of education have been set up for educa-
tion at all the different levels? What
are the reasons for continuing this Cen-
tral Board of Education?

Dr. M. M. Das: ‘I may remind my
hon. friend that this Board of Education
came into being for the first time after the
1919 India Act, when Education became
a State subject, and the necessities that
were present in those days are also pre-
sent now. Education still remains a
State subject and there is a necessi.y for
a body like the Central Advisory Board of
Education, so that through this Body the
States may communicate with each other
and come to know what the other States
are doing.

Shri. D.C. Sharma: May I know,
Sir, if in view of the fact that this Board
keeps itself in touch with the various
States, it is necessary that only one meeting
should held in a year, and that the time
taken for the collection of material should
be’so ?unlim.ited that very few actions are

Dr. M. M. Das: [ think that is a
question of policy. Still, this Board deals
with all aspects of education so far as this
country is concerned, and such meetings
cannot be held every month,

Shri D. C. Sharma: Miy 1 know
what policy matters were decided upon
by tl';is Board during the years 1953 and
1954

1\

The Deputy Minister of Education
(Dr. K. L. Shrimali): On the re-
commendation of the Central Advisory
Board of Education, the Government of
India appointed a very important Com-
mission, namely the Secondary Education
Commission, and the recommendations
of that Commission are already bein
implemented both by the Central an
State Governments, so that the Central
Board of Education reviews the policies
from time to time and advises the Central
as well as the State Governments.

Shri K. C. Sodhia rose.~—
Physical Education and Recreatioa

*168s. Shri Ibrahim: Will the Minis-
ter of Education be pleased to state:

(@) whether any grant was given to
any institution fof physical education
and recreational activities during 1954-
555

(b) if so, the names of the institu-

tions and the amounts given in  each
case ; and

(c) whether the State of Bihar alse
received any grant for this purpose?
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The Parliamen to
the Minister of Edmytionsem M.
Das): (a) Yes. Sir.

(b) A statement is laid on the Table
of the House. [See Appendix IX, anne-
xure No. 12 ]

(©) No, Sir.

Shri Ibrahim: May I know the
distribution of grants State-wise?

Dr. M. M. Das: The grants are not
distributed State-wise, but there are special
conditions attached to these grants, and
these grants are given only to those organisa-
tions which sausfy these conditions.

Shri Jaipal S s Is it a fact that
the Rajkumari Coaching Scheme has also
been given a grant of about Rs. 5 lakhs?
What are the conditions for that grant?

Dr. M. M. Das: I want to have notice
of this question.

Recruitment to Indian Army

*1668. Shri Matthen: Will the
Minister of Defence be pleased to state:

(a) whether recruitment to the Indian
y is on a regional basis or on
a broad-based one; and

(b) the proportion of recruitment laid
down for each region according to the
old classification ?

The Deputy Minister of Defence
(Sardar Majithia): (a) Broad-based recruit-
ment is the policy of this Government.

(b) No fixed proportion was laid down
for any region.'

Shri Matthen: May I know ifit
would be more practicable and add to
efficiency if non-regular services are on a
regional basis as it was in the past?

Sardar Majithia: Our experience
at the moment is to the opposite effect.

Shri Joachim Alva: Is any sgecial
effort made to recruit Harijans and Sche-
duled Caste boys, matriculates, under-
graduates and graduates in the army as
well as in the clerical sections of the army ?

Sardar Majithia: They are all most
welcome-provided they fulfil the required
qualifications. ,

ft W TR . W TR &
amT g @@ wr § fr faw fagw
W ¥ gy i s & que #
v Wl R 4§, " ofr &g 9T a9
geqr # agigT Wi el dfw faer

12 SEPTEMBER 1955

Oral Answers 4688

W® &, @ ®1 I gHt 7 s wwar
A F HE A 67 T @ E ?

T wohfe ¢ faa i o
wfed 9g &7 et R &, 97 ¥ wumEr
ot g&@ T ¢

. Shri Hem Raj: May I know whether
in actual practice 1t still happens that the
recruiting staff makes distinction on the
basis of caste and sect and on the basis of
martial and non-martial races?

. Sardar Majithia: That distinction
is not recognised by the Central Govern-
ment, although I would say that it is
quite possible that some of the officers
may be making that distinction, but the
Central Government does not mak: that
distinction.

Cyclone 'in Malabar

*1659. Shri Punnocose (On behalf
of Shri A, K. alan): Will the Minis-
ter of Home airs be pleased to state
the extent of relief rendered by the Govern-
ment of India in connection with the
havoc caused by the Cyclone in Malabar
District in May, 1955°?

The Deputy Minister of Home Af-
fairs (Shri Datar): . A sum of Rs, 10,000
was placed at the disposal of the Governor
of )&mm from the Prime Minister’s
National Relief Fund. No other relief
was rendered by the Government of India
nor was any request for such relief received
from the State Government.

Shri Punnoose: May I know the
kini and the amount of damage caused by
the cyclone?

Shri Datar : I have not got that in-
formation.

Shri Punnoose : May I know whether
Government have received representations
from a number of people belonging to
the Laccadives Islands, who were stran-
ded on the mainland due to the cyclone,
a<king for transport facilities back to the
Islands ?

ShriDatar : The Government of India
to my knowledge, have not received any
such representation.

Shri Punnoose : Is it not a fact that
the Prime Minister received representations
from Members of this House and it was
promised that they would be considered ?

Shri Datar: That is the reason
why 1 added the proviso to my knowledge.
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WRITTEN ANSWERS TO QUESTIONS
Accommodation for Military Personnel

*1658. Shri  Keshaval 1 Will
the Minister of Defence be pleased to
state :

(a) whether family accommodation is
equal to the strength of the officers and
other ranks at the various military stations
and headquarters;

(b) whether there is any programme
to construct such accommodation for
them; and

(c) the number of bu'ldings construc-
ted in the years 1953-54 and 1954-55?

Th Minister of Defe
(Sltd:rDMq:;llttyhh) : (a) Nc: enee

(b) Yes.

(c) 1953-54—344.
1954-55—795.

afefae sive atepfie sead
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foren W qE SO A FOT G R
fooeft & QY frodly anfgfas sk
aierfor doad @ fag qauv-uy
7 ¥y @ gra ggEar &
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fm s & ewafew (w0
Qo Qo Tm) : tY  (INeg)

Birendranagore MLE. School, Tripura

*1662. Shri Biren Dutt: Will the
Minister of Education be pleased to
state :

(a) whether Government have re-
ceived any representation from Biren-
dranagore M.E. , School, Tripura to sanc-
ltiion the constructiop of tribal boarding
ouse ;

(b) whether the project officer has
also made a recommendation in this
behalf ; and

(c) the steps taken by Government so
far ?
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The Parliamentary Secretlﬁ to
the Minister of Education (Dr. M
Das) : (a) tc;ﬁl:). The requisite information

s been ed for from the Tripura
State Government and will be placed on the
Table of the House when received.

Industrial Credit and Investmen
Corporation .

*1664. Shri L. N. Mishra : Will the
Minister of Finance be pleased to refer
to the reply given to Starred Question
No. 139 on the 24th February, 1955
and state : .

(a) whether the Industrial credit and
Investment Corporation has started func-
tioning ; and

(b) if not, the present position ?

The Parliamentary Secreta to
the Minister of Finance (Shri B. R.
Bhagat): (a) Yes, Sir.

(b) Does not arise.

Bridle Paths—Manipur

*1665. Shri Keishing : Will
the Minfster of Home Affairs be pleased
to state ;

(a) whether it is a fact that Rs. 200
per mile are paid in the hill districts of
Assam for maintenance of the_existing
bridle paths ;

(b) whether it is also a fact that Rs.
sodonly per mile are paid in Manipur;
an

(c) whether Government propose to
upgrade the rate in Manipur ?

The Depu% Minister of Home
Affairs (Shri Datar): (a8) to (c). The
Chief Commissioner, Manipur has been
asked to supply the information, and,
as soon &s it is received, it will be placed
on the Table of the House,

Recruitment to Officers in South
Andamans

*r670. Shri Bhagwat Jha Azad: Will
the Minister of Home Affairs be pleased
to state whether any preference 1s pro-
posed to be given for Government em-
ployment to local candidates in South
Andamans ?

The Deputy Minister of Home
Affairs (Shri Datar) : Preference is given
to local candidates if they possess the re-
quisite qualifications and suitability.
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Up-Rajpramukhs

*1674. Dr. Natabar Pandey: Wil
the Minister of Home Affairs be pleased
to state the number of Senior and Junior
Up-R,?a; ramukhs in Part B States (State-
wise '

The Deputy Minister of Home
Affairs (Shri Datar): Only the States
of Madhva Bharat, Rajasthan and Saurashtra
have Up-Rajpramukhs and the number
in each case is one.
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Youth Hostels in Bihar

*31676. Thakur Jugal Kishore Sinha:
Will the Minister of Education be pleased
to state :

(a) the conditions prescribed for the
use of Youth Hostels ; and

(b) the names of places where Youth
Hostels are located in Bihar ?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(2) The Government of India have not
g_rescnbed any conditions for the use of

ouths Hostels,

(b) 1. Darbhanga.

. Mothihari
Ranchi.

Purnea

. Biharsharif Patna.
. Muzaffar ur.

. Batoyanath,

. Jamshedpur.
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Manipur State Police LCepartment

*1686. Shri Rishang Keishing : Will
the Minister of Home Affairs be rl:ased
to s'ate : :

(a) the number of police officers from
Assam on loan in the Manipur State Police
Department at present and their terms of
service ; and

(b) the reason for extending the
services of the officers on loan from year
to year ?

The Deputy Minister of Home
Affairs (Shri Datar) : (a) Two.

The terms of service are contained
in tte statement  laid on the
Table of the House. [See Appendix IX
annexure No. 14]. i

(b) Non-availability of local officers of
sufficient experience.

Industrial Finance Corporation

*1687. Thakur Jugal Kishore Sinha :
Will the Minister of Finance be pleased
to state :

(a) the number of hpplicadons n;oeived
up-to-date from Bihar State for aid by the
Industrial Finance Corporation ; and

(b) the amount sanctioned on  each
accepted application ?

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
(a) and (b). 27 applications were received
by the Corporation, out of which 10 appli-
cants were sanctioned loans to a total amount
of 2 crores 99 lakhs. The names of the
Companies which™ were sanctioned loans
and the amount sanctioned in each case
are given in a statement laid on the Table
}o}’ the }*llousc. {See Appendix IX, annexure

0. 15).

Unlicensed Arms

*1688. Shri Rishang' Keishing : Will
the Minister of Home airs be pleased
to state :

(a) the number of unlicensed arms
collected so far in Manipur from the hill
people ; §

(b) the number of arms surrendered
voluntarily by the tribal people and arms
seized by police ;

.
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(c) whether smu~gline or sale of un-

" licensed arms «n the border of Manipur

has been reported to the authorities ; and

. (d) if 50, the areas to which tho un-
licensed arms are said to have been smuggl-
ed or sold ?

The Deputy Minister of Home
Affairs (Shri Datar) : (a) to (d). The
infurmati n is being collected and will be
laii on the Table of the House in due
courss.

Afghan Students
87s. Shri D. C. Sharma: Will the
Minister of Education be pleased state :

(a) the number of Afgha* students who
were studyi in the various educational
institutes in India under the General Cul-
ml;lﬂ Scholarships Scheme during 1953-94 ;
an

\
(b) the number of Afghan students
similarly studying in India at present ?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) Eleven.

(b) Ten.
EBstate Duty

(Shri Krishnacharya Joshi :

(‘Shrl Vishwanatha Reddy:
876. * Shri S. C. Samanta

| Shri Tulsi Das :

Will the Minister of Finance be pleased
to state :

(a) the total amount collected as Estate
Duty during 1954-55 ; and -

(b) the total number of cases pending
disposal as on the 318t March, 1955 ?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): (a)
A sum of Rs.85,14,416 was collected as
Estate Duty during 1954-55 ;

(b) The total number of cases pending
disposal as on 318t March 1955 was 1823.

g feawer
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Training of Teachers

Shri Ibrahim : Will the Minister
of Education be é)leued to state the amount
allotted to each State in 1954-55 and 1955-
56 for training teachers for ic Schools ?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
A stat ment is laid on the Table of the
l-l6mj|se. [See Appendix IX, annexure No.
16.

Surplus Stores

879. Shri S. C. Samanta : Will the
Minister of Defence be pleased to state :

(a) the number of indents Slaced over-
seas for stores but subsequently cancelled
during the years from 1950 up-to-date,
year by year ; ,

(b) the number of cases in which com-
pensation had to be paid and the amount
actually paid ; and

the number of cases’in which un-
required stores and equipments had to be
accepted and value paid ?
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The Deputy Minister of Defence
(Sardar Majithia) s (a) The informa-
tion is not readily available. The colle tion
of this information will involve considerable
labour and time as each indent and con-
nected papers will have to be scrutinised to
find out whether and why the indent was
subsequently cancelled. Indents  which
become very old are sometimes cancelled,
as a matter of procedure, for placing fresh
indents for the same quantities when the
demand for the stores -continues.

(b) 10. The compensation paid was Rs.
31,877 approximately.

lﬁc) It has not been possible in the time
available to collect this information for
overseas indents only. There were, how-
ever, 2088 indents of this type (coverin
goods worth Rs, 248 lakhs approximatelyg
placed both in India and abroad.

Defence Technical Personnel

880. Pandit D. N. Tiwary: Will the
Minister of Defence be pleased to state
whether any steps have been taken by Go-
vernment in the current year to meet the
shortage of technical personnel for the
Froducu‘on of Defence requirements in so
ar a8 the designers and estimators are
concerned ?

The Deputy Minister of Defence
(Sardar Majithia) : Certain training
schemes are being operated in Ordnance

' Factories to train suitable candidates for

the grades of Draltsmen, Planners and
Estimators. Besides, certain facilities for
trainigf technical personnel exist and are
utilised in specialised branches of the armed
services. In addition to these, steps arc
taken to depute officials to foreign countries
and also by recruiting foreign experts to
implnta_rt the necessary training in India
itself.

Purchase of Land by Manipur
Administration

881. .Sln'l Rishang Keishing : Will
the Minister of Home Affairs be pleased
to state :

(a) whether Government are aware of
the fact that Government of Manipur is
purchasing a plot of land and house of a
retired Superintendent of Police for Rs.
50,000 ; and \

(b) if so, for what purpose the house is
to be purchased ?

The Deputy Minister of Home
Affairs (Shri Datar) : (a) There was such
a proposal but it was dropped ;

(b) For converting it into a Circgit
House as there is insufficient accommodation
m the present Travellers Dak Bun.alow.
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Youth Camps in Bihar

88a. Thakur J Kishore Sinha:
Will the Minister of Education be pleased
to state @

(a) the number of g)uth camps, Or-
ganised in the State of Bihar during 1955-
56 5
(b) the names of places where they were
held ;

(c) the nature of work done by them ;

(d) the amount spent on each camp
separately ; and

(e) the avemg; expenditure incurred
per head per day

The Parliamen Secre to the
Minister of Educ-ti‘:rny Dr. Aﬂ. Das).

g? to (e¢). A statement is laid on the Table
t

he House. {See appendix IX, annexure
No 17).

Discretionary Fund
.883. Shri Rishang Keishing : Will

the Minister of Home Affairs be pleased to
state

(a) the amount of the Discretionary
PFund placed at the disposal of the Chief

288 L.8.D.—2
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Corsminioner of Manipur for 1954-55;
an

(b) how the amount was utilised ?

The Depu%.Mlnhter of Home
Affairs (Shri Datar): (a) Rs. 10,000.

(o) The information has been called
for from the Chi f Commissioner, Mani-
pur and will be placed on the Table of
the House when received.

Banks in Liquidation

884. Dr. Satyawadi : Will the Minis-
ter of Finance be pleased to state :

(a) the names of the lanks, with head-
quarters in Uttar Pradesh, which have failed
since the 15th August, 1947.

d(b) the amount of deposits in each Bank
an,

(c) the total amount paid so far to the
depositors ?

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
(8) to (c). The required information is
given in the attached statement. [See
A ppendix IX, annexure No. 18.]
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LOK SABHA

Monday, 12th September, 1955

The Lok Sabha met at Eleven of the
. Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-51 am.
PAPERS LAID ON THE TABLE

DELIMITATIOCN CoMMISSION FINAL
OrpeEr No. 30

The Minister of Legal Affairs (Shri
Pataskar): I beg to lay onthe Table
under sub-section (2) of section 9 of
the Delimitation Commission Act, 1952
a copy of the Delimitation Commis-
sion, India, Final Order No. 30, pub-
lished in the Gazette of India Extra-
ordinary, Part II, Section 3, dated the
8th August 1955. [Placed in Library.
See No. S-320/55.]

STATEMENTS SHOWING ACTION TAKEN./

BY GOVERNMENT ON ASSURANCES ETC.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table the
following statements showing the
action taken by Government on
various assurances, promises and
undertakings given by Ministers and
on suggestions made by Members
during the various sessions shown
against each:

(1) First Statement—Tenth Session,
1955, of Lok Sabha
IX, annexure No. 1.]

306 L.S.D.

[See Appendix /
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(2) Supplementary Statement -
No. VI—Ninth Session, 1955, of
Lok Sabha [See Appendix IX,
annexure No. 2.]

(3) Supplementary Statement
No. X—Eighth Session, 1954, of
Lok Sabha [See Appendix IX,
annexure No. 3.]

(4) Supplementary Statement
No. XIV—Seventh Session, 1954,
of Lok Sabha [See Appendix IX,
annexure No. 4.]

(5) Supplementary Statement
No. XX—Sixth Session, 1954, of
Lok Sabha [See Appendix IX,
annexure No. 5.]

(6) Supplementary Statement
No. XXV—Fifth Session, 1953,
of Lok Sabha [See Appendix IX,
annexure No. 6.}

(7) Supplementary Statement
No. XXX——Fourth Session, 1953,
of Lok Sabha [See Appendix IX,
annexure No. 7.}

(8) Supplementary Statement
No. XXXV—Third Session, 1953,
of Lok Sabha [See Appendix IX,
annexure No. 8.]

(9) Supplementary Statement
No. XXXIII—Second Session, 1952,
of Lok Sabha [See Appendix IX,
annexure No. 9.]

(10) Supplementary Statement
No. II (Suggestions) —Fourth
Session, 1953, of Lok Sabha [See
Appendix IX, annexure No. 10.] v

Shri T. B. Vittal Rao (Khammam):
1 want to say one thing regarding
the statements that have been placed
on the Table showing the action
taken on assurances etc. Previously,
that is, about six months ago, the
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/practice was to intimate Members
that such and such an assurance on
such and such a question or during
such and such a debate had been ful.
filled and that the Member concerned
could refer to that. But that
practice has since been stopped by
the Department of Parliamentary
Affairs. 1 would suggest that the old
practice should continue, namely, of
intimating Members whenever such
statements are laid on the Table of

{ the House.

Mr. Speaker: I shall look into the
matter.

REPORT OF INDIAN DELEGATION TO
EIGETH WORLD HEALTH ASSEMBLY

The Deputy Minister of Health
(Shrimati Chandrasekhar): 1 beg to
lay on the Table a copy of the Report
of the Indian Delegation to the
Eighth World Health Assembly held
in Mexico in May, 1955. [Placed in
Library. See No. S-321/55.]

ESTIMATES COMMITTEE
THIRTEENTH REPORT

R fo e Fg (M)
& gare waww (veww fafred)
7 fede A #r gd fal Iw
F@E |

BUSINESS OF THE HOUSE

Shri H. N. Mukerjee (Calcutta
North-East): May I ask your direc-
tion in regard to a matter which ap-
pears on the Order Paper today? At
about half past two of the clock to-
day, we are expected to take up the
Displaced Persong (Compensation and
Rehabilitation) Rules. There are
about 122 rules, and nearly two
hundred amendments have been
tabled so far. I would like to have
your directions in regard to the
method of discussion. I feel that we
might have some general discussion

5 Prize Competitions Bill 13266

to begin with for about five hours or
S0....
Mr. Speaker: Let the formal busi-
ness be put through first. When 1
come to the business proper, the Bon.
Member may raise the point.

DEMANDS FOR SUPPLEMENT-
ARY GRANTS

The Minister of Finance (Shri
C. D. Deshmukh): I beg to present a
statement showing Supplementary
Demands for Grants in respect
the Budget (General) for 1955-56.

ELECTION TO COMMITTEE

CENTRAL ADVISORY BOARD OF
ARCHAEOLOGY

The Parliamentary Secretary to
the Minister of Education (Dr. M. M
Das): I beg to move:

" “That Members of this House
do proceed to elect, in such man-
ner as the Speaker may direct, -
two Members from among them-
selves to serve on the Central
Advisory Board of Archaeology,
constituted by the Government of
India.”

Mr. Speaker: The question is:

“That Members of this House
do proceed to elect, in such man-
ner as the Speaker may direct,
two Members from among them-
selves to serve on the Central
Advisory Board of Archaeology
constituted by the Government of
India.”

The motion was adopted.

PRIZE COMPETITIONS BILL

The Deputy Minister of Home
Affairs (Shri Datar): I beg to move
for leave to introduce a Bill to pro-
vide for the control and regulation of
prize competitions.
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Mr. Speaker: The question is:
“That leave be granted to in-
troduce a Bill to provide for the
eontrol and regulation of prize
competitions.”
* The motion was adopted.

Shri Datar: I introduce the Bill.

CHARTERED ACCOUNTANTS
(AMENDMENT) BILL

PRESENTATION OF PETITION

Shri C. R. Narasimhan (Krishna-
giri): 1 beg to present a petition
signed by thirteen petitioners in res-
pect of the Chartered Accountants
(Amendment) Bill, 1955.

BUSINESS OF THE HOUSE

Mr. Speaker: Now, I come to the
point of Shri H. N. Mukerjee. He
wanted to know the procedure for
the discussion of the Displaced Per-
gons (Compensation and Rehabilita-
tion) Rules.

-Shri H. N. Mukerjee: I wanted to
have your direction in regard to the
method by which we shall have the
discussion. We are only confirming
the rules. My submission was that,
subject to your consent, perhaps we
might have the general discussion to
begin with, because there are 122
rules and nearly two hundred amend-
ments so far—and more might come
in. If we take the rules one by one,
we may not get that total perspective
which is very necessary before the
fouse can make up its mind even in
vegard to individual rules. That is
why I wish you to give us some idea
as to the kind of general discussion
which may be necessary to begin
with, and then perhaps we can pro-
ceed to a consideration of the rules
separately.

Pandit Thakur Das Bhargava (Gur-
gaon): May I submit a word? When
the original Bill, namely, the
Displaced Persons (Compensation
and Rebabilitation) Bill, 1954 which

was subsequently passed into an Act,
was before this House, it was said that
the Bill was a mere skeleton; and this
was endorsed by the Minister in
charge also. We expected therefore
that when the rules would come the
detailed discussion would take place.
Now, those rules have come.

As a matter of fact, so far as the
rules are concerned, they involve the
consideration of many principles also.
1 should think that the suggestion
made by Shri H. N. Mukerjee is very
apposite. Unless and until a general
discussion takes place. and the points
are evolved on which we should con-
centrate, it will be difficult to go
through every rule and pass it during
the time that we have got at our dis-
posal. My fear is that if we accept
that as the basis of our procedure,
namely that we should start by going
through every rule, then perhaps we
may not be able to concentrate om
the principles.

I would therefore support Shri
H. N. Mukerjee and submit for your
consideration that 4 hours may be
devoted to the general discussion of
the principles involved in the rules. In
fact, these rules are just in the nature
of an Act really. Those things which
were missing in the original Bill are
now being placed before the House.
After the general discussion is over,
we may take up the specific amend-
ments, and then those amendments
may be gone into—as we generally
do,—that is to say, the amendments
are allowed to be moved, and we
have a discussion on them, and ulti-
mately the voting may take place on
such amendments as are moved and
pressed.

Shri N. C. Chatterjee (Hooghly):
May I submit that 4 hours should be
given for the general discussion?
There are certain important principles
which ought to be discussed thorough-
ly. That discussion may focus the
attention of the House and of the coun-
try to the more important points that
require elucidation in the course of the
debate. I therefore support my hon.
friend’s proposal, and suggest that at
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least 4 hours should be given for the
general discussion :

Shri Gidwani (Thana): I also’ sup-
port the proposal. But I would like
that we give 6 hours for the general
discussion and 6 hours for the consi-
deration of the amendments.

Shri D. C. Sharma (Hoshiarpur): 1
beg to submit that the time should be
allotted equally for the general discus-
sion as well as for the consideration
of the rules separately; that is to say,
6 hours should be given for the general
discussion and 6 hours for the consi-
deration of the individual rules.

Mr. Speaker: Anyway, we have to
work within the maximum limit of 12
hours. If that limit is kept, personally
I am not very particular as to
whether it should be 4 or 6 hours. But
as two views are expressed, I would
strike the mean by saying 5 hours, if
the House is agreeable to that. I think
that will satisfy all.

Shri N. C. Chatterjee: Agreed.

Mr. Speaker: So, we shall have the
general discussion for 5 hours, and for
the remaining 7 hours we shall have
the amendments.

Shri Kamath (Hoshangabad): Before
the House proceeds to legislative busi-
ness, will you bear with me for just
half a minute?

You are very well aware that the
House is well ahead of schedqule. The
Companies Bill which had been timed
for its winding up this evening is com-
ing to a close at 2 or 2-30 p.M. today.

On the 8th of this month, that is,
last Thursday, you were pleased to
observe with regard to the dropping
of the Question Hour as follows:

“The other alternative for the
Members will be just to curtail
all the debates and then of course
make room for two hours in the
course of time. We will see if it
is possible.”

So, you had said on that day, “we
will see if it is possible.” In view of
the assurance you have given and the

13270

new development that has taken place,
may I request you to resurrect these
questions from the cold grave of
written replies into the warm sunshine
of oral answers? I may add that I am
not pleading for myself, beosuse
there are no questions standing in my
name on those two days, but in the
interests of the House in general—
because once these questions are
admitted and supplied to Members,
they become the property ot the
whole Houszs—I would appeal to you to
reconsider your decision and make
room for these questions to be asked
either tomorrow or on the 24th or one
day tomorrow and one day on the
24th.

12 Noon

Mr. Speaker: The position is this.
The recommendation was made by the
Business Advisory Committee, and it
has been endorsed by the House. If
at all it has to be reconsidered now
asIsaid, it may be reconsidered—it
will first have to be considered by the
Business Advisory Committee and
then by the House. That is the first
part, so far as procedure is concerned.
On the merits, I do not express any
opinion, but I think, though we are im
advance in respect of the schedule’ till
now, we should let these rules be put
through, and then we shall see as to
whether there is an occasion for recon-
sideration. I am not quite sure that
the discussion on-the rules will be
finished within time, though I wish it
is finished in time for other reasons.

Shri Kamath: There is one little
snag, and that is this. Once the
answers are laid on the Table of the
House as written answers, then, of
course, we lose the chance for putting,
those guestions for oral answers.

Mr. Speaker: For one day. But let
us await the close of the discussion on
the Displaced Persons Compensation
and Rehabilitation Rules.

COMPANIES BILL

The Minister of Finance (Shri C.
D. Deshmukh): I am very grateful to
hon. Members for the kind references
that they have made. to me.
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1 should like to take the earliest
opportunity of passing on the credit
to a very large number of people who
have helped in the passage of this
legislation. First, I may pay a tribuﬁe
to the Business Advisory Committee
for making such an adequte plan for
the discussion of the Bill here. I owe
my thanks to, apart from my colleague
behind me, two other colleagues,
the Minister of Parliamentary Affairs,
for having helped us so actively in
securing despatch for the passage of
the Bill, and my other colleague, the
Minister of Legal Affairs, both in his
capacity as Chairman of the Joint
Committee and as my colleague in the
Government.  The Secretary  of
Parliament also has helped unobtrusi-
vely and so have many other efficials,
whose names perhaps it would not be
in order to mention. But the House
can well imagine who could have
played a part and devoted so much
care to the preparation and drafting of
the measure. There are also a large
number of people, first in this country
and then in the United Kingdom, both
official and non-official. who have
helped us at various stages with their
experience and advice. It is quite
clear that in order to come to the end
of this difficult journey, one must have
an element of luck. Yesterday, one
hon. Member said that unfortunately
we seemed to have ended on an un-
lucky number—649. Actually, we are
going to end on 658 clauses, and I do
hope that 58 is not as unlucky as 489.
Therefore, 1 agree heartily with one
hon. Member who said that it was a
lucky hand which was required for
- eoncluding the consideration of the
Bill. I would only add that occasion-
ally it also requires to be a plucky
hand. I regard myself as only a
Nimit:

“faforerars wa wearta’

“0, dexterous one, you are only the
occasion, because you have to steer
very carefully between right and the
left.”

‘I am thankful that it has fallen to
my lot to pilot the Bill, and in spite
of occasional hard words ana sharp
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tones, I am under a great debt of |
gratitude to the Members of the Joint '
Committee and the Members of the
House for their constructive and
helptul attitude, which was in evid-
ence on all parts of the House with-
out exception. I have appreciated
views which were obviously sincerely
held both on the right and on the
left and on this side and on the op-
posite side.

Shri M S. Gurupadaswamy
(Mysore): What about the centre?

Shri C. D. Deshmukh: The centre
happened to be my views; thereisno
great point in saying that I appreciate °
them. 1 have found myself in sym-.
pathy with the spirit of those other
views, as for instance, in the matter
of labour representation mainly to let
the day light in on the dark and
cavernous recesses of company
management, or in regard to ‘the
question of proportionate representa-
tion, and even in the matter of a more
penetrating audit. And I have given
my reasons why I have been unable to
accept the amendments in this behalf..,

The two major objectives that we
have constantly placed before us have
been (1) the workability of this com-
plex mechanism that we are contriv-

_ing and (2) the ‘desirability of not

undermining too much the sense of
responsibility among  shareholders,
directors and managing agents. Now,
with wide divergencies of views in this
matter, I think I pointed out that
some weightage must be given to

. Government as carrying the executive

responsibility for the performance of
the private sector, and that is why 1
have claimed that perhaps the views
that the Joint Committee and later on
Government put forward are the
v}ews which the House, should, for the
time being, accept, because we are
dealing with a very large sphere of
the indusrial world indeed.

Now, as regards the philosophy of
Bill—and I would agree that every-
thing to be valuable must have a phi-
losophy—Sir Asoka Mehta has drawn
attention to the ethos of the times. I
accept his view that the world of joir* -
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*stock finance must move with the
times and be in tune with prevailing
ideas, that the country is intolerant of
concentration of economic power and

70%&5&9’2““ n wealth and we can

! jgnore these trénds only at our peril.

« Indeed we recognise that there is in
this country a universal feeling that
power should not tend to concentrate
and disparities should not persist lon-
ger than necessary; and it is the busi-
ness of Government to prevent these
phenomena if they show themselves
to the common detriment. But, here
again, it is not a question so much of
ideas and ideologies but a question of

vjudgment. And, the questions we

, have to ask ourselves from time to
time are will the system of our pre-
sent choice work reasonably smoothly
and will it afford the optimum incen-
tive to both capital and labour. That
is indeed what is known as vishama
asi dhara nritya, that is tosay, avery
difficult exercise on the edge of a
sword, and this is where judgments
differ so widely.

The whole Bill embodies the judg-
ment of the majority of the House and
I am content to be guided by the
views of the majority. I have also
reason to believe that shareholders
are satisfied with the arrangement that
are now proposed as also those con-
cerned with the investment markets,
not only the prospective investors but
also those who are in positions of
authority in the various stock exchan-
ges of the country. Then the entre-
preneurs and the management experts

« seem to be reconciled generally to the

v provisions of the Bill. I have a feeling
also that labour is prepared to be co-
operative, subject to decisions being
taken on some of the important pro-
posals that are now being discussed
elsewhere in regard to labour’s parti-

¥ cipation in management.

[Panprr THAKUR Das BHARGAVA in the
Chair]

There are, as we are aware, a few
qd.issatisﬁed elements while the majo-
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rity has approved either whole-heart-
edly or with some reserve; and there
are others who are prepared to suspend
their judgment. Now, one extreme of
dissatisfaction is representative of the
capitalist view as given expression to
by Shri Tulsidas Kilachand. The gist
of his feelings was, abolish managing
agencies if you like but leave the
boards of directors alone. If his view
were to be well-founded, then, one
would expect that everything would be
agnt in the world of banks and insur-
ance companies where there are no
managing agencies. They should be
models of joint-stock enterprise. I
have been in very close touch with the
affairs of these two categories of en-
terprises, with banks in particular,
and I cannot say with confidence that
if everything is left to boards of direc-
tors, then everything is right in this
world. Therefore, as I had occasion
to say in the course of my speeches, it
is not axiomatic that abuse flows only
from one system or another. Abuse
seems to be inherent in the exercise of
power where money is concerned and
the real remedy would be that share-
holders should be more able to take
care of themselves.

In this matter, it seems to be essen-
tial that since individual shareholders
cannot properly discharge they are not
organised to discharge—their responsi-
bilities, it is essential that bodies and
associations of shareholders should be
strengthened and developed and those
who are interested in ensuring that
joint-stock enterprise in this country
is allowed to proceed with minimum

. fetters or hedges, or whatever vou

might term .it, should concentrate
their attention on organising and
developing shareholders’ associations.

Shri Sinhasan Singh (Gorakhpur
Distt.-South): Trade unions.

Shri C. D. Deshmukh: Trade unions
are well able to take care of them-
selves.

~

Shri Sinhasan Singh: There will he
then trade unions of shareholders.
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Shri C. D. Deshmukh: It is only an
analogy whether you call it a trade
union or anything else.

I recognise that matters cannot be
left entirely to the shareholders’
choice because we cannot afford to
ignore the economic consequences of
any measure to which we now give
our approval. Labour is interested,
the consumer is interested and other
parts of a planned economy are also
interested. And, it is because of this
wide reaction on any measure which
we may introduce and approve that
one often finds that it is not possible
to encompass everything within the
four corners of any particular mea-
sure. Some issues cannot fully be
dealt with here, for instance, concen-
tration of wealth. They might largely
have to be dealt with through other
means like fiscal measures, taxation to
some of which I made a reference
previously.

Then there is the important issue of
labour relations and the residual
sphere is so large that it is only the
fringe that one might attempt to deal
with in enacting a measure of this
kind. Then there is the question of
the special development and regula-
tion of industries. That is why, in
addition to this basic structure re-
gulating joint-stock enterprises in this
country we have to have other special
measures which will look after other
special aspects. We have the Banking
Companies Act, the Insurance Com-
Ppanies Act, the Electricity Act and the
Act for the development and regula-
tion of industries. Then we have
certain executive mechanisms which
also play a part. Apart from lincen-
ces under the Industries Development
and Regulation Act, we have the Capi-
tal Issue Control Act. Therefore, the
worth of anything that we do has to
be judged in the light of what we are
doing in all these spheres and not in
the light of what we are doing only
‘with company law.

I am sure the House must have wel-
comed the assurances that have been
given on behalf of capital by Shrl
Somani. I would deprecate the -.na-
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logy like our being after the body or
soul of the managing agents, and, if
we must have an analogy, I think, we
are after their head and heart; not after
their head in the head-hunting sense. !

Companies Bill

But we do wish that a change in heart
should come about. And indeed I
should be very much surprised if it
does not come about because I should
say that ready adaptability must be
the supreme quality of a successful
businessman, and it is surprising how
quickly one learns to scale down one’s
scale of rewards for one’s own ser-
vices where all others are involved
Therefore, I am convinced that pri-
vate incentive is more a function of a
sense of action and justice than a sen-
se of reward. And times indeed must
be on a tide of change promising the
metamorphosis both rich and strange
when at least one of the representa-
tives of big business in this House
proclaimed bhis faith in the supreme

lesson of Bhagvat GitaWHORIATIHFITRY
Probably some of them had another
slogan before them—gio@ariysT
probably some of them had another
slogan before them— oyl |
Not to go after the vitals but it is af-
ter the duties. To all those who
accept that sense of responsibility all
I can promise is an answering sense of
responsibility, understanding, helpful-
ness, despatch, and above all, integri-
ty and justice in administration. It
will .not be, I can assure the House, a
case of justice delayed and therefore,
c¢f justice denied. In a sense, for.
none of us this is the end of the jour-
ney; indeed it is for most of us the °
beginning. As hon. Members have
observed, the assemblage of powers
vested in Government by thig Bill is
enormous and has probably no par-
allel elsewhere. I should like to point
out here that some of these powers are
intended to help and not to hinder;
that is to say, we have sought to pro-
vide for a certain executive relaxation
in suitable and appropriate cases
where the general rule itself is some-
where rigorous. Take the matter of
interlocking or the matter of clause
197 the overall limit for remunéfa- -
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tion—and so on. We have fixed rather
a high hedge but have taken the po-
wer to let out'a few cases in appro-
priate circumstances.

~ 1 am very happy to give the assu-
rances that have been demanded in
regard to the administration; first, that
it should be adequately staffed, that it
shoyld be competent, that red-tape
should be reduced to a minimum and
that, finally, we should have a new
concept of positive helpfulness; that
is to say, our aim should be not to
trip up the unwary but to assist acti-
vely those who seem anxious to ob-
"serve the law but find themselves
somewhat helpless in this welter of
legislation which, I am sure, will be
further complicated when the rules
come up almost inevitably. There-
fore, we have undertaken these duties
with a full sense of responsibility and
almost with trepidation. Shri Somani
has asked in particular that we should
exercise the powers vested in us by
the proviso to clause 197 so as to see
that we do not impair the efficiency of
enterprises by denying them the
Vchance of obtaining suitable talent.
Since the aim, namely, maintaining
efficiency of enterprises at the maxi-
mum possible level, is a common aim,
I do not think there would be very
great difference of opinion in regard
to methods. Therefore, we are resolv-
ed so to discharge vur onerous duties
as to advance and not to retard the
common weal; in other words, we
shall try not to throw the baby out
with the bath-water. In this con-
nection, it would not be just to pro-
gnasticate our future performance
with reference to what happened after
the last amendment of the Act in 1936. °
That experience, I submit, is no cor-
rect guide, because the work was
decentralised to officers of the then
proviricial governments who had other_
‘duties to perform and there was a’
lack of what I might describe, as an
active central nervous system. Then
came the war which upset not this
i but manv other departments of admi-
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» nistration. All that we hope to be
able to change. I have also taken
notice of the request that we should
pay special consideration to the small
man because I think here again there
could not possibly be much difference
of opinion as to the desirability of
encouraging the rise of small business,
and it should not be difficult. Even
in countries which are much more
advanced than we are, small business
still plays what could be described as
a predominant role in the industrial
life of the country. And since we
have a long way to go and a long
leeway to make up, I am quite certain
that it is via the small enterprise that
we shall be able to build up the eco-
nomy of our country. We shall try to
bring out a guide as simple as we
can make it in regard to company law,
in English and in the other regional
languages and try to ensure that the
common man hag company law with-
out tears—may be we wmight even try
to bring out a journal as was suggest-
ed by one hon. Member. We would
also look forward to the periodical
discussions that will take place on our
annual report under section 631,
which I would recommend Shri More
to read because he did not seem to
have read it yesterday. He will find
that it provides for just the kind of
annual report that he had in mind, but
perhaps yesterday he was too much
at ‘sea’—the reference being his obses-
sion with the letter ‘C’, which he
mentioned yesterday.

Shri S. S. More (Sholapur): I am
still in the stormy sea!

Shri C. D. Deshmukh: In regard to
the volume of work we have no delu-
sions and I fear that it will keep on
growing so far as the administration
is concerned. But what happens in
countries where all enterprises are
ownéd by Government and are run by
Government? They must have the
same sort of problems. So far as ex-
ecutive guidance is concerned, there
are perhaps two remedies available
One is the multiplication of ministries.
If one Minister cannot deal with
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it, then the whole sector of joint s_tock .
enterprises might have to be split up
mto two; one Minister would have to
administer one and both of ths!zm
might perhaos form a board to decide
questions of policy.

Shri N. C. Chatterjee
‘Ministers Limited.

Shri C. D. Deshmukh: It would be a
Minister with limited liability. That
is what is done in some other countries
in the case of Minister in charge of
industries. The process of prolifera-
tion has started in this country. We
started with a Minister of Commerce
and Industry; then we had a Minister
for Production. Now we have had to
set up a Minister for Iron and Steel.-
I have no doubt that as the public
sector expands—we are only on the eve
of this expansion—you may have a
Minister for heavy industries; a Mini-
ster for light industries. I do not
know how this proliferation will go on
but that is only a logical way in which
Government could discharge its res-
ponsibility.

The oter method would be a judi-
cious method of decentralisation and
delegation. But I doubt if we should
ever be able to put back the hands of
the clock and that is with respect to
what Shri Tulsidas said. I doubt if
we should ever be able to go back on
the provisions which we have inserted
for control and regulation in this Bill.
It could not be. I doubt the restora-
tion of powers to shareholders al-
though there may be room for adjust-
ment of powers as between share-
holders and directors.

(Hooghly):

Of the many issues that will arise
for consideration from time to time
among these, the most complex will
be the issue of inter-company and
inter-director investments—not so
muck the question of remuneration
of managers or even approval of
managing agents and managing direc-
tors. Those are fairly simple matters;
the criteria are clear enough. Ideas
may change from time to time and
we shall fall in with those changed
and altered things. But there are
‘some matters which are inherently -
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complex as those matters of inter-
company and inter-director invest-
ment, monopolies, trusts, etc. These
will have to be watched and studied
as complex economic phenomena and
1 am not sure that there is any simple
answer available in order to meet the
situation which changes according to
the requirements of development of
the country. Even in more advanced
countrjes they have not yet succeeded
in laying down simple laws in order
to regulate these matters. I mention
this because the hon. Member op-
posite, the Deputy Leader of the Com-
munist Party, referred to pooling of
the reserves of companies because his
fear was that the Company Bill was
not geared to the Plan. I am not
able to follow his statement because
some pre-determined investment by
the private sector is part of the Plan
and it is secured investment to that
extent when we wish to lay down a
firm basis of law governing joint stock
enterprises. He himself drew atten-
tion to the figures in the Reserve Bank
Bulletin under which about 75 per
cent. of the finance for expansion was
furnished internally—in other wards
reserves and the share capital taken
up by members accounted for that
expansion. Now so long as that ex-
pansion follows the lines whicn we
have determined in the overall plan.
I see no objection for the reserves
being used that way. Indeed it is
better that that be used that wav. We
have ample powers some of which I
have mentioned—like the licensing
under the Industries Development and
Regulation Act, Capital Issue Control
Act and so on and so forth—all going
beyond the scope of the Company Law
in order to ensure that private invest-
ment is geared to the Plan.

A word about the Advisory Com-
mission. I am sorry that Shri
Chatterjee has not yet reconciled to
the Commission being advisory. 1
hope that by actual experience we
will convert him one day.' As I said.
I do not think he was clear. Com-
plete autonomy is a snaring delusion
vis-a-vis Parliament because where it
is not part of the executive machi-
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nery—as for instance in the case of
judjciary—the ultimate responsibility
of the Minister and Government to
Parliament—where can it be reflected?
‘This should remain and reflect some-
where in whatever is attempted jin
the executive field. Therefore, auto-
nomy can perhaps be de facto but
could not be de jure. So far as the
possibilities of the de facto autonomy
are concerned, I have already given
an indication of its extent which was,
as you will remember, .005 per cent.
of,disagreement with the Commission.

I said that this power casts. res-
ponsibility on everyone, certainly not
the least on Parliament. I think that
the executive will be able to count on
Parliament’s consideration and under-
standing—not indulgence. The exe-
cutive should not feel as if it is always
in the docks although it must always
remain answerable. Then only can
confidence grow for broadening the
basis for our socialistic pattern of
society. Flexibility and resilience are
qualities that wijll enhance the value
of the exercise of power wherever it
may reside.

A word about the investing public.
The final success or failure of such a
measure gould not be judged by the
degree of expansion that takes place
according to the Plan in the private
sector. Even ag I said though internal
finance may play a major role, there
is undoubtedly need for fresh capital
which will not be either insignificant
or transient and therefore, according
to the late Shri Gokhale, quoted by
Shri More, the contributor of capital
is indeed the benefactor. After all
he is in a sense a worker who saves
part of his labour’s fruit for increas-
ing production. Therefore, the con-
fidence of the investor—that is to say,
according to th- statistics the confi-
dence of the small man, not big cap-
talists, the majority of the sharehol-
ders are small men—will be the key
to success. It is our intention to
round off thjs legislation with legis-
lation to regulate stock exchanges
and we hope we shall have an early
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opportunity of enacting that mea-
sure. As far as we can judge. from
the figures relating to stock exchan-
ges, the investor is well impressed
and prepared to be responsive and
that is a good augury for the future.

There is a clause on depositors te
whom hon. Members opposite and
some Members on this side, in the
earlier part of the debate, made a
reference. I am sorry that we could
not do more to incorporate safe-
guards in this Bill to protect unwary
depositors. But the remedy seems
to me that the depositors, like share-
holders, should strengthen their
organisations and consult experts.
They should learn to discriminate be-
tween venture and venture and
should give up risky habit of depo-
siting their money according to the
maximum rate of return promised.

They should learn to be content
with safer and lower yields and they
must learn to appreciate the fact that
they cannot have the best of the both
worlds. I believe that it is not pos-
sible for the law to give them more
significant protection than what we
have attempted to give by introduc-
ing one small amendment. Even in
banking where we have a Special
legislation to safeguard the depositor
in regard to his short-term money and
where the busjness is so rigidly con-
trolld, losses are not uncommon. In-
deed they, probably, are of greater
dimensions than in the case of depo-
sitors vis-a-vis industrial enterprise.

Now, there are two sections of the
House which do not see much good
flowing from this measure. Shri
H. N. Mukerjee may be described as
the Communist cassandra. He thinks
that as long as we have not got a
school for qualifying directors and as
long as we do not have an extended
system of branch audit the Bill will
not achieve its main democratic
object. Some of the suggestions that
they have made are not suggestions
that one could embody in the law, but
that does not follow that one should
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not bear them in mind in choosing
people where the power to choose and
select people is given to Government.
There are many ways in which the
record of a businessman will be of
relevance and......

Shri S. S. More: Will you maintain
a history sheet for every business-
man?

Shri C. D. Deshmukh: At least those
who have to come up for managing
directorship, managing agents, mana-
gers and so on—as I have said, those
who will .come within our ambit. It
is not prudent to say that I believe
that every businessman is ‘snow
white, but, nevertheless there are
degrees and, there are certain matters
they do which are not capable of be-
ing decided with reference to precise
laws—as for instance, in tax evasion.
Nevertheless, I think it would be re-
levant to bear the record of business-
man in mind when it comes to mak-
ing a choice and selection for the
conduct of business.

Shri H. N. Mukerjee was unhappy
that we had not done anything about
bonus shares which was a subterfuge
for cheating labour out of their dues.
I thought I had explained this matter
once and if he would take the trouble
to study the literature on the subject—
The Taxation Enquiry Commission’s
Report here and a similar report in
the United Kingdom—he will find that
the issue of bonus shares by itself is
not an enormity. It is really another
name for reserves which have been
ploughed into the industry. It is true
that when it takes the form of capital
then the rate of dividend appears
something different; but that is a
calculation which anyone can make.
Tt is so transparent that none need be
misled. The question of whether ub-
nus shares should be taxed or not is
not a question of morality, it is a
question of taxation and, as I have
said, we are issuing permits granting
permission for the issue of bonus
shareg irrespective of any decision in
regard to taxation. At the proper
time, whatever decision we take will
be announced or will be applied....
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Shri K. P. Tripathi (Darrang): May
I point out that the example of
England is not applicable on all fours
to India because in India bonus is
given to labour a; part of their wages
whereas in England and other coun-
tries only wages are paid and no bonus
is paid because there the wages are
living wages.

Shri C. D. Deshmukh: Nevertheless
the pojnt remains that the labour can
agitate for any share of the profits.
All 1 am saying ig that if there are
reserves and if those reserves have
been ploughed into business, then
all that happens is that the share of
the shareholder, because of the
increase in assets, is much more in
value, To over simlify this problem,
what happens is that a share of Rs.
100 because worth Rs. 200 in the
market place although the relation-
ship is not arithmetical. All that
happens when the permission to issue
bonug share is given is that another
script for Rs. 100 is given to the same
shareholder. Therefere, he is having
shares for Rs. 200 and if he wants to
sell them out he gets Rs. 200, exactly
the same amount that he would have
got by selling the original share of
Rs. 100. Therefore, vis-a-vis the
labour, the matter remains the same.
I am not denying that the labour
should be able to gain whatever they
can from tribunals. It will be for
the tribunals to see if excessive profits
nave been put into reserves. I am
dealing with only that part of the
reserves which has already gone into
the block of the enterprise concern.

In regard to branch audit, Shri
H. N. Mukerjee is under some mis-
understanding. My colleague did
refer to paucity of staff, but that was
in connection with clause 225 and not
in connection with the amendments
proposed to the Schedules, There,
our feeling was that by and large the
amendment was unnecessary; that is
to say, in a large number of cases
we should be able to get certified
returns from the branch offices which
could even be considered and incor-

.



13285 Companies Bill

[Shri C. D. Deshmukh]

porated in his report by the auditor.
* 1 mention this in order to remove a
wmisunderstanding.

He also referred to foreign domina-
tion. Now, here is a matter in which
we see things so different that it i%
impossible to argue. We believe
that foreign investment will be neces-
sary in our country for many years
to come because we ourselves are
unable to raise the necessary capital.
In order that foreign investment
should be attracted one would have
to ensure that the existing invest-
ments are treated fairly and generally
in a manner which does not diseri-
minate between them and our indi-
genous ventures.

Then he has referred to the possi-
bility of split managing agencies and
the proliferation of companies; that
is to say a textile mill acquiring a
caustic soda or some other chemical

» business. I confess that we have not
got out and dried views on this
matter. As far as I cap see, if a
number of shareholders come together
and wish to engage' their money in
starting a number of businesses there
should be no objection to those busi-
nesses not being closely related.
They may or may not be and that
choice would seem to vest with the
shareholders. Nevertheless, as I have
said, we are prepared to keep an
open mind on the subject and to
study the phenomenon which appears
to have come into evidence only
recently. In any case, we have the
capital issue control which we can
operate to discourage and deter any
tendencies which, on examination,
we find to be undesirable,

Now, I deal with the other Cas.
sandra—the  capitalist Cassandra.
Shri Tulsidas said that this measure
left no room for newcomers; there
was no atmosphere for production;
there was no chance for the small
man and generally that the Bill will
fail in its objective. AN I can do is
to take up the challenge on behalf of
Government ang the majority, and it
will be our duty and pleasure to
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prove these lugubrious prognostrica-
tions as entirely unfounded. As
stated earlier by me, the rest of the
world is not obviously taking this
gloomy view. The stock exchanges
are steady and money is forthcoming
in the money markets for new ven-
tures if not in the form of shares,
certainly in the form of debentures.
The example of red-tape and delay
that he gave was not a very fair one.
He complained that this matter of
bonus shares has been held up by us
for about a year, that is to say, from
August, 1954 to August, 1955. When
the matter matured, so to speak, for
the issue of orders in August, 1954,
we were awaiting the recommenda-
tions of the Taxation Enquiry Com-
mission to whom we had specifically
referred this matter of the taxation
of bonus shares, and therefore, we
had to wait till the report came out
which was in December or at the end
of January for all practical purposes.
Then our budget preoccupations pre-
vented us from taking a decision on
this matter or indeed left us little
time for considering it. After we
went into it a little deeper, we came
to the conclusion that even if permis-
sion was given for the issue of bonus
shares it did not commit us, so far
as the taxation in whatever form we
may decide upon, is concerned. That
is why we took the earliest opportu-
nity of announcing that we should be
prepared to permit the issue of bonus
shares where on examination we
found that on other grounds it may
be permitted.

Now, the Bill as passed embodies
the labour and thought of hundreds
of experienced men and the experts
of Lok Sabha itself, apart from the
Members of this House and the Joint
Committee, have taken very great
pains and it is a kind of tapasye to
complete this measure. I have mno
doubt that this tapasya will
achieve its objective and I ask the
House confidently to share the hope
with me when. with apologies, 1
might adopt a verse of Kalidas in thi«
respect: RE)
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I have substituted “Sadvidheyo”
for the original word, and “Nigama-
jam”—Nigama is company—for
“Niyamajam”.

From this moment, the Bill says to
the Lok Sabha: “Oh righteous one, 1
am yours to do and obey, purchased
as I am....

Shri Kamath: Who is righeous?

Shri C. D. Deshmukh: The Lok
Sabha...... by your tpasya. On this,
forthwith, the august assembly shed
its weariness for the firuit of labour
gives it a new lease of life”

Mr. Chairman: I shall take the con-
sequential amendments first. The
question is:

Page 24, lines 42 to 44—

omit “which is required to be
stated therein under the provisions
of Schedule II or IV, as the case may
be”. ,

The motion was adopted.
Mr. Chairman: The question is:
Page 238, lines 39 and 40— N

omit “which is required to be
stated or set out therein under the
provisions of Schedule III”,

The motion was adopted.
Mr. Chairman: The question is:
Page 102—
for lines 31 to 33, substitute:

“Provided that any such reap-
pointment, re-employment or
extension shall not be sanctioned
earlier than two years from the
date on which it is to come into
force”. .

- The motion was adopted.
Mr. Chairman: The question is:
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In new sub-clause (4), printed as
No. 317 in List No. 13 of Amend-
ments and adopted by the House—

after “Board’s report” insert
any addendum therto”.

“and

The motion was adopted.

The Minister of Revenure and Civil
Expenditure (Shri M. C. Shah): There
is amendment No. 1206 to clause 52,
and then amendment No. 1208 to
clause 258. If you are going in the
order of clauses, they may be put
now.

Mr. Chairman: I am putting them
according to the number of the
amendments.

The question is:

Page 146

(i) line 9, omit “or any firm in
which he is a partner”; and

»(ii) line 11, for “or the firm” sub-
stitute “whether alone or jointly with
* other”.

The motion was adopted.
Mr. Chairmari: The question is:
Page 147—after line 6, insert:

“Provided further that nothing
contained in this sub-section
shall apply where the company
has availd itself of the option
given to it under section 264 to
appoint not less than two-thirds
of the total number of directors
according to the principle of
proportional representation”.

The motion was adopted.
Mr. Chairman: The question is:

. Page 149, line 15—for “such of
them” substitute “such of the direc-
tors as are then in India”.

The motion was adopted.
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Mr. Chairman: The question is:
Page 184—
for lines 16 and 17, substitute:

“Provided that no renewal shall
take place earlier than one year
from the date on which it is to
come into force®.

The motion was adopted.

Mr. Chairman: The question is:
(a) Page 27—

(i) line 41, for “A notice” substi-
tute “A document”;

(ii) line 42, for “given by the com-
pany to any member” substitute
“served by a company on any mem-
ber thereof”;

(iii) line 46, for “notice”
tute “document”;

(iv) line 47, for “service of the
notice” substitute “service thereof”;
and

(v) line 49, for ‘“notice” substitute
“document”;

substi-

(b) In the amendment, printed as
No. 442 in List No. 19 of Amendments
and adopted by the House—

(i) for “notices” substitute “docu-
ments”; and

(ii) for “notice” substitute “docu-
ment”;

(c) Page 28—

(i) line 8, for “notice” substitute
“document”;

(ii) line 10, for “given” substitute
“served”;

(iii) line 14, for ‘“notice may be

given” substitute “document may
be served”;

(i,v) Ii.nf:' 14, for “to the joint-hold-
ers” substitue “on the joint-holders”;

(v) line 15, for “giving the notice
to” subxtitute' “serving jt‘mn:
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(vi) line 17, for “notice” substi-
tute “document”;

(vii) line 17, for “given” substitute
“served”;

(viii) line 17, for “to the persons”
substitute “on the persons”;

(ix) line 24, for “giving the notice”
substitute “serving the document”;
and

(x) line 24, for “given” substitute
“served”.

The motion was adopted.
1 pMm.
Mr. Chairman: The question is:
Page 166—
for lines 20 to 22, substitute:

“Provided -that any such re-ap-
pointment, re-employment or ex-
tension shall not be sanctioned
earlier than two years from the
date on which it is to come into
force.”

The motion was adopted.

Mr. Chairman: The question is:
Page 137, line 13, omit “memo-
randum and”;
The motion was adopted.
Mr. Chairman: The question is:

In new part (f) of sub-clause (1),
printed as No. 892 in List No. 49 of
Amendments and adopted by the
House—

for “employee” substitute
or employee”.

The motion was adopted.
Mr. Chairman: The question is:
Page 284, line 3—

after “any Registrar” insert “Ad-
ditional, Joint, Deputy, or”

The motion was adopted.
Mr. Chairman: The question is:
Page 284, line 10—

“officer
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after “any Registrar” insert “Ad-
tional, Joint, Deputy, or”.
The motion was adopted.ﬂ
Mr. Chairman: The question is: «—

wlhat the Bill, as amended, be
passed.”

The motion was adopted.

CHARTERED ACCOUNTANTS
(AMENDMENT) BILL

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shab): I be
to move:

«“That the Bill further to amend
the Chartered Accountants Act,
1949, be taken into consideration.”

This is a simple Bill designed to
empower the Central Government to
recognise foreign qualifications as
equivalent to the qualifications pre-
scribed by the Institute of Chartered
Accountants of India for purposes of
entry on the register of Chartered
Accountants maintained by the Insti-
tute. Under sub-section (1) (v) of
section 4 of the Chartered Account-
ants Act, as it stands at present, it is
for the Council of the Institute to
accord recognition to any examination
and training completed outside India
as equivalent to the Indian qualifica-
tions. If hon. Members refer to sec-
tion 29 of the Chartered Accountants
Act, they will find that the Central
Government has been vested with
power to withhold membership of
Indian Institute from nationals of
countries which prevent persons of
Indian domicile from becoming mem-
bers of any institution similar to the
Institute of Chartered Accountants of
India or from practising the profession
of accountancy or subject them to un-
fair discrimination in their territories.
Recognition of foriegn accountancy
qualifications is subject to this condi-
tion and is, therefore, generally to he
granted only on a reciprocal basis.
‘This may well involve, in many cases,
negotiations between Governments
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concerned on a governmental level. In
order to facilitate the implementatior
of the results of such negotiations, we
consider it necessary that the power to
recognise foreign qualifications should
also be concurrently vested in the
Central Government as a matter oi
public policy. As hon. Members will
notice, the Bill does not propose to
take away the power in this regard
now exercised by the Institute. I need
hardly add that Government will not,
of course, use this power regardless
of the nature of the qualifications
sought to be recognised; they will, as
person with qualifications obtained
a matter of practice, consult the Insti-
tute, wherever necessary, before grant-
ing recognition to any foreign quali-
fications under this provision.

In this connection, I would draw
the attention of the House to sub-
clause (1) (b) of Clause 225 of the
Companies Bill as reported on by the
Joint Committee which was based on
a similar provision in clause 161 of
the English Companies Act, 1948. As
was explained by the Finance Minis-
ter in the course of his speech on the
Companies Bill, this clause contained
a provision intended to enable the
Central Government to authorise any
outside India, similar to those pres-
cribed under the Chartered Account-
ants Act, to be appointed as an auditor
of a company and this provision was
the subject of protracted discussion
between the Ministry of Finance and
the Institute of Chartered Accountants,
Eventually the Institute agreed that
the discretionary authority proposed
to be vested in the Central Govern-
ment, albeit for the limited purpose
mentioned in the present Companies
Bill, should be obtained not through
the Companies Bill, but by a suitable
amendment of the Chartered Account-
tants Act. The Institute pointed out
that this procedure would not merely
have the advantage of concentrating
all provisions relating to the qualifi-
cations, training, etc. in one statute,
but would also facilitate the exercise
of disciplinary control over the mem-
bers of the profession. Government
accepted this advice of the Institute
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and decided to introduce the present
Bill. Accordingly sub-clause 1) (b)
of clause 225 of the Companies Bill has
already been deleted by the House
when that clause was under considera-
tion.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Chartered Accountants Act,
1949, be taken into consideration.”

There is an amendment to the
motion for consideration by Shri
Gurupadaswamy. Has the hon. Mem-
ber submitted the names of the Mem-
bers of the Select Committee?

Shri M. S. Gurupadaswamy (Mysore)
The list is ready and I will now
pass it on. I have also consulted all
the Members of the Select Committee
and they have agreed.

I beg to move:

“That the Bill be referred to a
Select Committee consisting of
fiftean Members, namely; Sardar
Hukam Singh, Shri Hari Vishnu
Kamath, Shri T. R. Vittal Rao,
Shri B. Ramachandr: Reddi, Shri
Asoka Mehta, Shri Nemi Chandra
Kasliwal, Shri C. R. Basappa, Shri
A. M. Thomas, Shri Nettur P.
Damodaran, Shri N. M. Lingam,
Shrimati Renu Chakravartty, Shri
Shankar Shantaram More, Shri
U. M. Trivedi, Shri Ckimanlal
Chakubhai Shah, and the Mover,
with instruction to report on or
before the 16th November, 1955.”

An Hon. Member: Is it a Joint Select
Committee?

Shri M. S. Gurypadaswamy: No, it
is a Select Committee of this House.
It is not a Joint Select Committee.

The purpose of the Bill is commen-
dable; but unfortunately, I think the
objects of the Bill will not be realised
if we do not take other steps in
amending this measure. It is in the
fitness of things that we should dis-
cuss this measure in the wake of the
Companies Bill which was passed just
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now. At the time of the discussion on
the Companies Bill, some Members

suggested that there would be no use °

in amending the company law and
the objectives of the Companies Bill
might not be fulfilled if we did not
take adequate steps

We have been given to understand
that in the year 1953 there were about
29,312 companies working and these
companies had a total paid-up capital
of Rs. 897 crores. The number of
auditors for auditing the affairs of
these companies, according to my
figure, would come to about  2,700.
You will see that for nearly 30,000
companies, there are only 2,700 audi-
tors or chartered accountants. Ac-_
cording to the next Five Year Plan
which envisages an investment of
another Rs. 750 crores in the private
sector, it would mean that we would
be having about 50,000 companies by
the end of 1960. If there is no paral-
Jel substantial increase in the number
of chartered accountants and auditors
in the near future, it would be very
dificult to cope with the audit work
of the companies. In the existing cir-
cumstances, I find that there are so
many anomalies, so many drawbacks
in the audit system. Government
have given recognition to only one
Institute of Chartered Accountants. It
has been given the sole monopoly of
holding examinations and giving certi-
ficates to the examinees. This Bill
seeks to give to the Government power
of giving recognition to chartered ac-
countants who have got foreign quali-
fications equivalent to the qualifica-
tions prescribed by the Council of
Chartered Accountants. As I said, it
is a welcome measure; but the Bill
does not go far enough.

Shri M. C. Shah: This Bill has been
brought as was decided upon by the
Joint Committee. The Joint Com-
mittee desired that this clause 225 (1)
(b) should not be in the Companies
Bill, but it should be rather in the
Chartered Accountants Act. This
gives only concurrent powers to the

to amend the
_ Chartered Accountants Act.

.
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Government, along with the institute.
That is the only thing that is being
done in this Bill.

shri K. K. Basu (Diamond Har-
bour): The Joint Coramittee was sup-
posed to be expert in discussing the
Companies Bill. There are other im-
plications in amending the Chartered
Accountants Act. Perhaps that is
what my hon. friend wants to em-
phasise.

shri M. C. Shah: My hon. friend

Shri K. K. Basu will remember that
when we discussed clause 225(1)(b),
there also this same thing was present.
It was then discussed whether this
clause should be in the Companies Bill
or it should be in the Chartered Ac-
countants Act. That was the point. It
was discussed and .the Joint Com-
mittee asked the Government to dis-
cuss the matter with the Council of
Chartered Accountants: whether this
clause should remain in the Companies
Bill or it should go into the Chartered
Accountants Act. Therefore, it has
been brought here as an amendment
of the Chartered Accountants Act.

Mr. Chairman: Does it mean that
the Joint Committee on the Companies
Bill went through the subject matter
of this Bill and came to some conclu-
sion?

Shri M. C. Shah: If you just refer
to clause 225(1)(b), the same thing
was there. Powers were given to the
Central Government.

Mr. Chairman: I want to know, as
a matter of fact, whether the Joint
Committee on the Companies Bill
went into this point which is the sub-
ject-matter of this Bill and came to
any conclusion.

Shri M. C. Shah: The Joint Com-
mittee discyussed whether this clause,
as it stood in the Companies Bill, that
with regard to recognition of equiva-
lent qualification the power should be
given to the Central Government,
should remain in the Companies Bill
or whether these powers should be
taken under the Chartered Account-
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ants Act. We have not changed any-
thing. The wording is, the powers are
1o be exercised by the Council of the
Chartered Accountants’ Institute. We
have only added the Central Govern-
ment: that is concurrent POWers. That
was discussed there. On that very
understanding we moved an amend-
ment to delete that clause and at that
time, I made this point clear also.

Shri U. M. Trivedi (Chittor): On a
point of order, it appears that the hon.
Member Shri M. S. Gurupadaswamy
and the hon. Minister were both in
the Joint ommittee and they are dis-
cussing in this House things which
both of them know to which we are
not parties. They are trying to dis-
cuss things of which we have no
knowledge. I do not know whether
there is any propriety- in discussing
what happened in the Joint Com-
mittee. What is recorded here is only
this. I refer to para. 85 of the report
of the Joint Committee which says:

“The original clause contained a
provision to the effect that a com-
pany may appoint a person as
auditor, with the approval of the
Central Government, although he
is not a Chartered Accountant or
is not possessed of similar quali-
fications, if he has adequate kmow-
ledge and experience in the
matter. This provision has been
omitted.”

Nothing further that there may be
an amendment of the Chartered Ac-
countants Act or anything of the kind
is found there. The two gentlemen
know something about it. It is not
fair to the House. No facts are placed
before the House.

Shri V. P. Nayar (Chirayinkil): I
think all references to the Joint Com-
mittee should be expunged.

Mr. Chairman: There is no point of
order in this. The only fact that is
mentioned is that this point was dis-
cussed in the Joint Committee. It is
not any disclosure of what happened
in that Committee. This is not objec-
tionable at all. But, one matter
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which is worthy of consideration is, if
this matter was discussed in the Joint
Committee and ultimately they came
to the conclusion that it should take
the form of the Bill which has been
brought here, there was no question
of any other amendment involved
there. The matter to be discussed was
only whether the Central Government
should be given power or not. That
is the only point before the House.

Shri U. M. Trivedi: My submission
is only this much. While discussing
this Bill, they are trying to discuss
their own knowledge about what hap-
pened in the Joint Committee. We
are not in the know of things. That
is why I say that it is not proper to
discuss here what happened in the
Joint Committee.

Mr. Chairman: It is not disclosing
something which happened confiden-
tially in the Joint Committee. They
say that this matter was discussed.

Shri V. P. Nayar: Even supposing
that reference was made in the Joint
Committee, how does that reference
curtail our right to discuss this?

Mr. Chairman: There is no question
of curtailment. The hon. Minister has
not said that there should not be any
discussion. At the same time, when
notice of an amendment is given, the
only point before the House is whe-
ther the Central Government should
be given powers or not. That is the
matter to be thought of by the House.
‘Whether this Bill should be sent to a
Select Committee, it is for the House
to consider,

Shri M. C. Shah: There was one
amendment here on this very point
with reference to the Companies Bill.
When we moved the amendment for
the deletion of clause 225(1)(b), I had
made it clear.

Mr. Chairman: I know that.
Shri M. C. Shah: That is the only

matter that I want to bring to your
noticey
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Shri A. M. Thomas (Ernakulam):
The Joint Committee has given that
power to the Government in the Bill
as reported by them.

Shri V. P. Nayar: Then, why this
Bill?

Shri A. M. Thomas: Because that
clause was deleted.

Mr. Chairman: After all, the power
was given and they were directed to
bring a Bill. They must have brought
the Bill in consequence.

Shri V. P. Nayar: That is exactly my
position also.

Shri M. S. Gurupadaswamy: We are
in the same position as we were.
There is no secret agreement between
the Finance Minister and me.

Shri K. K. Basu: Thank God, you
did not have that.

Shri M. S. Gurupadaswamy: The
deliberations of the Joint Committee
are being referred to.

Shri U. M. Trivedi: You have not
given a minute of dissent on that
clause.

Shri M. S. Gurupadaswamy: About
this measure, my simple point is, when
you are discussing an amendment of
the Chartered Accountants Act, 1949,
should we not take this opportunity of
amending certain other sections, if
they are neeessary? In the Joint Com-
mittee, let me point out, we said that
the proper time to move an amend-
ment would be when the Chartered
Accountants Act comes before the
House. That was the only understand-
ing which we had.

I was making a point that tne
Council of Chartered Accountants has
been enjoying the sole and exclusive
monopoly of conducting examinations.
I want to know whether the examina-
tions conducted by this Council are
properly done. I have got certain
figures to show that the Council of
Chartered Accountants has been exer-
cising its powers of monopoly given
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by the Government through this Act
to keep out as many as or as a large
a number of competent men as possi-
ble, and to preserve this monopoly to
a handful of people who are not com-
petent, who are not fully qualified, is
positively harmful. The minimum
qualification required for an examina-
tion, I understand, was matriculation
before. I was told it has been raised
to intermediate now. In the case of
another organisation, that is, the
Society of Incorporated Accountants
and Auditors of India, you will find
that 90 per cent. of the people who
have passed, who have appeared for
the examination under that Society,
are graduates, or post-graduates, and
nearly 50 per cent. are double gradu-
ates possessing law degree. And now,
according to this Act, they cannot
work as chartered accountants,
whereas only the persons who have
taken the certificate from the
Council of Chartered Accountants
are competent to work as chartered
accountants. The result is, as I said,
there has been a growgng monopoly.
And power has been given to this
Council which is not exercising that
power in the interests of the country,
in the interests of the auditors and
accountants in general. They are
preserving this power, they are exer-
eising this power, with a view to pro-
mote their own cliques, with a view
to benefit their own group, and it has
caused a lot of heart-burning to more
campetent and more qualified people.

I say that the present number of
2,700 chartered accountants is not
enough. Even today, these chartered
accountants cannot go to branch
offices. They are all clustered together
in principal cities, and they are not in
a position to audit the branch offices
which are in small towns and in rural
areas. The result is there has been
too much laxity in the methods and
practice of auditing.

Shri C. R. Narasimhan (Krishna-
giri): On a point of order, Sir. The
hon. Member’s motion is for reference
to Select Committee and he wants to
go into the whole Act. Is it permis-
sible normally under the rules of our
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procedure to go into the entire Act and
suggest new clauses, altering the very
basis of the original Act? Is it pos-
sible now to do like that? He sug-
gests that the whole basis should be
altered, and that is his attempt. I
want to know whether under the rules,
when we are considering a Bill alter-
ing only one clause of the Act, the
whole Act can be gone into.

Mr. Chairman: Objection has been
taken on the basis that this discussion
which has been intiated by Shri Guru-
padaswamy is outside the scope of
this Bill. So far as this Bill is con-
cerned, it only consists of one clause,
and the Statement of Objects and
Reasons says that the Central Gov-
ernment may be authorised to do
particular things which were only
open before to the Institute of
Chartered Accountants.

Shri C. R Narasimhan: In thic
particular matter.

Mr. Chairman: In this particular
matter, of course. But there is a
great difference between amendments
sought to be moved to the clauses and
general discussion on the Bill. When
we are on any amending Bill, in re-
gard to the main Act the usual pro-
cedure is that even the operation and
working of all the circumstances rele-
vant to that Act are taken into consi-
deration. At present we are on the
general diScussion. In the general dis-
cussion it may be allowed, but when
we are considering clause by clause,
the scope becomes limited. In the
general discussion it is not usual not
to allow this kind of discussion. The
hon. Member is only discussing that
if the Central Government is authoris-
ed to recognise these foreign quali-
fications, there is no occasion why the
Central Government should not be
given powers to recognise these very
qualifications if these qualifications
are to be found in the country itself.
That is the basis of the argument.

Shri C. R. Narasimhan: My fear

Shri V. P. Nayar: Don’t have any
fear.
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Shri C. R. Narasimhan: What he In-
tends to carry out can be carried out
only if other clauses of the original
Act are amended. Is that permissi-
ble?

Mr. Chairman: In the general dis-
cussion, it is to a certain degree per-
missible even to go into the whole Bill
which is to be amended, whereas when
we come to the particular provisions,
then it will be seen whether the
amendment is relevant to the clauses
of the Bill, and the scope of the Bill
becomes a little more extended in gen-
eral discussion than it is when we are
considering clause by clause.

Shri K. K. Basu: May I make a sub-
mission? The amendment is very
relevant since the chartered account-
ants have certain special rights, but
by this amendment another class of
new chartered accountats whom Gov-
ernment will recognise is created. So,
the whole basis is going to be chang-
ed.

Mr. Chairman: Order, order. I have
not held all these amendments which
are given notice of relevant. That

, will be seen when we come to the
amendments. Here we are only con-
cerned with the general discussion
and the general form of the original
Bill also so that we may see whether
this Bill is necessary. For instance, a
verson can argue even that this Bill

is not necessary because there are -

enough accountants. Another may
argue that they are not enough, that
this Bill is rather narrow and should
be extended. All these things are
permissible so far as the general dis-
cussion is concerned.

Dr.' Suresh Chandra (Aurangabad):
May I know how much time is allotted
for this Bill?

Mr. Chairman: So far as this Bill
is concerned, I hope it might not take
more than an hour including the
clause by clause consideration. We
started at about 1 P.M. and we have
slready taken 25 minutes.
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Dr. Suresh Chandra: Then, his time
is finished.

Mr. Chairman: There is no question
of his time being finished. The hon.
Member will take the hint now and
he will finish now. I suppose the hon.
Member may also wish to speak.

shri K. K. Basu: Yesterday the
Minister of Parliamentary Affairs said
the issue should be taken up in the
non-quorum hours. That is, the sug-
gestion made by the Minister yester-
day was that up to 2.30 we could dis-
cuss this Bill and after that the Dis-
placed Persons rules will come. In
view of the fact that 25 minutes are
over.

Mr. Chairman: Let us see how the
discussion proceedsq At the same
time, there is no need to be very pro-
lix on a small Bill like this. I there-
fore request Shri Gurupadaswamy to
be kindly brief so that others also mav
get a chance.

Shri M. S? Gurupadaswamy: Thev
have taken up so much of my time.

I was stating how the examinations
have been held by the Council of the
Institute of Chartered Accountants.
how they have made use of this to
make it a close preserve of a small
group of men who are unqualified.
The result of these examinations
shows that 95 per cent. of the candi-
dates have failed so far. Regulation
No. 28 of this Council lays down that
a failed candidate has to pay Rs. 250
for each paper if he wants his papers
to be revalued. No university dares
to charge even one-tenth of this
amount. They have got this parti-
cular monopoly and have restricted
the number of qualified persons enter-
ing the field merely because they
want to get very large revenues. It-
is estimated that a sum of Rs. 6,000
is taken from each entrant who has
also to serve as an’ articled clerk for
also to serve as an articled clerk for
to nine years under Regulation No. 31
without any remuneration before he is
given a certificate to practise. This
prohibitive cost and unnecessarily
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long period of training has made
social and economic justice impos-
sible; The total remuneration earned
by these 2,700 auditors runs into nine
figures which is more than twice the
income of a director of the East India
Qompany and puts to shame the mono-
polies granted by Queen Elizabeth I
of England.

Dr. Suresh Chandra: What is the
document you are reading from?

shri M. S. Gurupadaswamy: My
own. I have prepared a note myself.
1 have not taken from anywhere
else.

There are interesting cases wherein
you find that the quality of these
chartered accountants is not so high.
I would draw your attention to the
observation made by Shri Viswanatha
Reddy and Shri Varadachariar, both
of whom were chairmen of the In-
come-tax tribunal. They have criti-
cised the work of these chartered ac-
countants in scathing terms. They
have said that the work of these
chartered accountants is very unsatis-
factory, that there has been too much
of corruption in their work, and that
there has been too much of temptation
offered to them by the industrialists
with a view to get audit certificates.
There are judicial pronouncements of
the Madras and Calcutta High Courts
in respect of two cases, namely M. S.
Krishnaswamy, ex-Vice-President of
the Institute of Chartered Account-
ants of India vs. the Institute of
Chartered Accountants of India, and
G. K. Ghosh wvs. the Institute of
Chartered Accountants of India. They
have held in these cases that:

“The auditors have passed
‘balance-sheets which did not ex-
hibit a true and correct view of
the state of affairs of the com-
pany.” S
Further, they have pointed out:

“The balanee-sheet was defect-
tive and misleading and the audi-
tor was grossly negligent in the
discharge of his duties.”

12 SEPTEMBER 1955

(Amendment) Dis 13304

These are very serious and grave
charges against chartered accountants.

The point I am making here is that
these malpractices have cropped up
because this particular Institute of
Chartered Accountants is enjoying the
sole monopoly since 1949. After all,
it is a private institution. But it is
functioning as though it is a semi-
Government body.

The Chartered Accountants Act was
passed in the year 1949, before we
adopted the Constitution. According
to the existing practice, an auditor in
a Part B State cannot audit in a Part
A State. Suppose there is a business
concern Situated in a Part B State,
when the auditor in a Part B State can
audit the affairs of that company. But
suppose the company shifts its busi-
ness or its headquarters to some place
outside that State and goes to a Part
A State, then that auditor cannot come
into the Part A State and audit the
accounts of that company. This is
really discriminatory. It is against
the Constitution. Equal opportunities
are not given to equally qualified peo-
ple to audit the affairs of the com-
pany. To say that an auditor in a
Part B State cannot come to a Part
A State and audit the accounts of a
company is really contrary to the
spirit of the Constitution, if not the
letter.

1 submit that these are all the
various anomalies which are prevalent.
I want the hon. Minister and also the
Members of this House to consider
whether it would not be advisable to
break this monopoly given to these
small group of men, in view of the
fact that they have taken advantage
of the power given to them and ex-
ploited it for their own Selfish needs
to make money. Should we not break
this monopoly now? If we want to
break that monopoly, then would it
not be advisable and desirable to give
recognition to the Society of Incor-
vorated Accountants and Auditors,
which commands more quality, better
stuff and better competence.

Shri C. R. Narasimhan: Question.
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Shri M. S. Gurupadaswamy: It is
not a question. Unfortunately the
hon. Member does not know anything
about these things and I only feel
sorry for him. I have only said in all
seriousness that there are so many
competent people who have taken
certificates issued by the Society of
Incorporated Accountants and Audi-
tors. They are double graduates, and
they are more competent than others.
When that is so, why should not you
take power to recognise this Society of
Incorporated Accountants and Audi-
tors? If you do not want to do so,
then I would suggest that you your-
self hold the examination under Gov-
ernment auspices. Let the Auditor-
General of India hold the examina-
tions without the media or without the
help of these private institutions. And
let the certificates be issued by the
Auditor-General or under Govern-
ment auspices. If that is done, then
there will be fairplay and justice.

At present, you are favouring a set
of people who are unscrupulous, who
are corrupt and who are unfit to be
chartered accountants. The result is
that the public treasury is not getting
the money that is due to it. It is los-
ing a lot of money because there is
always an undesirable and unholy
alliance between these chartered ac-
countants and the big business. There
are instances where these chartered
accountants charge Rs. 100 for one
hour. How is it possible for the
small-scale and medium-scale indus-
tries to pay them Rs. 100 for one
hour? Is it ever possible for these
small and medium size industries to
take their help by paying them Rs. 100
for one hour?

I am sorry Government’s policy in
this respect is shabby and nasty. I
therefore urge that it requires radical
revision.

Mr. Chairman: Amendment moved:

“That the Bill be referred to a
Select Committee consisting of
fitteen Members, namely, Sardar
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Hukam Singh, Shri Hari Vishnu
Kamath, Shri T. B. Vittal Rao,
Shri B. Ramachandra Reddi, Shri
Asoka Mehta, Shri Nemi Chandra
Kasliwal, Shri C. R. Basappa, Shri
A. M. Thomas, Shri Nettur P.
Damodaran, Shri N. M. Lingam, *
Shrimati Renu Chakravartty, Shri
Shankar Shantaram More, Shri
‘U. M. Trivedi, Shri Chimanlal
Chakubhai Shah, and the Mover,
with instructions to report on or
before the 16th November, 1955.”

Shri K. K. Basu: There is no Minis-
ter in this Select Committee.

Dr. Suresh Chandra: Who is the
Chairman?

Mr. Chairman: The chairman is not
appointed by the Mover, as the hon.
Member knows. It is the business of
the Ch'air to appoint the Chairman.

Dr. Suresh Chandra: Shri A. M.
Thomas does not want to be a Mem-
ber on the Select Committee. He is
refusing to be a Member.

Mr. Chairman: Shri A. M. Thomas
is here, and if he does not want to
serve on the Select Committee, he can
say so.

Shri Kamath (Hoshangabad): No
proxies are allowed.

Shri V. P. Nayar: I must say at the
outset that I yield to none, not even
to Shri M. C. Shah, in my ignorance
of matters relating to accounting.

I have been making an attempt this
morning to find out what was the
actual motive behind the Finance
Ministry in bringing forward this
seemingly innocuous little piece of
legislation. As I was reading the
Statement of Objects and Reasons, I
found that Government’s case is that
in certain other countries there is
what is called the reciprocal arrange-
ment, and naturally therefore when
they recognise the qualifications of our
accountants, we ought to extend or
show that kind of recognition to those
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people who have qualified, as the they do not exercise such right—to
clause puts it, from without India. bring to the attention of the people
. . concerned how the public funds have
Before coming to the point, I want been swindled by the management.
the hon. Mover of this Bill and the
House to consider whether in this I am driven to the necessity of quot-
present context, there is any urgent ing from an article by no other a
need for an amendment of the law person than Mr. J. J. Kapadia, in
relating to chartered accountants. Is which there is an instance in point.
the hon. Minister listening to me? I This has already been quoted in this
find that he is reading something, very House. This is from an article pub-
attentively. lished in the Statesman. In this arti-

cle, Mr. J. J. Kapadia has pointed out

Shri U. M. Trivedi: Are you address- a case and says:

ing the Chair or the hon. Minister?

Shri V. P, Nayar: He must hear
what I am saying.

“We have examined the reports
of the auditors Messrs. A. F. Fer-
guson & Co., on the accounts of

Mr. Chairman: The hon. Minister is the two mutual companies for the
there, and that is quite sufficient. year ending 31st March 1947, which
Who can say whether he is hearing or contain startling disclosures with
not? No Member can say that. regard to many of the objection-

able methods and practices follow-

Shri V. P. Nayar: The very fact ed by the management. The audi-

that he does not yet turn round and tors have drawn attention to
look at you shows that he is not hear- several transactions of loans and

ing, Sir. advances as between the two mill

Mr. Chairman: For instance, Shri oA, and the companies are
A. M. Thomas is not looking at me. n the Da‘mia-Jain group.
Does it mean that he is not hearing

I am submitting that when an audi-
me?

tor passes such remarks in his audit-
. . . . report, very often what we find is that

Shri M. €. Shah: Yes, [ am hearing. in the next general body meeting, the
Shri V. P. Nayar: As I was trying to gy, board of management or the managing
find out what was the real need for agency, whoever is in overall control,
an amendment of the law relating to gets through with a resolution ap-
chartered accountants, I thought that pointing some other person in the place
this amendment which seeks to give of such an auditor. You know that it

certain powers to Government is not is very irksome for those who manage
the primary need which we have. The corporate funds to allow the auditors
laws for accountants, as provided now, to know several details, and when an

do not give the accountants that much auditor makes a demand that such and
of safety in bringing to the notice of such papers should be placed before
the public golmals...... him, what we generally find is that for

i the next year in the same company
Shri Kamath: You have coined a that auditor does not continue. What

new word. are our laws which prevent such
Shri U. M. Trivedi: It is a nice  2Puses? Here I would make a sugges-
Indian word. tion. I would very earnestly request
. the Minister of Civil and Revenue Ex-

Slu'i~ V. P. Nayar: It is well-known penditure to consider whether in the
...... which are very common in the Dresent context, our urgent necessity
use of corporate funds in almost every in regard to reform of the law of ac-
case. It is well known that the audi- countancy is not to set up an Institute
tors who function for checking up the of cost accountants. I submit that
accounts of the various bodies do net while on the one hand, it will help the

have the right—at least in practice Government of India in finding out the
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real cost, especially of manufactured
articles, on the other, it would also
help the auditors who are functioning
under the present Act, to do their
duties more conscientiously. As you
know, year after year, the work
of the Tarif Commission is on the
increase. They have got such a large
volume of work to tackle and very
little help from cost accountants. But
the point which I want to stress is
that in the case of audit of a public
company by a chartered accountant, it
is not open to him to ask for any de-
tails he wants; if he does so, he is
sure to get a kick from the managing
agencies. He is very much interested
in securing practice. As Shri M. S.
Gurupadaswamy said, each of these
chartered accountants earns figures to
the extent of 9 digits.

Shri' Kamath: Not each.
Shri V. P. Nayar: The entire lot.
Shri U. M. Trivedi: What will it be?

Shri V. P. Nayar: I am unable to
calculate just now. When such an
audit is taking place, what is the
position?
turing enterprise. If there is a certi-
ficate by the cost accountant that he
has verified the accounts in regard to
the costing of material, then the
position of the auditor is also made
easy, because the cost accountant’s cer-
tificate may be taken as authentic
and acted upon. I do not say that
even if you have a system of cost
accounting, there will be no abuses;
under the present circumstances, there
is bound to be abuses. But we can
safely say that by having a system by
which the cost accountants will also
operate in this country, they will have
the necessary powers to go into the
accounts in so far as any manufactur-
ing process is concerned.

Then, Sir, I feel it will give the au-
ditors a better chance to exercise
their rights. I presume Government
have not so far even thought of form-
ing any such body of cost accountants.
If the Government had brought for-
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ward a piece of legislation for setting -~
“up such a body, something on the lines
of the Chartered Accountants Act, with
a Council and all that, we could have
understood the attitude of Shri M. C.
Shah or his Government or their
anxiety to make the law up-to-date
and fill up existing lacunae. But so
long as Government do not have any
such thing under contemplation and
so long as we do not have the very
prominent, desirable and necessary
place for cost accountants in the fin-
ancial side, I fail to see what priority
this amendment has in making matters
up-to-date.

The point about this particular Bill
is this—and it gives rise to some
confusion—that Government say that
they also should have similar powers
for recognising foreign qualifications
equivalents of Indian ones. I would
like to pose this question. The Bill
was passed in 1949, and from 1949
till to-date I find there has been no
amending Bill. Now, Government
say that we have to extend certain
reciprocity. Has this question of ex-
tendixig reciprocity in so far as
foreign qualifications are concerned,
been posed before us by any
foreign countries? I want Shri M. C.
Shah to let me know when he replies
whether this omission from the parent
Act has been pointed out by any other
foreign country, and our Government
have been asked to fill up this lacuna.
If it were so, there is a case. Mere-
ly saying that for the last five or six
years we have not had a reciprocal
arrangement and therefore, we should
.come to a reciprocal arrangement does

A7 not take us far; the matter does not

~seem to me to be so simple as all
' that.

Then there is also another question.
I find from the original Act that five
representatives of Government have
been functioning in the Council of the
Institution. Under section 9 of the Act
relating to the constitution of the
Council, you find that the Council
shall be composed of the following
persons, namely, persons elected by
the members of the Institute from
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amongst the Fellows of the Institute
chosen in such manner and from such
reRional constituencies as may be speci-
fierl in this behalf by the Central
Government by notification, and five
persons nominated by the Central
Government. So Government already
have in this Council five persons. 1
would also like to know whether, in
case no foreign power has drawn the
pointed attention of Government to the
fact that there is ng reciprocity, as
you find in other countries, our Gov-
ernment representatives in that body
have told Government about this.
That is a very pertinent point, because,
I presume that these five people, who
are there, have not been able to get
things done in their own way. It
may either be to the detriment of
their personal interests or—I am pre-
pared to concede—if their views were
not accepted or acted upon by the
Council as such, there is also the possi-
bility or the risk of Government’s
interests being put in jeopardy. I want
alsp to know whether this was the
reason. Otherwise, I do not find a
third reason which could be attribu-
table, After all, we know that there
are so many lacung in so many pieces
of legislation; this is not as innocuous
as it appears to be. So that when
we consider this, I am sure the hon.
Minister will tell us something about
it. In principle, I am not against
conferring such powers on Govern-
ment. But it is a very highly techni-
cal matter. What is the machinery
which Government now have on the
basis of which they can override the
decisions of a very technical, highly
specialised body as the Council? I am
certainly not against giving such a
wide power to Government, provided
Government can convince me ihat
such power, as is given under such
legislation, will be exercised with
proper judgment, with proper caution
and with proper thought. I also want
to know from the hon. Minister how
Government propose to  work it.
Taking it for granted that we give this
power to Government, through which
authority are they to give such re-
cognition? Because in matters of
accountancy, the tert cf qualifications
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becomes so very technical. That was
why I said that I do not yield to
anyone, even to Shri M. C. Shah. in
my ignorance of matters relating tc
accountancy. -

1 was wondering when I heard Shri
M. S. Gurupadaswamy, who seems to
know quite a good lot of facts and
figures about accounting, why he dii
nof press for the reference being t¢
& Joint Committee instead of to a
Select Committee.

Shri M. S. Gurupadaswamy: Tab'e aa
aniendment.

.Shri V. P. Nayar: I submit {hat the
desire of Shri M. S. Gurupadaswamy
to send this “two word” Bill to a
Select Cemmittee at this stage seems

show a misplaced enthusiasin, and
I request him to withdraw his motion.
If at all we have to consider this, the
whole Bill has to be considered in a
different perspective. Then I can un-
derstand the Bill being sent to a Select
Committee, but here we are committed
to changing only one or two words,
for it is only the extension of certain
powers to Government.

Shri M. S. Gurupadaswamy: There ig
a world of difference. .

Shri V. P. Nayar: He probably lives
in another world; in this world of ours
there is not much difference.

So I would beg of the hon. Min-
ister of Civil and Revenue Expenditure,
to take us into confidence and tell us,
what really is behind Government in
bringing forward this legislation.

Mr. Chairman: I expect that hon.
Members will be short. Now, it is
already ten minutes to 2. I proposeto
close the general discussion, say, at

‘five minutes past 2. After all, we

must have some time for the clause
by clause consideration also. We
propose to take up the Displaced
Persons Rehabilitation Rules at 2-30.
Therefore, the time at our disposal
is very short. I would just request
the hon. Members who take part in
this Bill to finish within 3 to 5
minutes. After all, the simple point



13313 Chartered Accountants

[Mr. Chairman |

is, as Shri Narasimhan put it, here
we are not concerned with the provi-
sions of the Act. -We are only con-
cerned with this particular Bill and
the only principle involved is whether
the Central Government should also
be authorised. The Council is autho-
rised. The question is whether the
Central Government should also be
authorised in the matter of recogni-
tion of qualifications etc.

Shri C. R. Narasimhan: Will we have
sufficient time? Only one clause has
to be considered.

Mr. Chairman; But there are 5 or §
amendments.

Shri Kamath: What will happen to
the amendments standing in the
name of Pandit Thakur Das Bhargava?

Mr. Chairman: When we have finish-
ed this motion so far as considera-
tion is concerned, then that point’ will
arise whether any person is allowed
to move them on his behalf or he
himself moves them, whether he i3
abie to move or he does not move
them at all.

Shri U. M. Trivedi: Other speakers
have'taken 30 and 25 minutes. We
would therefore request at least 5
minutes.

Mr. Chairman: I propose to finsh
this stage at ten minutes after two.

Shri A. M. Thomas: Sir, as you
have correctly pointed out, the short
question before us is whether the
Central Government should be autho-
rised, apart from the existing provi-
sions in the Chartered Accountants
Act, 1949, to admit persons with
foreign qualifications to be authori-
sed to conduct the audit under the
Companies Act.

While I spoke on the general dis-
cussion when the Companies Bill as
reported by the Selec§ Committee
was taken into consideration, I posed
the question and asked whether there
was after all any necessity to amend
this Bill. I did not get any answer.
1 also raised the fears that have been
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entertained by the Chartered Ac-
countants in our country that if this
power is vested in the Government,
the Government might wuse that
power in a way which will facilitate
entry of persons with foreign qualifi-
cations who will flood thg field of
Chartered Accountants, and the indi-
genous elements might gradually be
ousted. There were also Press reports
to that effect and my doubts were
to a certain extent, based on those
reporters. But the Accountants them-
selves—some of them—came forward
and said that they need not have
any fear on that account. At the
same time, even those people expres-
sed fears that by investing the Central
Government with this power, whether
there would not be two authorities
competent to deal with the subject.
That doubt has also been raised when
the Joint Committee on the Com-
panies Bill took evidence. You will
find this in the evidence tendered
before the Joint Committee by Shri
Vaish on behalf of the Institute of
Chartered Accountants of India. He
answered:

“Having done that, I think it
will be dangerous to create two
or three different categories of ac-
countants. They should all come
under the same body. If anyone
is considered fit enough by the
competent authorities, whoever
they may be, to practise the pro-
fession of accountancy, he should
be a member of the Institute of
Chartered Accountants of India.”

Again, he has repeated:

“My initial objection is that
nobody who is not a member of
the Institute should be allowed to
practise the profession of account-
ancy in India...... In other
words, persons so recognise:
should be members of the Institute
If the provision as it stands today
is allowed to become law, it will
mean that there will be one cate-
gory of accountants governed
by the Chartered Accountants
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Act of 1949 and another cate-
gory of accountants which will
have nothing to do with the Insti-
tute, which will have nothing to do
with the Chartered Accountants
Act.”

These feelings have also repeated in
a petition which Shri Narasimhan has
placed on the Table of the House this
morning with the Speaker’s permis-
sion. I will also read one or two
paragraphs from that petition because
hon, Members would not have had time
to gc through it. The petition says:

“Your petitioners further feel
that, when certain persons posses-
sing foreign qualifications are
enrolled in the Register of Char-
tered Accountants, a period should
be fixed during which such perscns
shall be members of the Institute
of Chartered Accountants of India,
as a concession granted to certain
specified persons for a specific
purpose should not be extended in-
definitely.

Your petitioners are also anxious
that the disciplinary contrcl ¢f the
Institute over all those who prac-
tise this profession in India should
continue to vest indisputably with
tne Institute.”

. We have now created a statutory
Institute by the Act of 1949. I feel
that we should not do anything which
will even remotely detract from the
authority and importance of that bedy.

I am sorry I have to differ from
some of the sweeping allegations which
were made by Shri Gurupadaswamy.
We have to realise that it is a key
position that is occupied by th¢ &u-
ditors in the scheme of the Act, and in
their efficiency and integrity and the
high morale in which the profession
is kept depend the successful imple-
mentation of the Companies Act itself.
We have to be very careful in the ad-
mission of persons as accountants.
There is a complaint that it was much
easier to pass the Indian Civil Service
Examination than be qualified for
being a Character Accountant under

this Act. We also hear that although
several persons have appeared only a
few persons got in.

Shri Kamath: Who said it is much

easier.

Shri A. M. Thomas: | am glad that

Shri Kamath has passed that examina-
tion.

Shri Kamath: Not the Accountants’

but the other one.

Mr, Chairman: He referred to tic

I.C.S. examination which arousec
Shri Kamath.

Shri A. M. Thomas: Yes, Sir, the

ICS, I feel that there should :e no
conflict at all. We have, as far as
possible, to see that the purpose of the
Chartered Accountants Act of 1949 is
not defeated in any way. I wish that
when the hon. Minister replies be
should allay the fears that have been
expressed by the Chartered Accoun-
tants who are already working in the
country and he will also give an as-
surance that whenever the Central
Government recognises any person with
a foreign qualification, the body
which has been constituted under the
Chartered Accountants Act will at least
be consulted. It should also be made
a condition that those persons who
are admitted should also become mem-
bers of the Institute. If only inese
two precautions are takem, we will
have a homogenous body and a single
body which would be dealing with this
branch of the administration of com-
pany law.

The hon. Minister stated that it wiil

be only on a reciprocal basis that
permission will be given to foreigners
to practise in this country. I have tc
*submit that I do not think that trere
are very many Indians who are going

foreign countries to practise

accountancy. Because of the fact that
there are so many foreign companies
in India, there will always be the
tendency for those companies to bring
in ag many foreign auditors as vossi-
ble.
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Shri C. R. Narasimhan: It I may
interrupt, it will he cneo-way traffic.

2 P

Shri A. M. Thomas: My hon. friend
has put it very correctly. It is. like-
ly to be. one-way traffic and, as I
have submitted already, it is likely
that indigenous talent may be gra-
dually eliminated. Having regard to
the hold that foreigners have in several
of our companies, I feel that even if
Government takes up these powers, it
should be very guarded and carefu] in
allowing persons with foreign quali-
Acations to take up the work. I be-
lieve that Government will bear these
facts in mind and that the necessary
assurance on the part of Government
will also be fortheoming with regard
to the points I have raised.

Shri U. ‘M. Trivedi: I will be very
brief.

Shri V. B. Gandhi;: (Bombay City
—North) rose—

Mr. Chairman: Any Hon. Member
whno has tabled amendments will
speak later, on the amendments.

Shri U. M. Trivedi: What sur-
prises me is that the Statement of
Objects and Reasons that has been
given is not what hag been disclos-
ed to us in the House. The State-
ment as attached to this Bill says:
“with a view to recognise examina-
tions and training conducted outside
India as equivalent to those prescrib-
ed for members of the Institute for
purposes of enrolment on its register.
Since such recognition is generally to

granted only on a reciprocal basis,
it is considered necessary. on grounds
of public policy, that the
Government should also have similar
power for recognising foreign qualifi-
cations as equivalent to Indian enes.”

Clause 225 in the Companies Bill,
as we have passed today, says—I am
oot concerned with sub-clause (a)

. out only with (b) which is:

Central.
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“He is for the time being au-
thorised by the Central Govern-
ment to be s0 appointed as having
obtained similar qualifications
outside India.”

In other words, the whole mis-
chief is the creation of the Governe
ment itself. There was no need, and
nobody approached the Government
saying that a need had arisen, that
there was dearth of accountants and
that therefore we must recognise the
accountants of other countries. When
the need was not there, we have by
our own creation brought about a
provision in the company law where-
by we must make some similar pro
vision. My submission, therefore,
would be this. Let this remain a
dead letter; it is not necessary that
the Chartered Accountants Act must
be amended for this purpose.

Mr. Chairman: Section 29 of the
old Act should be looked into.

Shri U. M. Trivedi: It deals with
the entry of names in the register.

Mr. Chairman: The reciprocity,
clause is there in section 29.

Shri U. M. Trivedi: Yes, but that*
requires only a notification; that does
not require any change in the law.
It simply says:

“Where any country specified
by the Central Government in this
behalf by notification in the offi-
cial Gazette, prevents persons of
Indian domicile from becoming
members of any institution similar
to the Institute of Chartered Ac-
countants of India or from prac-
tising the profession of account-
ancy of subjects them to unfair,
discrimination in that country
no subject of any such country
shall be entitled to become a
member of the Institute or
practise the profession of account-
aney in India.”
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Mr. Chairman: This is rather In
the negative, but the second part Is
posftive.

Shri U. M. Trivedi: “Subject to the
provisions of sub-section (1), the
Council may prescribe the conditions,
# any, subject to which foreign qua-
lifications relating to  accountancy
shall be recognised for the purposes
of entry in the Register.”

Then my submission would be that
the language of the proviso ought to
have been emobodied. But what is
being done is this. We are having
the same law. Then a further provi-
sion is made that instead of the
Council stepping into it, the Central
Government is stepping into the
picture. In other words, a statutory
‘exami.ning body, created by the pro-
visions of the Chartered Accountants
Act is not trusted to discharge this
duty.

Mr, Chairman: Both are mentioned
in this clause—the Council as well
as the Central Government.

Shri U. M. Trivedi: The Council or
the Central Government.

Mr. Chairman: Now
Government is added.

Shri U. M. Trivedk That is why I
say that sorhe sort of dual Control
over it is sought here. In other
words, Government thought that this
body could independently also act
and may act very justly and .may
not give recognition to such persons
to whom the Government may want
to give recognition. We have got an
incorporated society in England con-
ducting the law examinations—it is
the Incorporated Law Society. It re-
cognises certain degrees and confers
certain degrees and it is not inter-
fered with in its administration or
in the question of recognition by the
Jovernment of the UK. In this
respect here, the necessity has arisen
for putting the words “The Central
Fovernment” when the words
“The Council” are already there.
That is why my original submission
was that in giving the objects and
reagons, it had not been made clear

the Central
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why the words “The Central Govern-
ment” were added. Reciprocity is all
right. We have recognised it, but it
does not signify why the words “The
Central Government” are added. If
the hon. Minister could give the
teasong for this addition, it will be
fair to us: otherwise, he should with-
draw his Bill.

Shri M. C. Shah: This is a very
simple matter. I have already ex-
plained while introducing the Bill
that when we discussed the Com-
panies Bill, as a matter of fact, the
Central Government were taking
powers to allow outsiders or those
who have passed examinations out-
side with similar qualifications. As
pointed out, the matter was discussed
with the Council of the Institute of
Chartered Accountants and they said
that it was better to have this power
in clause (v) of sub-section (1) of
section 4. We accepted their advice
and yet my hon. friend, fhe last
speaker, accused the Government of
taking these powers themselves. As
a matter of fact, the Chartered Ac-
countants Institute wanted that this
also should be in the Chartered Ac-
countants Act so that those who are
accepted by Government in consuita-
tion with Council......

Shri A. M. Thomas: The evidence
only states that if the Government is
anxious to have that power, then the
Chartered Accountants Act mav be
amended.

shri C. R. Narasimhan: On a point
of explanation, the hon. Minister him-
beginning of his
speech that the Chartered Accountants
Institute agreed only after protracted
negotiations, and that itself shows
that the Institute was not very eager
about this.

Shri M. C. Shah: I never said
that they were eager- about it. We
wanted to have the powers as speci-
fied in section 225(i)B. The Govern-
ment considered this and thought that
it is absolutely necessary. When they
discussed this with us, they stated
that it would be better to have it in
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the Chartered Accountants Act. As a
matter of fact, what are we doing?
Today the Council has the power to
accept similar qualifications obtain-
ing outside India. We only insert
the words “Central Government” so
that there may be concurrent powers.
Shri Thomas states that there must
be some assurance from Government.
When I introduced the Bill, I stated
that I need hardly add that Govern-
ment would not of course use this
power regardless of the nature of the
qualifications or the suitability of re-
cognition. They will, as a matter of
practice, consult the Institute before
granting recognition to any foreigr
qualifications under this provisior.
Therefore, I do not think there car.
be any objection to this provisioa.

My frignd, Shri Gurupadaswamy,
has tried to speak on behalf of some
society—the Incorporated Soclety of
Chartered Accountants. They are not
recognised, and as a matter of fact,
according to our information, they
give these diplomas to anybody and
everybdy regardless of the merits and
irrespective of the professional quali-
fications of the individuals concerned,
and at the same time they charge a
certain fee. They do not look to the
fact whether the individuals are com-
petent to act as accountants. There
is nothing to prevent any set of
persons constituting themselves into a
body of accountants but they should
not do any accounting work which is
statutorily required to be done by a
Chartered Accountant. The Act of
1949 was passed with a view to re-
gularise the profession of Chartered
Accountants. When we discussed
the Companies Bill we heard so much
about independent auditors so often.
The Chartered Accountants Act was
passed in order to regulate all these
auditors so that they may be highly
qualified auditors who could do in-
dependent audit work. That is why we
have provided for disciplinary action
to be taken by the Council of
Chartered Accountants under section
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21. We want to have a very healthy
and independent profession of audi-
tors. Now they are coming forward
and saying that everybody should be
allowed to become a Chartered Ac-
countant. That is what my hon.
friend Shri Gurupadaswamy says. I
do not think that we can accept this.

My hon. friend, Shri Nayar, spoke
something about the Institute of Cost
Accountants. I may inform the
House that we are considering whe-
ther the Act should be amended. We
have received many representations.
We are considering many other points
urged by many hon. Members as well
as outdiders and we propose to bring
a comprehensive amendment. All the
other suggestions may then have to
be discussed.

This amendment has got a limited
purpose. Government is given con-
current powers with the Council to
accept the auditors who have got
similar qualifications, after examina-
tion and training outside India.

Shri V. P. Nayar: I want to ask
one question. We understand the
argument of the hon. Minister. But
what are the facts? Could the hon.
Minister tell us in what other coun-
tries there are provisions empower-
ing Government to control in such a
way and also the number of Indian
auditors who are working in foreign
companies so that this reciprocity
may be extended.

Shri M. C. Shah: I have not got
these figures as to how many Indians
are practising outside India. There
were negotifitions by he Institute of
Chartered Accountants with the
United Kingdom about this recipro-
city business. There are some Indians
practising in certain other countries.
I cannot give him the figures just
now. I will supply him the figures
R KUMAR A's 306 LS 8x10 14 ems 5-2
if he wants. In section 29, I have
already said, there was reciprocity
provision. All those negotiations are
to be considered at governmental level.
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The U. K. Government have already
got powers under the English, Com-
panie; Act similar to those we are
asking for now. I do not therefore
think that there is any scope for dis-
cussion about other matters.

Shrj Gurupadaswamy spoke
about monopoly. Really speaking.
there is no monopoly. These are
only regulatory powers. When there
is a profession, there must be this kind
of provision whenever there is mis-
conduct. These regulatory powers are
vested with the Council. There is
no monopoly and it is only to have
a very strong and healthy organisa-
tion of the Chartered Accountants
that it was found necessary to have
this Chartered Accountants Act.

Shri A. M. Thomas: In that case
will the Government insist when
foreigners are appointed to this
profession that they should also be-
come Members of thig Institute?

Shri M. C. Shah: There are certain
qualifications. All those who want
to become Members can become so
after following the prescribed pro-
<cedure.

Shri A. M. Thomas: That is not my
<question. When you admit foreigners
to this profession in India, will you
also simultaneously see that they are
also entered in the register.

Shri M. C. Shah: Certainly that is
there. They will be on the register
and they will also be amenable to the
disciplinary  jurisdiction of the
Council.

I do not think that much has to
be said against Shri Gurupadaswamy’s
amendment to refer the matter to
a Select Committee. There is nothing
t0 be referred to them. The only
question is the Government having
concurrent powers with the Institute.
‘They have already got the powers
and last year, they had already ad-
mitted three persons having similar
«qualifications obtained from outside
¥ndia. I am sure that the Council
and the Government will be very care-
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ful to see that there is no flooding
of outsiders. They will do so obly
when it is absolutely necessary, when
they possess similar qualifications and
when they have passed a similar exa-
mination and have had similar train-
ing. Then and then only their ca<es
will be taken into consideration and
they will be admitted to the mem-
bership of the Institute of Chartered
Accountants. I hope that the House
will reject that motion and take up
the motion for consideration.

Shri M. S. Gurupadaswamy: I want
to ask a quegtion. ..

Mr. Chairman: Hon. Members
should have put all the questions in
the 25 minutes he devoted to his
speech.

Shri M. S. Gurupadaswamy: He
did not answer.

Mr. Chairman: There is no ques-
tion of answering; he has not gut the
figures. Is not the hon. Member
satisfled?

Shri K. K. Basu: That is not the
question. I would ask you....

Mr. Chairman: Hon, Member wants
to address this question to me when
I have already disallowed it.

Shri Kamath: It is a question to
the Minister through you.

Mr. Chairman: Let me put the
amendment first.

The question is:

“That the Bill be referred to a
Select Cammittee consisting of
fifteen Members, namely, Sardar
Hukam Singh, Shri Hari Vishnu
Kamath, Shri T. B. Vittal Rao,
Shri B. Ramachandra Reddi, Shri
Asoka Mehta, Shri Nemi Chandra
Kasliwal, Shri C. R. Basappa,
Shri A. M. Thomas, Shri Nettur
P. Damodaram, Shri N. M. Lin-
gam, Shrimati Renu Chakravartty.
Shri Shankar Shantaram  Mcre,
Shri U. M. Trivedi, Shri Chiman-
lal Chakubhaj Shah, and the
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Mover, with instructions to report
on or before the 16th November,
1955.”

The motion was negatived.
Mr. Chairman: The question is:

“That the Bill further to amend
the Chartered Accountants Act,
1949, be taken into considera-
tion.”

The motion was adopted.

Clause 2.— (Amendment of Section
4 etc.)

[}

Mr. Chairman: There are some
amendments to clause 2. Shri
Jhulan Sinha and S$hri S. V. Rama-
swamy are not in the House. I think
Shri Gandhi and Shri Narasimhan are
moving their amendments.

Bhri V. B. Gandhi: I beg to mave:
Page 1—
for lines 8 to 12, substitute:

“(v) any person who has passed
such other examination conduc-
ted by an authority in any place
without India and completed such
other training as is recognised by
the Central Government or the
Council as being equivalent to
the examination and training pres-
cribed for Members of the
Institute.”

Shri C, R. Narastmhan: I beg to
move:

Page 1—
after line 16 add:

“provided further that in cases
where the Central Government
recognises any examinations and
training without India, the Cen-
tral Government shall have power
to direct the Council to enter in
its Register as members such
persons only, possessing such re-
cognised qualification, and for
such limited periods, as may be
specified by the Central Govern-
ment:
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Provided further that such
further conditions as may be im-
posed by the Central Govern-
ment shall not oust the jurisdic-
tion of the Council over such spe-
cified persons in disciplinary
matters.”

Mr. Chairman: Amendments moved:
Page 1—
for lines 8 to 12, substitute:

“(v) any person who has passed
such other examination conduc-
ted by ‘an authority in any place
without India and completed such
other training as is recognised hy
the Central Government or the
Council as being equivalent tn
the examination and training
prescribed ‘for Members of the
Ihstitute.”

Page 1—
after line 16, add:

“provided further that in cases
where the Central Government
recognises any examinations and
training without India, the Cen-
tral Government shall have power
to direct the Council to enter im
its Register as members such
persons only, possessing such re-
cognised qualification, and for
such limited periods, as may be
specified by the Central Govern-
ment:

Provided further that such
further corditions as may be im-
posed by the Central Govern-
ment shall not oust the jurisdie-
tion of the Council over such spe-
cified persons in disciplinary
matters.”

As regards amendment No. 5, my
view ig that it is outside the scope
of the Bill. Of course, the hon.
Member may explain his view.

Shri Kamath: What about the point
of order I raised regarding my hon.
friend Pandit Thakur Das Bhargava's:
amendment?
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Mr. Chairman: The amendment has
not yet come up. It is the same as
that of Sardar Hukam Singh.

Shri M. S. Gurupadaswamy: I con-
sider, Sir, that my amendment which
is supported by Shri S. V. Ramaswamy
and Sardar Hukam S8ingh is not out
of order. Now, under this Bill power
is given to the Central Government
to give recognition to foreign qualifi-
cations. When we are amending
this particular provision, I say that
the Government may also consider the
question of giving recognition to
those persons who are members of the
Society of Incorporated Accountants
and Auditorg of India. When we are
giving power to the Central Govern-
ment to confer recognition to
foreigners, why not we say that the
same power may be given....

Mr. Chairman: It is not as if the
amendment is not relevant. Any-
thing connected with this is relevant.
But, the question is whether this
amendment will be within the scope
of this Bill. That is the point at
issue, and that was the point of order
raised by the hon. Member.

Shri C. R. Narasimhan: Is the hon.
Member making a speech?

Shri K. K Basa: It is not for you
to say that. It is for the Chair to
point out that.

Shri M. S. Gurupadaswamy: This
Bill seems to amend section 4 of the
Chartered Accountants Act, 1949.
When this section is being amended,
are we not in order to suggest any
other amendment to that section.

Shri V. P. Nayar: No, no.

Mr. Chairman: Does the hon. Mem-
ber want to say anything else?

Sardar Hukam Sinmgh (Kapurthala—
Bhatinda): Sir, I may also add a
word to what has been gdaid by Shri
M. S. Gurupadaswamy.. We are now
amending section 4 of the Act where-
fn only the Institute has got the
power to enrol as members those
persons who qualify in the test that
they hold. Now, the power is being
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extended and the Government ‘is
taking that power. By the amend-
ment now proposed the Government
can also include in the same register
persons Who are qualified if their
qualifications come up to the stan-
dard and equivalent to what ig held
by the Institute itself. Our amend-
ment only says that when we are
widening the scope of this section 4,—
the amendment that has been
brought forward by the Government
widens the scope of section 4 of ihc
Act—why not enlarge the scope of the
same section. It is not a different
section which we are seeking to
amend; it is the same section. We
say that not only should the Govern-
ment have the power to allow certain
other persons to become members if
they have got the requisite qualifica-
tions, but also that some other
persons who may be found qualified
and have equivalent qualifications
should also be allowed to be entered
on the same register. Therefore, this
Bill contemplates enlargement of the
scope of the amending Bill. The
ment also says that the scope must
be further extended so that other
cases also may be covered. In that
respect this amendment should not be

held as ultra vires or beyond the
scope of the amending Bjll. The
clause is the same and amendment

we are discussing is of the same type
as the amendment that has been
brought forward by the Government.
Therefore, in all respects, I should
submit that this amendment is with-
in the scope of the Bill that is befere
the House because it seeks to amend
the same section.

Shri M. C. Shah: Wee are only just
amending clause (v) of sub-section
(1) of section 4 of the Chartered
Accountants Act, 1949. Here, in this
amendment they want to add another
sub-clause (a) and that amounts te
widening the scope of the BIll

An Hon. Member: How?

Sardar Hukam Singh: But, we seek
to amend the same section.
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Mr. Chairman: Let him first of all
finish and then you can , ask him
“how?”

Shri M. C. Shah: We are only
amending clause (v) and we are not
amending the whole section 4, where-
as you want to insert another sub-
clause (a).

Mr. Chairman: The addition is not
of such a nature as the addition can-
not be made to clause (v) itself.
They really want to add it to clause
().

Shri M. C. S8hah: They want to add
—it ig like this:

Page 1, line 5—

after ‘“Chartered Accountants Act,
1949” insert:

“(a) in clause (ii) of sub-
section (1) after the word “Insti-
tute” the following shall be
added namely:—

“or any person who is an
Incorporated Accountanrt
being a2 member of the So-
ciety of Incorporated Ac-
countants and Auditors of
India; and (b)".

Therefore, they want to add another
set of persons to be entitled to come
under the Chartered Accountants Act
:;]l that is not the intention of the

Shri C. R. Narasimhan: Unless
several other consequential amend-
ments are brought forward this may
become incomplete.

Mr., Ohairma.n Once the substantial

ment is cor tial

amendments are bound to follow.

Shri C. R. Naragimhan: That will
have to be done in the original Act.

Mr. Chairman: I have considered
the question and I think this amend-
ment is out of order.

Shri K. K. Basu: The ameadmenti
on this clause?
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Mr. Chairman: What does the hop
Member mean?

shri K. K Basu: Are you ngim.
your decision on this amendment of
this clause? 1 have got a submission
to make.

Mr. Chairman: The hon. Member
ought to have risen before if he aad
something to say. Now, it ig tow
late.

Shri K. K. Basu: I have no objectin:
to raise nor have any submission te
make about the admissibility of the
amendment. 1 wanted to speak on
clause 2 of the Bill regarding thre
amendment of section 4.

Mr, Chairman: It seems the hon.
Member is not attending to what is
going on. We are only considering
now whether the amendment of
Sardar Hukam Singh is In order.
After that point is decided, then the
question of clauses etc. will arise.

Shri V. P. Nayar: We are racing
against time.

Mr. Chairman: Of course, the houn.
Member is racing against time and
also trying to see that there is some
delay in the proceedings by inter-
fering.

With regard to the question whe-
ther this amendment is in order, after
going through the Statement of
Objects and Reasons, I am convinced
that the real point of amendment by
the Government is whether the Cen-
tral Government should be allowed
the power along with the Council
to recognise certain examinatioas,
trainings etc, and they want it on the
basis of reciprocity. It is not that
they want to extend the entire scope
of the Bill or the section concerned
for recognising certain examinations
in India. The amendments by Sardar
Hukam Singh are: one to add the
words “within or” and the other,
amendment is that members of a
certain society ag such may be
allowed to practise as Chart 7
Accountants. I think this is cler «
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beyond the scope of the Bill and there-
fore 1 disallow him.

Shri M. S. Gurupadaswamy:
you disallowing both?

Are

Mr, Chairman: I have
both.

Shri V. B. Gandhi: I would have
preferred to have a few minutes on
this Bill during the course of the
general debate. In that case I would,
perhaps, not have pressed this amend-
ment of mine. However, I shall now
read my amendment:

dealt with

Page 1=—
for lines 8 to 12, substitute:

*“(v) any person who has passed
such other examination conducted
by an authority in any place
without India and completed such
other training as is recognised by
the Central Government or the
Council as being equivalent to.the

examination and training pres
cribed for Members of the
Institute.”

The reason or the occasion for this
amendment is that many of us en-
tertained a fear that on the passing
of this Bill as it is worded, a number
of persons in India today who are
qualified and who are actually prac-
tising the profession of auditors will
be disqualified. That was the fear
many of us had in mind and we are
particularly referring to those persons
who have passed an examinaticn
conducted by the Association of Cer-
tified and Incorporated Accountants,
London. This Association used to
conduct examinations simultaneous!y
in India and in England. Now, those
persons who passed this examination
in India and who had acquired ihe
requisite training to qualify to prac-
tise as auditors have been practising
as auditors and have been recognised
as qualified persons.

But, now, we feel that if this Bill
ig passed as It is worded, it would
have the effect that Englishmen who
‘ppeared for this examination in

»don and acquired their training in
ondon rould be eligible to be re-
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cognised as qualified persons to
practise in India, whereas Indians
who have passed the same examination
and who have acquired training
and other requisite qualifications in
India, who have been practising,
would perhaps be debarred from con-
tinuing to practise. That would be
a kind of hardship and an injustice
on a small number of people. Ag it
happens there are only about seventy
such qualified persons today in this
country out of whom perhaps thirty
are actually practising. It is with
the object of avoiding any hardship
or any injustice to these men—of
course unintentionally this injustice
and hardship would come to them—
that this amendment has been
moved.

However, I have since been in-
formed from sources which I am
prepared to consider authoritative,
that such a hardship would not be in-
volved to these people and that the
Bill, if it is passed as it is, would still
make it possible for these men to
make representations to Government
and to get their qualifications recog-
nised as equivalent to those necessary
to get them enrolled in the member-
ship of the Institute. In fact, if I had
sufficient time to give notice, I would
have worded my amendment a little
more clearly, somewhat like this:

“Any person who has passed
such other examination conducted
by an authority in any place with-
out India and completed such ether
training as is recognised by
the Central Government as being
equivalent to the examination and
training prescribed for members
of the Institute.”

In short, my plea is that whatever
we do to recognize foreigners and
their qualifications in India should not
lead even indirectly or unintentionally
to a position where Indians who are
holding qualifications which are re-
cognised both in India and England
should become disqualified.

Shri C. R. Narasimhan: When the
Finance Minister wound up the
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debate on the Companies Bill, he used
two expressions which I wish to use
now, with his permission—they are
not copyright, I think. His first ex.
pression was ‘“cut and dried views”
and the other was “open mind”. In
this particular case, I am afraid the
former is very much in existence and
the latter is somewhat missing and
as for Mr. Shah, I am sorry I have
to mention his name and not his
designation, he said that Government
would see that when foreigners are ad-
mitted, it will be only limited to the
requirements of the case. But they
are taking unlimited power, though
the purpose is limited. He said that
this section was only for a limited
purpose, but the power they are taking
is unlimited. Under that power, Gov-
ernment can say that such and such
a qualification will be suitable. In
that way several persons in several
countries may get eligible to be includ-
ed in the register without the same
thing happening for our boys, or our
men in that country.

Mr. Chairman: There is a proviso
under which they can certainly impose
certain conditions.

Shri C. R. Naragimhan: That is the
objective, not the law, I think.

Mr. Chairman: In the clause itself
there is a proviso.

Shri M. C. Shash: We have only
added the “Central Government”.
Today these powers are exercised by
council alone; hereafter these powers
will he exercised by the Government
as well as the council.

Shri C. R. Narasimhan: I am not
disputing the need of the provision. All
that I am saying is that where a pen-
knife will do, they are utilising a
sword.

Shri M. C. Shah: We are using only
the pen-knife.

Shri C. R. Narasimhan: Though that
is not a nice way of putting things In
this august House.
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The Minister of Finance (Shri C.
D. Deshmukh): We are only having a
double-bladed pen-knife.

Shri C. R. Narasimhan: What I sub-
mit is that the provision should be
such that specified persons are given
the power, specified qualifications are
also added as additional requirements.
The extent of this concession
should be limited to a specific period.
While we have an independent Char-
tered Accountants’ Institute, we should
not create another parallel body. That
will not be conducive to its good
working, especially after that body
has done its work fairly well. and even
the Report of the Committee on
Company Law has given due recog-
nition to its work, and hope is enter-
tained of its functioning equally well
in the future.

Another thing is that there is no
safeguard in the provision. Suppos-
ing a large number of American:z,
Germans and others become elizible
—how are we to know the limit? It
is better to specify everything. As
for the Institute having agreed at
one stage, it is common knowledge
that that institute is now defunct: a
new body has come. Apart from that
several auditors have written letters
in various ‘newspapers protesting
against the proposed Bill and as the
House knows, I was asked to present
a petition here. So the auditors’
world does not approve of this, They
think that the power should be limit-
ed and used guardedly, and that
Government are unnecessarily taking
more power, when an ingependent
body is exercising those powers. In -
fact, Government are unnecessarily
interfering, which is not good. My
amendment will not in any way conie
in the way of Government. All that
I say is that Government can autho

rise specific persons, with specific
qualifications for ' specific periods.
Such persons can be nominated by

Government. In my humble opinion
that would be preferable to the wm-
limited power that Government are
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wishing to take over this small matter.
Finally when Government gets the
powers to include men in the register,
it might be possible for its being in-
terpreted that they can also with-
draw it

Then again if foreigners function
here as auditors, they may have one
set of conventions; the conventiods
prescribed by the Institute may be
very different. For this purpose the
undisputed power of the statutory in-
stitute to control and maiatain discip-
line should be there. I am afraid it
will not be there if Government take
the power to include men in the list,
because those whom they can include,
they can as well remove. That would
give them the power which they do
not have now. I commend my
amendment for the acceptance of the
House. :

Shri K K Basu: I did
to participate in this discussioa
earlier, but after hearing the hon.
Minister I felt that he had not made
out a case for the amendment pro-
posed in the Bill. We have been told
of the principle of reciprocity.
Theoretically the position is very
good. But we have not been sup-
plied full facts to convince us of the
necessity of our having these foreign
qualified persons.

In the original Act there is a pro-
vision that Indian nationals who
might have been undergoing training
in England or any other country
should be qualified here. We suggest
that in the case of any Indian na-
tional qualified outside, if the Gov-
ernment so think that that qualifica-
tion is similar to that of ours, he
might be allowed to practise under
our registet. The amendment suggest-

ed by Government creates a lot of

apprehension in our mind. The Gov-
ernment have sought to take powers
in this respect. But no facts have yet
been-given to us. In reply to a ques-
tion put by my friend Shri V. P.
Nayar, the hon. Minister said he did
not have facts. May I draw the
attention of the hon. Minister to the
existence of many British auditor
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firms in Calcutta? Now, many of
them are not bringing young English-
men as auditors in recent times. Now,
after this Bill is passed, they wgll
bring a lot of junior auditors from
their own country. Our Finance
Minister says that he wants foreign
capital to help our industries. But I
do not know whether he wants foreign
personnel to do the auditing work
also in ‘this country. Thesefore, i
want to know what justification have
the Government got to bring forward
this measure, especially when no
facts were furaished to the House so
that the House can study them and
then decide whether it should agree
to this Bill or not. 1 oppose this pro«
vision, and say that the House should
not allow it to be included in the
statute unless the Governmeat fully
justifies its intention by giving us
proper facts. The danger is that the
Indian nationals will be thrown out
and we will be flooded with foreign
nationals, especially in those oreas
where we have the foreign industries
and foreign auditor firms. In the last
few years the foreign auditor firms
were not bringing in their own
natjonals, but after this amendment
is passed, they will bring in their own
personnel to the detriment of our
own nationals who are working in
many areas. '

Shri M. C. Shah: I think the fears
expressed by my friend Shri Basu are
unfounded. As I.\said earlier, the
Council has got powers to recognise
similar qualifications and to have
those people possessing qualifications
and . passing examinations conducted
elsewhere enrolled as members of the
Institute of Chartered Accountants of
India. Last year, the Council en-
rolled three such people, and as a
matter of fact, in the United Kingdom
there is such a provision. As I have
said, in certain countries like Africa,
Indians are practising as chartered
accountants and auditors. There is also
the reciprocity clause—section 29—in
the Chartered Accountants Act, 1949.
Shri C. R. Narasimhan said that
when those accountants come here,
they will not conform to the rules of

.
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the Council of the Institute of Char-
tered Accountants or to the rules of
the Chartered Accountants Associa-
tion. When they come here and
are enrolled as memebrs on the re-
gisters maintained by the Institute of
Chartered Accountants, they wiil
come under the disciplinary restric-
tions of the Council of the Institute.
If the hon. Member looks to secticns
15 and 21, he will find that members
on the rolls of the Institute of
Chartered Accountants are amensable
to all disciplinary actions that can
be taken under the Act it there Is
any misbehaviour or misconduct or
anything of that sort.

My friend Shri Basu said that
there will be so many foreign
nationals coming in or that the Gov-
ernment will be allowing so many
foreigners to come here as auditers.
That is only the usual propaganda. As
a matter of fact, when we passed
the existing Chartered Accountants
Act, we had in mind the idea of pro-
moting a healthy and independent
growth of chartered accountants. We
wanted to have a central institute.
The Institute is almost an  autnno-
mous body and it wants to have
more and more qualified and good
chartered accountants. The attitude
of the Government of India has been
always to encourage the healthy
growth of the chartered accountants
and to have as many qualified chor-
tered accountants as possible, in
India. Therefore, Shri Basu should
not raise the question that the in-
tention of the Government is to bring
in foreigners. As a matter of fact,
we have always encouraged the In-
stitute. The Institute is practically
an autonomous body and we always
encourage the union of chartered
accountants. We wish that in the near
future, all the auditors and accountants
should ‘be Indians and Indians alonre,
but during the transitional period,
when there is necessity and when
there are circumstances where some
foreigners with similar qualifications,
whe have passed similar examinations
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and who have undergone the same
training in another country, we pro-
pose to allow them to come here on a
reciprocity basis. That also will be
done only in consultation with the
Council of the Institute of Chartered
Accountants. Therefore, there is no
charge whatsoever of bringing in
foreigners. There is no fear, either,
of there being an infilteration of audi-
tors .into India from foreign countries.
That is far from the truth.

Shri K. K. Basu: But the hon. Mini-
ister said.

Mr. Chairman: The hon. Member
has already had his say. He should
not interrupt now. Then there will
be no end.

I wanted to

Mr. Chairman: Order, order. The
rules of debate must be observed.
The hon. Member had his own time
for the speech. Now, the Minister
has been replying. There is no point
in interrupting now. I do not pro-
pose to allow you to speak now.
Now, I think the hon. Minister has
finished his reply.

Shri M. C. Shah: Yes.

Mr. Chairman: I shall now put
the amendments to vote.

The question is:
Page 1,—
for lines 8 to 12, substitute:

“(v) any person who has passea
such other examination conduc-
ted by an authority in any place
without India and completed such
other training as is recognised by
the Central Government or the
Council as being equivalent to
the examination and training
‘prescribed for Members of the
Institute”.

The motion waus negatived.

-
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Mr, Chairman: The question is:
Page 1,—
after line 16, add:

“Provided further that in cases
where the Central Government
recognises any examinations ana
training without India, the Cen-
tral Government shall ‘Thave
power to direct the Council to
enter in its Register as members
such persons only, possessing such
‘ recognised  qualifications, and
for such limited periods, as may
be specified by the Central Gov-
ernment:

Provided further that such
further conditiong as may be
imposed by the Central Govern-
ment shall not oust the jurisdic-
tion of the Council over such spe-
ciied persons in disciplinary
matters”.

The motion was negatived.
Mr. Chairman: The question is:

“That clause 2 stand part of the
Bill.” B

The motion was adopted.
Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and
.the Title were added to the Bill.

Shri M. C. Shah: I beg to move:
“That the Bill be pa'ssed."
Mr. Chairman: The question is:
“That the Bill be passed.”
The motion was adopted.

MOTIONS RE: DISPLACED
PERSONS COMPENSATION
AND REHABILITATION
RULES

Mr. Chairman: Before the motions
regarding the Displaced Persons
Compensation and Rehabilitation
Rules are moved, I am just to invite
the attention of the Members to ihe
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fact that five hours have been fixed
for general discussion. Hon. Mem-
bers who wish to move any motions
will kindly hand over the numbers
of their motions to the Secretary at
the Table within 15 _minutes. The
fifteen minutes will count from now.

Shrimati Sucheta Kripalani (New

Delhi): We do not know which of

the motions are to be moved while

the Minister delivers his speech.

Mr. Chairman: The Minister hus
also to move his motion in the same
way as the Members. There is no
difference here.

Sardar Hukam Singh (Kapurthaia
—Bhatinda): As we have general Jdis-
cussion for five hours, the discussion
may extend to tomorrow. There-
fore. would it not be permissible s
hand over our amendments by tc-
morrow or, say, by this evening?

Mr. Chairman: The practice is this.
Even if the amendments are given
today, they will come tomorrow in
due course. If the amendments are
valid today, they will be in order ‘o-
morrow also. Many hon. Members
have already given notices of their
amendments. Others who have not
done so will have only to find out
what amendments they would like to
table, so that they also can send in
their amendments now. Of course,
those amendments for which notice
ig given today shall not be out of
order if they are not taken up today,
because there will be time tomorrow
also

Lala Achint Ram (Hissar): What is
the harm if those amendments whicn
are going to be discussed the day
after tomorrow are djscussed ic-
morrow?

Mr. Chairman: That is a hypothe-
tical question. Some amendments
come in earlier and the discussion
goes on. Some amendments come in
later, but then the discussion will go
on till the time allotted for it is over.

Lala Achint Ram: How many amend-
ments can be taken up the day after?
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Mr. Chairman: It is very difficult tv
say. At the same time, the hon.
Member will realise that if a Mem-
ber wants to give any notice of
amendment, then, unless the whole
House knows what the amendment is,
the discussion will not be complete
and full. .

Lala Achint Ram: The amendments
may be circulated to Members tomor-
row night and they will come up the
day after tomorrow.

Mr. Chairman: The point is this.
We are now going to have the genersl
discussion and tomorrow it will ean-
tinue with all the amendments that
may be moved. I propose to announce
today -all the amendments that are
going to be moved and any Member
who wants to put in new amendments
will take a chance atter the general
discussion, when the amendments are
taken up. Practically, the entire set
of amendments is taken up and only
such amendments as are pressed will
be put to the vote of the House. So,
the amendments will be discussed
tomorrow and the day after, but un-
less a Member gives notice of the
amendments at least by tomorrow, it
will be difficult for all the Members to
realise what the new amendments are,
or how they will be discussed In
order to have full discussion, it is
better that notices of amendments are
given as soon as possible, at any rate
before we start the discussion on the
amendments themselves.

Shri Nand Lal Sharma (Sikar): Do
I understand that the amendments are
to be given after the general discus-
sion ig over?

x Mn  Chairman: Definitely not.
Within 15 minutes the numbers of
the amendments should be given to
the Secretary at the Table. Suppos-
ing a Member has given a new
amendment today, then it will be in
order, according to the rules, to move
that amendment tomorrow. I am not
ruling that out. But those Members
who have already given notice of their
rmendments can very well indicate
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now what amendments they propose
to move, so that the hon. Minister

may know what he has to meet.

Shri N. C. Chatterjee (Hooghly):
Toe only point I wish to submit is
this. After the Minister's speech, we
shall know exactly which ameadments
we should press and on which
amendments we should not take up
the time of the House by dilating upon
them. If you give us 15 minutes or
half an hour after the Minister's
speech, we shall be in a better posi
tion to know which amendments we
should press. Otherwise, if you say
that we should give them within 15
minutes, naturally all the amendments
will have to be moved.

13342

Mr. Chairman: 1 for one do not
propose to ask the hon. Miuister o
make a speech now and take away
some time. I have already received a
very long list and many people want
to be accommodated. Unless the horn.
Minister so desires, I do not propose
to call upon him to make a speech at
the first stage.

Shri N. C. Chatterjee: I thought the
Minister’s speech would clarify the
position better. If we know exactly
whether the Minister ig sticking to the
position as it is or whether he is
going to make any gesture in response
to public. demand, we would be in a
better position to decide about our
amendments; that might cut short our
speeches.

Mr. Chalrman: There are two ways
of thinking in thig matter. It can also
be argued that the hon. Minister may
show some responsiveness after the
criticism is over; he may be able to
make up his mind as to which amend-
ments he should accept and which
he should reject. If a¥ that stage he
does not respond to the speeches of
hon. Members, they will have a rtight
to complain. I am entirely in the
hands of the House. If the hon. Min-
ister wants to speak or if hon. Mem-
bers request him to speak, I have
no objection. But at the same time
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1 do not want to force him to make
a speech at this stage.

Shri N. B, Cbowdhury (Ghotal): It
the hon. Minister speaks after some
Members have spoken it would be
better.

Mr. Chairman: I think if the Minis-
ter replies to the general discussion
after the Members have spoken, that
will be the proper time when he cau
indicate whether he is going to accept
any of the principles which form the
subject-matter of the speeches of the
hon. Members. This may be utilised
by the Members also in this way.
After the hon. Minister has indicated
what he is going to accept, these
amendments may not be moved. But
at this stage, it will be better if hon.
Members impress the Minister with
their speeches.

Shri N. C. Chatterjee: If he is im-
pressible.

Mr. Chairman: Let us hope he is
very impressible

Lala Achint Ram: What about those
who have not given their names?

Mr. Chairman: I have indicated so
many times that those Members who
have not given their names will not
be debarred. They are as good pros-
pective speakers as those who have
given their names. There are a ‘large
number of speakers and I want to
know the sense of the House as to the

* limit of time that any Member can
take. Should we limit the speeches
from 10 minutes to 15 minutes or
from 15 minutes to 20 minutes? 1
will fix the time just as hon. Mem-
bers choose. The total time for the
general discussion is 5 hours and it
we give 20 minutes to each speaker,
only 15 Members can be accommoda-

- ted.

Shri G. H. Deshpande (Nasik Cen-

tral): As usual, 15 minutes can be

given to every Member, so that a

large number of Members can tlake
part in the discussion.

Mr. Chairman: I think it is gene-
rally agreed that 15 minutes may be
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given to each speaker.

Shrimati Sucheta Kripalani: I hope
the general discussion will go on till
tomorrow.

Mr. Chairman: Certainly. We have
allotted 5 hours for it and we started.
only about 10 minutes back.

Shri Barman (North Bengal—Re-
served—Sch. Castes): The rules are
there but we do not know the exact
position of the refugees—the number
of houses allotted, the amount of corm-
pensation given and so on. Simply
the printed rules are there, but we do
not know any of the facts as to how
the Department is functioning. There-
fore, is it not better that the Minister
gives us some facts, so that we can
speak on them?

Mr. Chairman: In regard to alk
the discussions in this House, it
happens that all the Members de not.
know the full details of the working
of the Departments. Therefore, it is
for the hon. Minister to circulate such
information as he chooses, so that
Members may be able to take an in-
telligent interest in what is taking
place in the House. The demand is quite:
fair, but at the same time, it is the
duty of the hon. Members themseives.
to put questiong and find out infor-
mation, if none is circulated. I should:
think it would be better if, before the:
hon. Minister gives his reply, he ac-
quaints the Members with the broad
facts of the case giving certain de-
tails. I would expect by tomorrow-
the hon. Minister, if he so likes, may
furnish all the information that he bhas
in his possession as regards details
etc., so that Members may be able to
appreciate the entire tenor of. the
rules, at the time the discussion of
the rules takes place.

Shri Gidwani (Thana): Shri Mehr
Chand Khanna, while announcing the-
scheme of final compensation, has
issued a public statement in which
he has said that in July, 1949, the late
Shri Gopalaswami Ayyangar gave an
assurance on behalf of the Govern-
ment of India that displaced persons .
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would be given compensation for the
properties left behind by them in West
Pakistan. This assurance hag been
reiterated by Government on several
occasions subsequently. 1 shall place
certain facts before the House as to
what Shri Gopalaswami Ayyangar
actually said. He bad said in that
conference that ‘‘compensation will be
paid partly in cash, partly in kind
ana partly in some kind of bonds.” I
want to emphasise the point of bonds.
Another conference was held in 1950.
In that conference only three non-
officials were present and I was one
of them, Shri Mehr Chand Khaana
wag then Adviser to the Ministry of

Rehabilitation. When the question of -

compensation was raised in that vop-

ference, Shri Gopalaswami Ayyangar

said, “we shall give you compensa-
tion ..”"—he devised a formula X, Y,
Z about the quantum of compensa-
tion; and he said..” ..X will be the
value of the property left by Musiims
in India; Y will be the difference be-
tween the valueg of properties left
by Muslims in India and Hindus and
Sikhs in Pakistan; and Z will be the
‘Government contribution.” We saia,
“X is quite all right. About Y, we
mneed not expect a pie fron: Pakistan.
About Z, supposing you give ug Rs. 2
lakhs, or Rs. 5 lakhs or evem Rs. 5§
crores, will that be called Govern-
ment contribution?” Then he ela-
borated that point and said. “it would
be a substantial amount which shall
not dissatisfy the displaced persons.”
“These are his very words and I think
they are part of the minutes which
are with the Government. I may add
further that at that time it was
practically  understood that the
Muslim evacuee property left in India
would bring about Rs. 250 crores.
“That was the amount which was tc
be realised from that item. Then
there is the substantial conrtibution
from the Government of India which
shall not dissatisty the displacea
persons. These two points are to e
remembered when we are considering
this compensation scheme. You know
#he total amount supposed to be in
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the evacuee pool will be about Rs. 185
crores. Out of that, Rs. 35 crores
are in tie snape ef loans advanced tc
displaced persons—either State loans
or RFA loans—and the remaining
Rs. 150 crores are in the shape of
property, whather Government-built
property or evacuee property. We
are being paid compensation not on
the basis, I would say, on which we
were expecting that we will be paid.
I do not want to repeat and waste
the time of the House. A sum of
Rs. 35 crores advanced as loan is to
be adjusted. I would go further and
say this. When this Displaced Persons
(Compensation and Rehabilitation)
Act was passed, the Joint Committee
presided over by our Chairman Pandit
Thakur Das Bhargava recommended
like this:

3 pm.

“The Committee are not suggest-
ing any specific amendment of
this clause as the clause as word-
ed is capable of yielding results
which the Committee desire to see
achieved. Various Associations
and bodies made representations
before the Committee, but, how-
ever differing in other matters,
they all were unanimoug in their
demand that the compensation
pool be considerably enhanced.
All claimed hundred per cent.
compensation and suggested that
the same be secured from Pakis-
tan Government or evacuee pro-
perty, or by contribution from
Government. Anyhow most of
them insistently suggested that
at least the sum of the present
estimate of Rs. 185 crores should
be underwritten by the Govern-
ment to start with. They expres-
sed their doubts that this esti-
mate about the value of the
evacuee property and receipts
from Government  investments
would ever come up to this sum.
They further suggested that the
urban refugees should not be dis-
criminated against by their not
being paid the amount of 66 per
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cent. of their claims like the rural
displaced persons.

I may inform the House that there
are buildings and agricultura] land.
‘The agriculturists in the Punjab have,
in totality, been given 60 per cent.
of their claims left in Pakistan. This
is what this sentence
urban claimants who have left immo-
vable property in Pakistan shouwsa
©e paid up to that percentage.

Then, the report says:

“The Committee was, however
given to know that this figure
of 66 per cent. was not accurate.
Another suggestion was that the
amount be raised at least to 5U
per cent. of the amount of urban
property claims which were
roughly estimated to be Rs. 450
crores if the compensation was to
be worth the name. It was fur-
ther pointed out that the compen-
sation was being paid after 7
years and some claimants would
get it after 10 years and that the
immovable properties were only
assessed whereas the movable
property left in Pakistan by dis-
placed persons was several times
in value for which no compensa-
tion was being paid.”

I would also like to bring to the
notice of the House that this claim
is only for immovable property.
Crores of rupees worth of movable
properties have been left behind.
For that, no claims were entertained.
nor were claimg invited. Nor is it
claimed although our Association is
demanding it. Further :

“The Committee have given an-
xfous thought to these sugges-
tions and representations and
while appreciating that the Gov-
ernment has remarkable achieve-
ment to its credit in the matter
of relief and rehabilitation of
such a large number of displac-
ed persons in various ways, the
details of which are enumerated
in the pamphlet on Interim com-
pensation issued by the Ministry
of Rehabilitation, the Committee
feel that the suggestion for in-
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creasing the amount of compen-
sation to 50 per cent. of the urban
verified claims which in thejr
view is neither unreasonable nor
excessive, deserves the serious
attenlion of the Governmeng anu
the Committee strongly and un-
hesitatingly recommend that
Government should make furthe:
substantial contr:bution to tne
compensation pool in the manner
they think best.”

On this Committee, there were 51
Members of all parties, majority of
whom were congressmen. Two Minis-
ters, Shri A. P. Jain, the former
Minister of Rehabilitation and Shri
J. K. Bhonsle the Deputy Minister,
were also .Members of that Com-
mittee which has made this recom-
mendation. Unless this recommenda
tion is accepted and more money is
provided, in my opinion, the scheme
will not be successful. Already so
many years have passed. We are
now in the eighth year. If the
scheme is to be worked on the ‘present
basis, with the present amount of
money, on the basis of the present
scheme. many of the claimants whe
have not received any benefits from
the Government will have to wait for
a number of years before they can
get any compensation. This is one
thing that I want to emphasise. The
time at my digposal is short. Mem-
bers should realise that if we want
to give cumpensation and also by way
of rehabilitation, the sooner we
thought of it the better. I wish the
hon. Shri C. D. Deshmukh were here.
I would have appealed to him that
we are spending so many crores, this
is also nation-building in the sense
that we are going to rehabilitate

' people, either Rs. 50 or 60 crores

should be given as Government con-
tribution to the pool or in any case
that amount must be made available
to the Minister to start with the
scheme in full, or at least to carry or
his scheme as speedily as possible.
That is one aspect of the question.

The second point that I wish to
take ‘up is this. There are four kinds
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of properties. Three are housing pro-
perties, shops and industrial concerns:
three in the sense housing properties,
shops are industrial concerns in what
are called urban areas, shops and
houses in what are called rural areas,
shops and houses to those who have
been allotted agricultural land and
not so much shops, but houses to those
with agricultural land. Then, there
are agricultural lands. These are the
four categories of properties which
the claimants possessed in Pakistan.
As regards urban properties, a sche-
dule has been laid down. Any urban
property owner gets his claim accord-
ing to the scale in urban property
or where he hag got agricultural
land, he gets his full scale accord-
ing to the schedule. But, in the case
of the rural property owners, there
are various distinctions. I wish the
Minister had spoken. We would have
known if there were any changes.
Therefore, if the present rules apply
in the case of rural property owners,
a greaf injustice would be done.
While in the case of urban property
owners, they get the full value accord-
ing ‘to the scale, in the case of the
rural property owner, in certain cate-
gories, if he does not go to C class
colonies, if he does not want to
shift himself to the rural areas, he
will get half of his claim, not the
claim, but the verified amount which
is to be given to him as compensa-
tion. Supposing I belong to Karachi
and in Karachi my house is valued
at Rs. 10,000, my claim is Rs. 4,000.
I get Rs. 4,000. Suppose I was i
Malli or in another place which was
an urban area and which has been
declared to be a rural area, and my
property is worth Rs. 10,000, my
claim is Rs. 4,000, but, ag I happen
to be a ruralite, I get Rs. 2,000. That
is one discrimination,

There is another discrimination also
which is affecting equally large
number of people. If I am an ur-
banite, if I have got urban property
as well as agricultural property, I
get my claim for urban propertv
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according to the schedule and I get my
for agricultural property. But, in
the case of a ruralite, if he gets pro-
perty in the rural areas, if he has
claim to agricultural land for which
he has been given less than four acres
of land, if his rural housing property
was worth Rs. 9,999, he gets zero.
Not only that. He will only get
compensation if the property ig valued
Rs., 10,000. even if he has five or &
properties worth 8 multiplied by
9999,—it may go up to Rs. 80,000, he
will not get anything for his rural
house because one house is not worth
Rs. 10,000. Similarly, if & person
has been granted 4 acres or more
and hag rural house claim is Rs. 19,999,
he gets zero. Even if he has. 10
properties worth Rs. 2 lakhs, but not
any one over Rs. 20,000, he still
gets zero, This has worked a great -
hardship, as you can obviously see.

Mr. Chairman: May I remind the
hon. Member that this aspect which
calls discrimination is part of an Act
which was passed by this House. This
House empowered the Government to
indicate the classes of properties in
respect of which so far as rural areas
are concerned, compensation could be
paid. That Act being yet in force,
i# he spends some of his time over
that aspect, I think he will not be
utilising his time very well. Taking
the Act as it is—the Act has not been
repealed—it will be better for him to
argue his case on the basis that the
Act is there. That Act cannot be
ignored. 1 will, therefore, request the
hon. Member not to ignor that Act
and therefore, I would request him to
base his arguments on that Act. It
is futile now to criticise that Act at
thig stage. Either the Act should be
amended and there should be an
amendment, or, if there is no amend- .
ment, the arguments should proceed
on the basis of that Act. What is the
use of criticising an Act which is in
force, which is not sought to be
amended by anybody?

Sardar Huakam Singh: But the Act
authorised the Government to make
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such revision and other things, not
that they could provide that the. .. .. .

Mr. Chairman: The Act only em-
powered Government, as I indicated,
to indicate the classes of property in
respect of which compensation could
be claimed.

Sardar Hukam Siagh: Quite right.

Mr. Chairman: On the basis of that
notification, the whole of the claims
have been verified. The claims were
made on that basis. Now it is three
or four years since the claims were
made and they were got
verified by the officers etc.” Now
to criticise that Act will hardly bring
any fruitful results. The notification,
if faulty, may be contested.

Shri Gidwani: In certain cases the
claims ‘were actually verified

Shri Nand Lal Sharma: That only
provided for the classification of pro-
perty, but not for the limit to be paid
or not to be paid, that s Rs. 10,000
or Rs. 20,000 that is laid down in the
rules.

Mr. Chairman: Does it not consti-
tute a class by itself? That constitutes
a class of persons. Otherwise, what
is the meaning of the word “class”?
The Act, however, speaks of class of
property.

Sardar Hukam Singh: As a class by
itself it is not necessary for the
‘Government to stipulate that this class
shall be given half the value of the
<laim if they get property in such
and such an area. It is not essential
for them. They can also say that
this class will be treated just as the
other classes are being treated, because
already in assessment of their claims
all these things have been taken into
consideration as the property was in
the rural area, and therefore the value
of the property, the value of the plot,
‘the value of the structure over it
had already been diminished and
brought to a level where certainly it
could get a fair compensation.

Mr. Chairman: I am not suggest-
ing that so far ag the housing question
je. concerned, it should not be
brought in or should not be criticised.
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All that I say is so far as that Act is
concerned, it is yet in force. It em-
powered the Government to indicate
the classes of property. It ig useless
to criticise that Act now since the
Act is yet in force. All the other
criticism the hon, Member, can make
about class of persons etc. He may
even criticise the Act. I am only
indicating that the time is very
limited. Already 15 minutes are over,
but I have taken three or four minutes
in suggesting this. Therefore I ar
not taking the time into considera-
tion. Therefore, I suggest he may
utilise his time better than in criti-
cising the Act which cannot be
amended now.

Shri Gidwani: Then there is a class
of agriculturists who have been given
land on lease and who are not allotted
land in lieu of their property left
in Pakistan. Even their claims for
rural houses have been reiected. I
will read out a letter which. has been
given to me by a Mamlatdar only
today in which the Tehsildar admits
that the land was given on patta basis,
on lease basis, which he has written
yesterday. It reads.

13352

“This is to inform you with
reference to your letter No. Wil
dated 10th September that the
lang which has been settled
upon you according to the Gov-
ernment V. P. order was a Gov-
etnmen+ foliow land. No  allot-
‘ment has been made to you from
the Evacuee property.”
Non-evacuee land given for one
year on lease or paita basis, even in
that case the claims were rejected by
the Claims Officer, and when they
appealed against the decision, this is
what the Claims Commissioner has
written:

“This claim has been rejected
by the learned Cailms Officer,
Shri....on a misunderstanding.
The claimant has not been allot-
ted any agricultural land. He has
simply- been allotted land on a
Patta for cultivation. He has not
been allotted any agricultural
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land on quasi permanent basis. ..
Grant of land on a Patta for
cultivation does not debar claim
for houses in rural area.

Revision is accepted and the
order or rejection is set aside. I
should have verified ‘he¢  claim
myself, but the original claim
file is not with me, therefore
the file is sent to the Chietf Claims
Commissioner with the remarks
that the original file be "enclosed
and sent to me or any other claims
officer for verification.” )

(Sd.) Bhagat Ram Chaudhury,
Claims Commissioner,
Jullundur,

Camp =zt Lucknow.

I took this case myself. There are
about 80 people. I took them to the
Chief Claims Commissioner, but he
says the orders are in respect of land
allotted in any form. Whether it is
patta or on a quasi-permanent basis,
a man to whom any land is allotted
in any form is debarred from having
any claim for verification.

Mr. Chairman: The words of the
notification are not these. The words
of the notification are: “allotment
temporary or quasi-permanent.”
This is a mere lease. There will be
no temporary allotment sn far as mere
lease is concerned.

Shri Gidwani: But I am telling you
their claims are not vet verified.
They were verified, but were subse-
quently rejected, and they were for
rural houses.

Mr, Chairman: Were they taken in
revision to higher authorities?

Shri Gldwani: Yes, they were taken
to revision. But in revision he said
that he had no claim papers with him.
So he did not assess their claims,
but subsequently their claimg were
rejected.

This is one class of people. There
are other classes of people who were
lving in camps in the beginning. The
~.mp population was ngwlng Gov-
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ernment, with a view to provide work
for them and also gainful occupation,
removed them from those camps to
certain areas and gave them agricul-
tural land. That was called rural re-
habilitation, and those people have
been there for the last six, seven,
eight years. Their claims for - rural
property were also rejected on the
same ground, and it was stated that as
they have been allotted land, their
claims could not be verified. Some of
them did not file their claims. Here I
have got a copy of the order of the
Government. This is the notification
of the Rehabilitation Ministry pub-
lished in the Gazette of India dated
15th September, 1950 which says:

“Any other immovable property
in West Pakistan comprising of a
building situated in an area other
than an urban area:

Provided that where the per-
son making the claim has been
allotted any agricultural land in
India. '

(a) Where the agricultural
land so allotted exceeds 4 acres
the value of the building in
respect of which the claim is
made shall not, according to the
present estimated cost of construc-
tion, be less than Rs. 20,000.
Where the agricultural land is less
than four acres, the cost of cons-
truction should not be less
than Rs. 10,000.”

These people were given to under-
stand that they could not file their
claims because they had been allotted
land, and those who filed were
rejected. These people do not have
any capital, because they were not
agriculturists in Pakistan. They were
non-agriculturists. They were
given land as rehabilitation benefit.

‘Now they are being asked to pay the

amount of the land and also returm
the taccavi loan and their claims
have been rejected. So, this is a very
anomalous position, and they do not
know where they stand. and it would
be a very har? jch for the Govern-
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ant to get money out of them
cause they have no money. They
.ve been given eight acres or so of
.arani land, in Alwar etc. They have
teen given the other land also, but
their claims require to be re-consi-
dred, at ieast their claimg for rural
housing. If there is anv scheme to
rehabllitate them, that is a different
matter, but their claims for rural
houses should be re-verified and in
the case of those who dig not file
their claims, their claims should be
taken into consideration.

There is. another discrimination.
Even under the present rules it has
been provided *hat if agricultural land
is allotted to any person and if he
does not accept the allotment, his claim
is deemed to have been sgatisfied, while
in the case of urban property, if a
person is living in an allottable house
but does not accept the allotment. it
is not said that hig claim is deem-
ed to have been satisfied, but that
it will be taken up after a certain
period. The same rule should apply
to the other case also. Why should
we think that the rural people are
people of no value. Is it because they
nave no voice, no influence? I do
not know what it is. In the socia-
listic pattern of society which we claim
to establish it is the rural people,
t" 2 poorer people whose claims should
u-serve more consideration.

1 have raised only two points—
ecompensation and this. There is a
third thing also. We must expedite
rayment of compensation, and for

at, if necessary, we should over-

1ul the administration and see that

't a single person who has any

ghtful claim is debarred from his

aim on account of any technical

ounds. Five thousnd cases were re-

cted exr-parte—four thousand have

en taken up. One thousand still re-
uain to be verified on some technical
grounds because the applicants did not
ttend on the day of hearing. If they
are real claimaints you must see that
every one gets his due.
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N g7 feq-Gaee @ SQ WG
'Y, W% @ ar fawamd w a1 e
WF Y, o T AR weTe
faer <1 &, AT & FHe w9 fAeE )
ey R R@PAE, TR
'wﬂ%«mgmiﬁEmm
Wﬁifzmﬁxﬁﬁ fomt wrafy o=y
wiﬁ@lﬁ» wss #Ed Rules &
a‘nomwmm FonaEt sy
ﬁﬁma—qﬁuﬁmmw
o it fear o, @ e g

s’tﬁﬂamﬂﬁwéﬁswma
Y T IET ARTH WHTT AT V0| ATy
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& WY T AT WY N F o, g
g AF AR a% § 97 v e F
A | o atg w1 o for F & o
g v

# T@ arg #Y 7w § o wrer @3-
¢ &7 3 ¥ fraior & fog aga o
Tifge X o= T@R & fau @
A AT A HA H @R 1 WA
faege &Y § T T9T A w0
% fF 9@ R Tl § Yo TARY TR
T fear ST WX AT B2 T qUHT ®
TG *7 Fr qTER a9
W ¢ 1 G R gl $ we4ar gy
sfeaF & | @ie TR IR a=l
9T FRRATT 7 IJFL T AW & FRA-
T # fae agr 1, oY e ag &
W ATHIT T 949 IAAT & T AT L
fex wfaw A =l N & @@
4R § | @ T A A aF FATE
AT T qINYAT 9% @5 w faan §,
WA AT AT IIFATE
TA § 1 T8 TT QW BT A Y L
A @A aonfeEl #Y agEar A W
9+ e a1 3wy @ qiF e WA
farely #Y fopat spTe #Y fapraa #1 waEY
R AR @ A9 @ T AW
AT ¥ qEtE F A AN WK A%
orifaat &Y g 931 & foe s @Y
IR |

T AT FTON F & Ferdee W
79 e U fafafaead o (e
T w § W B M2 gard W
o1F T R At fagr Wk
frawr ® afcads s Sfeg T ww-
o g )

9 g o 9 aE qE & GATT oY
T §, ST TW FT YR FO A 6
Tg T AT W G, N IEA A
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[smdr faaaaad dge]

Mo F v off, 5 ‘FofrwA i g, -

A AN 7 AT §, & A9 F 0¥ W
0 afe w7 Sl g @ aF W
i QifafrT g sRRTT s
U F R A §, TR SPm g fw §
MR g I A=)

e wiew T - o SOt ¥
g AW F AT I AT CHATT ¥
=0 femsg sA & g 1o
#g daeT R i fe Frael ¥ e
I TR faar I ) I EA R
T 5 @ v A 7 ¥ fg
RUSUCRLER s A AL ()
Forpelt § | W T o1 ATt ¥ aUeR
TERI TN 30 @ g e as
T} [FR FA, ]S qondt T5-
W FA, 9 5 gt 3| w1 AT Y
W AT qg FaTa=n T gHT 1 T I]
I g agm RN AT Far g daw
e N 3G I 79 MG § |WIHA
F § 1 IR A=A A AT @ FFA
T QT 1 At fear ag @@ A
o § AR R fow & I qarEaR
oz s ¥ g § 1§ o A
ot & avd oY i gt femmr & A off o
I tfera frmrg g o Fogat &t
Q& AR I fgre awar ¥ W)
wWIFTaA G [ RN ama
st §, B o & w9 IR T
I Y ygeaa A T o e g enfen-
7% & | 7% fAe F I aeare A
£

A F AT av ag § 5o &
e &1 aga #F ¥ oo ar 1A
FEAGET & & a9 a1 § 1 7 Fewpohra
N e g I g
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fe o g fadm ) Afew s
wTed 5 = @ aren § 1w e
frg w1 A R A € ? S
1 #1301 5 378 o g A A €
Y o ag AW A e A g @
g & F O o & § ar o
AT TaHE X T § 7 Fae, foew
fFimfam et ¥ f R E M
Y w1 IR oy T & T8 Ferm
WA A ag ot fram§ 1 s 3w
fF T FaT R@ENF
X ¥ el g€ & ) www e qu &
Frt et gom &, $R e § WAl
TV Y AT AT & | T a9 I
% forg v a1 oY FiF Forpefre #Y ogat
g A g T am
g fr foasht ¥ ok wo qwmn
W I MFANA@ A § 1T ar
% 73 § fF foogsh & wow §F @F
AR WY qAEn 3E A I o 6
R A TG AT, qgeAT Q1 ag
forg arey gz gun & 7 ger Aww
Ffuarfs ggam sE & faw ? g
A g e § T 4 | 7 I FaT AW
<1 & I g wow § 98 ) wor g a @
v gt & fr e fafrre< aga = ey
fogefia MY A T FW gEE AT
oo fafaeex oge ¥ Fea € 5 a7 #,
wré Fga @ e ag 70 R g v
fF g AT TR, T TR AT fafveew,
Y g Y T § IEH FEOTE 1 Y TN
AT A | worgw oo Fafire
qRgd A AW F AR WRE
sgroman & fF gy fafrex g *¢
™, @Y g W I W
g f& mfe ag foefle 1 wmen @
i @A aaw aff fr
wF firer a, g forer ) AT W
qfrer & fad @A &1 ar w1 @
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FEIIFFAANAAT 1 qgHF &
15 5w faer a1 stz o Sy forer sy
Af o T el & o T A g
Y I Tt § 1 5O ol & T Ty
T & ar ag fath wwH A 45 FT w0
| | AR At &1 afsaw §
ATE, FAE afew AET FT FW 97 |
WA SHA AT gHM &Y & I § | )
FAA q & AT I Y FT | A S
AR, % g @ 39 4@ fear o
FFMAFT N ET TG AT S Iq 4
A RA Fg faee =ifge ) 2w ww
#F Fgr war g 5 omaddT @y ady
Afeww § 1 goR o wEalor wiE §
A g w fFdde B oad
wrgfat & v Sfafaw a3 g
v § 5 7 dfafaw aw &3 7 w3
FE LU T, 0¥ W1F 7, arg A
T ATE AR AT §Fafasr dfafasr #<§
T & ATS AT T AT TF | ¥ T Ay
TR 6 W g ey e 8
a1 et fr fefas 7 qwmr o 1 ow
Tadree F3E 3r of | 39 w7 T W
mﬁfaﬁaénmmum
A QT T | 9 97 7 %g far 6 9
Hfafesr § @ av aww fr ag Sfafaw
£ | 9 I AT g9 § W oY g
a1 fr g Y Sfafas amw w=f &
I I A GIEA 1 Far 91 5 iy a=-
|7 q qG &, WA ar 2w @y
WA | TG FHT G BT ST A7
& | 9= T 9 gY AT | 4g -
DT TEY AF ITF I AW |
T @ e g ot wiifE qamn
TR A 4T | Hq AR € B 4G HH
Fear war & wivT wgy T e W T
TETEAS | @Y T v e Be ared
AFR P g ?
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AT IgT Fed & 5 T e qewr
Y A+ 9 qifeeaT § oF oF &Y &Y
THE WA 4 ITHT FHT T g T
Eafs F A T =TT | A
f& 991 % uF HI AT AT THE
i wrE g% & | e ot & 6 s
T dfimr gie faet 1 gar & v
s 1 Far o & Ao § da
& I T T

R 9" TF TR FTAS
ST @Y ww 5 4 R afew
g foar | 9§ e 6 99a i
aifae A oy o S99 wer § faw W%
FW I WS I A I F@T E |
TR & =W qfad @ o 1% T8
A 7@ fom & @@ qiw wF 3 Ay
wfgd | #3 & P afeT FTAFATZ )
T AT FAG F Y AR A A
AR TN I FE@T @IS | A 7
qE T R F7 AWT & 6 g@
=y qifes far st @Y Fy o @
wd § | 89w § i ag duer et
TR &, T agT g Ik §, Ay
Fgr s € fF 3o R 9t g &
foraT o AT & 5 IR T Hee R
a7 B FeR”, g 3R 5 ¢ STpHe
%, 3 T A e oY weE 1 F o
g f5 g Tas s s fod &
w1 At § 1 & awa § e sl
FwR @ &Y, feft W e e i @y ar
0 ZZ T &Y WK a8 F & qe|T
TG ARFN G A @ W Aug
JFWA T THT g WA qSRRET
F AF AT MAEY WX IqHT 707 ¥
Fr fge 1 AfFT o gfewie & Wk
gy & i srpiedy aqw & 1 o Rar
FZT T97 @7 & | Wy A g fe
Feamirer & gom<i avel s 393 fok
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€ | St 4% a% wih §, o fafrex &
fedae @ 9= &Y w1 @ mar ¥few
i wrafi & S gt greradi 3
I Fgr van § FF g qed i w0
&7 | I AT ITFATA TG A |

74 I 9 & W @ WY A6,
o #1 7E, A ym wgt ¥ T &
T T qww a fF wrfag & 9w
T & arg gredt foeeg o @
&1 & s g fi gt s fafree
AT a9 g7 T § oK g
Tgdr TN & 3fFT § S A A,
IqE T 49 gu §, A QO i A
&, & A Fgm 5 @ 2 aw @
& fr o gre 93 gu &, S W aTeTa
¥ W= N # quelw w7 g fF amR
7Y fgwa M ad N §, S aw W™

e A W o femm Ay ew &
I would request you to take up

courage and f¥q aAT@F W WY
F gumd § I &, w6
I AT A v X qg aw F F@w
TR fF AT AT I A 9 &
iR fFTT T ST 1 T ATy
TG Fa o Amad shifedad o

wwafir wEve : qfawa dae & frdt
# sTRgied % ¥ e A8 foer qar
qr .

qafe wat (oft wET w W)
wq & form g

wwiafy wgay : ag 39 g q g
safs N T, T A IETR A WK
foakfs ot & sgied v @
avgafe 81 )
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ST®T WTOATW : Thank you very much;
you are supporting me. I am very giad.
T I A AL H ZHELF L FAE
¥ T O a7 § A Ig THAV TV §
for e fely rew #Y 9 TR ¥ FW
forem & SR AT SHET W Qo TARH
0 & A7 IgH FHRAAGT Ag v
GTET, IS H I L IR L Y &
Zq R E | ] Y 7g TR FEA W FT
& & o e enfa fra fawr @ 2
T HIL FIA AR AN A fro sqTF
AR FH s AR 1 Iq @
7 g% i 3@ $T 3| A faw e
AT & | S I I IqE AR A qATS
A= FT § S A § For 7 o Foeg-
ofFE T 2T (e § oY gAY Hey 9T §
fis Don’t talk about it, it cannot be
reopencd. A g g
g & wfax =@ smw
§ ? W AT g W & v fen
s & ? e | e e & froag
e wifasw fram & @ 98 w<a,
feweefig #Y wqa 7 o, afew a7
FrARfT N Fq F7@ &, P g fw
@ A & AT Sirifes TaEe g,
v W 3| @ M Tar T frerar
arAT g fowd s @ s v
gk | S R AR R ag
OFT e § AR AT T AR AW &
X AG gy § 7w i wme |\
I TR T @18 ? oy afew s@
¥ fou gu ynfean fear mn fr o
Hfafaw foris #X ik o w37 &
% T ¥ faad T w Y IuF fewd
qcde y dfafas @ waT & e
a1 Zrea &Y WY § 1 W it e Wy
AT T § TET QAT gAT § S
TTE W WL 0 WA T T E
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[mvar sfsm ]
I P WP 18,18 TR W o &
Pt ag A fad it i e wg o
T e gy FUT w1 oF & W faen
IR, WS E AR A g F I6F
wAEH I IR A I
o0 foar smem @ & &Y wred FEw e
Y wrad gra & & W Al € e
¥ #1 §F fafve a7 9@ o feda
fafrex a9 s WX 3g N9 5 & ¥
<T@ T4, TqfAT A e w1 dies
qEE T I TG AT A 37 iR
ifs ag AT 97 T TG TR [H-
azjaﬁvﬁﬁnaaéﬁ%arérmﬂ
& |
N T (fe W) o
qg FTH T EET FTE |
T g feg - W =Ry § fx
Y A T & FLE, TAN T2 Hh
S qga 1 0 7o i f fafrex
¥Tga | T |
oo wiam 0 - T @7 7 I
Fifer s Ao 1 & aY s wgw
oY 57 89 & § arfer ghan $Tag ar
o @ I e aw Em wEw g |
T T IXE FTT A & I & S
HATT TZS AR & FOH A1 FERT FLUAR
qE fT R qUA A § aEdie
wom o2, a1 & fafret age ¥ o
e fF a7 W T qEde S ar
oY T TAT FTA AL W qT F o
o & aife i oY e & AR
g @ 7g @ qud fF wfex g ow
gl fafree s fomd gk @
RN & e ¥ AT | A9 AR O ¥
FA, A ¥ FAT T oy R g, ar
ot e g § a9 T et
Ee e AT S F, ¥ g aw
iz w1 avegw &, faege T A E
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s & I=fie Far § e 99w @
A g # sfger mfge sqar
fear, sg® W e AF AN A} aE
g A T § 5 d7 o W g
dfeq it Y weT F T A1 W & WK
fordint s a2 a2 vl ) el g
T fean, & T § AR qE IR E
fir g7 N T F W g FEH AW R A
5 forgs) fF aa7 oF wmE § Q-
a= fewie #g1 & 39N T O ®41, 9@
CAMITF aoNg & o WA T I
¥ gferer ava § | F g g fE o
AT [T & IR AR FAT W
Afere ar A & R A/ qQ IWhR g
fr oy o SuF fAu Pt F @ 97
¥ aorg o Y et f g G
o< gt 1 T Ty e AT F R
T T &Y @ ) e F FRL AvEt
oY 8 ¢ o o v ) fedt g
¢ o foad vw afew &, 97 =
frREIE TR T ROTNEARA
arR & faw @1 & 1 o e w1 o
3 AT T FT §, A oo HI voo
A faF @) 3 ¥ e
| wE 9TT g @ § Wi
T Tw & e Sl
T T 39 F AT IR W o B
dfefaee ¥ gra a= T oo € 1 AER-
FTHY W 1€ Tur aw Frmrfag foredr
ZAR A T F AR gY g ot
AT & o et o gl vl § Wi o
YT &7 W A1 &, 98 A= | aw
WA St de e S Fraw
@ #1 daar frar § o gATRew oY a8
a7 ff Tfier 7Y 72T T e 6
IR A TG STAT AT | ST 5 30
# aver, fagan, o sofimn S w0
oft W WX gEY I O F A
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[wrer wfam ww)

T a5 & A g AR A 7 ag
FHtaraaaT WIS ot @ a9 § A A
qaEar 5 s @ qellaa g1 w@Ee
YD TR A 9T TACE 34 4 gae &
SR 9 @ & 19 48 WIH PR
¥ qaY TR [ECF § WK A awEa g
5 =8 a%we § 97 9EA, ST Qe
AR dfeq off faed T F19 FI Q1 T&
FTAUTE 1, | €L FAT A AT T
& | TearEe RS a9 ¥ S
T T, FH O T FHAT § W
TwAT o€ e ot dfeaerd & qwar
& L FATH |T TEw S|

Shri G. H. Deshpande: 1 rise to ex-
press my views on the matter that is
being ‘discussed in the House. My
request to the Government jis that the
rules, as they are framed, ought to be
as liberally interpreted in the interests
of the refugees as possible. If they
are followed very rigidly, I have come
to the conclusion that they will adver.

sely affect the interests of a very large
number of poor refugees,

I am myself associated as Chairman
of the Welfare Association of the re-
fugees of ‘my district that is Nasik in
Bombay State. A large number of
Sindhis have come there since years
and they are making marvellous efforts
to rehabilitate themselves. I do
not, for a moment, under estimate the
work that Government has done for the
refugees till now; but, I would like to
impress upon the Government that
what has been done is not enough.
There are a number of people who are
extremely poor and nothing hag been
done for them as yet in spite of their
own laudable efforts.

I would like, for instance, to bring to
the notice of this hon. House that this
distinction regarding rural and urban
areas is going to hit and hit very hard
a very large number of people coming
from Sind
with me. There is a place in Sind
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known as Pir-jo-goth. It was a town
practically under the principality of
the ex-Pir Pagaro. These refugees
were there for seven generations and
they weilded great influence with the
then Government before they came in-
to disfavour with the Government.
That was a big place which had a popu-
lation of more than 15,000 people, It
was practically an urban town. There
could not be any municipality because
the Pir did not want it to be a muni-
cipal town. There are even villages of
3,000 population which are, for the pur-
poses of this rule, treated as urban
areas, while this particular place to
which I have referred, has been treated.
under the present rules, as a rural
area. Seven thousand people from
that township are nearabout Kalyan,
near Bombay in the refugee colony
there, A few are in my town also.
Suppose that place is treated today for
the purposes of compensation as
a rural area, how hardly they
will be hit. I cannot understand
this distinction based on rural and ur-
ban areas, simply because that town
did not fall in the category of a muni-
cipality. If one would go into the
history of this town, immediately that
Pir was removed from office, a sani-
tary committee was established. In
my possession, I have a letter from
the Chairman of that committee. He
has given the exact figures of the popu-
lation of the town. I have also in my
possession an other letter from one who
carried on a survey there with a view
to establish a municipality there. I
have enquired from our High Commis-
sioner in Karachi as to what other
steps were taken. Unfortunately, I
have not yet received the reply, though
1 have received the acknowledgment.
What 1 want to impress'upon this hon.
House is that there might be =zome
other cases of that type also, and 1if
rigidly you are going to follow the rule
and say that simply because there is no
municipality there, it should be treated
as a rural area for the purpose of com-
pensation, {t will surely be unjust In
my opinion. So, some way ought to
be found; rules ought to be interpreted
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liberally. My predecessor just now
said that after all the Minister is tied
down within certain limits. No doubt
he is, but if such hardships are there,
I would make a bold suggestion that,
it it is necessary, you should change
the rules and if it is further necessary
the Act also. After all, I would say
that the rules and the Act are for us
and we not for the rules and
the Act. When we passed the Act
perhaps we did not imagine that
at times it would land us in diffi-
culties. But if after having passed
that Act and if after having studied
the rules when we are just now em-
barking on the policy of making pay-
ments and if we find that a very large
number of poor people are going to be
hit and hit very hard, it will be worth
while trying to investigate whether the
modification of the Act also is neces-
sary. If a way can be found out with-
out modifying the Act, if some rules
can be conveniently charged and such
hard cases can be given relief, then 1
think the purpose will be served.

Again I would refer to another case.
Simply because a man was allotted
four acres of land, should he be debar-
red from the other benefits of compen-
sation? This is very strange; it is more
strange because when that piece of
land was offered to him, it was never
made known to him that he would not
be entitled to any further compensa-
tion. He was told that the camps were
overcrowded and so they wanted to
remove him from overcrowded camp.
As a good citizen he co-operated with
the Government and agreed to get
himself removed from the camp. He
accepted to go and work on the land.
Are you going to tell that man today
that because he cooperated with you
and did not refuse to get himsel? out
from the camp, he will not be entitl-
ed to any reasonable compensation?
Will that be just? If you go even
now, that is, after eight years to some
of the refugees, they talk in a some-
what unbalanced mind. I have seen
so many people grumbling about them,
but I would request them to place
themselves in that condition and view
the position. 1 do not know what
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would have happened to me had I been
a refugee. No doubt, we have spent a
large amount of money in rehabilitat-
ing them; no doubt there are great de-
mands and urgent needs before the
Government of India. but at the same
time who are these people whose cases
we are considering today? They are
the people who have paid the highest
price for the freedom that we have
won. Suppose the country were at-
tacked by a foreign power and the
people on the border had lost every-
thing that they owned, would it not
have been the duty of the nation to re-
build the entire frontier which might
have been destoryed? There is a case
which ought to be treated on the same
footing. They have pajd the highest
price for the freedom that we are en-
joying today, and it is our solemn duty,
even if we are inconvenienced to some
extent, to see that they are reasonably
rehabilitated in this country. As I
have said, I do not want to under
estimate the work that has been done.
If much has been done, much remains
also to be done and that ought not
to be forgotten. Therefore, a very
sympathetic view of the case ought
to be taken.

[SErRt BARMAN in the Chair]

I know certain other cases also. A
certain refugee came to me here and
he has a certified claim of Rs. 20,000.
His age is 75. There was some scheme
announced that people who are above
sixty will get something by way of
compensation or loans if they have
some claim, and a certain time
limit was prescribed within which
they will be given some relief. This
man applied and his application was
sent by registered post. He did not
get any reply for four months. He
happened ‘to come to me by chance.
I went and enquired myself; along
with him, in the ‘P’ Block or some
other building and they told me point
blank “No, no; we have not received
the application of this gentleman.” I
had the receipt in my pocket but I
did not say a word. Then I wrote ‘o
the officer concerned that we had the
receipt. Then they said that the ap-
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plication had been misplaced and so
it could not be traced then. But what
is the price that the old man had 1o
pay for that mistake of someone else?
He did not get any relief in spite of
my repeated requests. Every time
some difficulties were shown to us.
Ultimately that man lost his ailirg
old wife also and has got nothing “as
yet, That man cannot do anything
simply because his application was
not traceable. This is not the soli-
tary instance, but there are many
cases of this type.

Pandit Thakur Das Bhargava
-(Gurgaon): Several thousands of files
have been lost.

Shri G. H. Deshpande: The offices
are overworked. There is some diffi-
culty of language also. All that I
know, but taking into consideration
all this, I have to say that we should
not depend on technicalities in these
matters, The department must be
handled somewhat in a missionary
spirit.  You must ever try to help the
people; you must ever try to accom-
modate them. So, when we are con-
sidering the rules, I would urge upon
You to see that glaring injustices will
not be committed, and cases like the
Pir-jo-goth, a place in Sind, ought 1o
be taken into consideration, and they
should not be treated as rural areas
hut ought to be treated as urban areas
because they were urban areas.

it Qo Ao faamE®R () ¢
g aF feadwe IwET ®Y agraeT ¥
T ATIF §, H FF 7w ¥ 02> & i
& w1 ToF w1y afos e e §, ey
At o 1 AT aga AR o9 A W@
g § W T Y ard g Sfee o
T oY q Fit F1 A% we T g
g Tga & AR F1 fowa § 5 araog
SO AET FA F, AR g forw
F@ ¥ AT AR T BT FA F
T aTe & 4y femvéde Y FTor qE=T
N 7 79 F g WA aF fem-
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HEE T & 7§ G Y A dar
T | W AT ag g frqw
TEF a7 9% a9 ¥ o= d e fe
& v oY 9% A1 fred @ SRS A
Ted § 5 3w 7 § 1 v e
Tt I 3g ¢ oW @ Y W
TE § T I feacdee gwET B
HANT R @IE A AG | F o www F qwr
T g fr v o S o T
FawgE ar q¥1 e T F Tw
arar § 6 gt ag awm wE 9w
ARG IR QY I FEE
< afl IR @ & foaedr fr feasde
T F TN Y aF | F v § g
VT € & T § a0 R A T
€ 75 2 a7 7 awwd & fF T wwT
w7 fafedeie § =0 dend §
YR AT ag T TwE www & fF g
STt 9 & 3T TEEH ST AT AT a-
30X TFT G Y § g aGA & FE |
TR A o fF afrem @ oyt AW
& & awTw Al A wwwa & 1 af o
I A FI A A AT F 3
g AT I § AR wEs W fr
TR AN G E @A G WG |
¥f I sty <1 AT a) gt
&, o v ag s o 1 gw Ty E Wi
Y fraw g e § @ o @ ge
TN § ST T T 19 A R @
7 5 ag @ 5 foogeie & daw
o ama & g 1 37 A & Fr weams-
FO wFrdT doit @ o a7 o A
el & Sfe a5t 39 T gfwem T
T & ST & AR Tt wfeargai dw W
STt & i et T Y @Y &Y 7Y qewar”
“sa¥ fag wredw feardde Al W’
a1 “g@ T F FH T B Bl oS
& I | AT 7g w7 e o
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& s i g sfewerr s g -
siw § Tafee o forare 7€ & aar
AT 7 F1or § o g A A fr e
TRy A § g § I q@
&1 o e @ 1 o fra gt A e
zafa oy agi FrE ara A w9 |
# wawan § 5 @ w79 w1 aegs da
fedfafedm ferddicd @ adi 8 1 1
AR AR F faug § 9} T B
T HE 9T anyfew w & @ afgdh
T fa= T Afgh e g 3 =
Y FL IR |

ot A e & A1 foraely oY
wfeareat § @ o frEw 7@, -
Tex & ¥ fAR 3@ afk gw T
Tl & arR & 5T s9% aqrd
fe 7g ot &, 7% 9 &, T T
T T AT A1 &, W9 A, A
T W g dES FA WX W 9w
#17 Ft freard A & &t § aw-
smiF AT eI
TREIR TG o fara &1 @
aTg & Y Y dEen w77 R ag W
HaaT o 1wl T Fora o v @
g § foad o w1 g & &
Frogafrr 1 Q7 wate 37 g A
4 P.M.

# o o A1 %1 ¥aT § | e O
ST T fF g geTe T & A A
A S e N Tt § @ g
WYY §, Y g0 W A F G 6
T ISR WY A A | §
saEgaw T & fF
IR B qgd # T wE araerd & awd
g Y fima giw g AT 99w
&, Afa faeel ¥ 78 e d @& o
T | I ST AT WHC JAT | I9H
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TF AR X o, a7 TAae fF T
7% TF W ¥ o v 9 Ak e
&/ o | g% 1w fear T, AT
o g & € 1 FE gEm A g
TgF 9 TR g Awe 4 ¥ feww &
=, oY gt T Fré Tt e A faeen,
formar S o R & 9 fae
W G ST F AWe 564 9, av
feeett & a1 sk 93 7 e F @ AT
TZA I AN | W IEHT AR F,
Y T wfon ag gom fis aga ¥ |
TR AT F @A | A9 §9 &
AT W I A g v R ™
aafm #Y fax fauw & fagarf 7 «rf
W HEAT I | Faeelt S aF TR A
N @ g A T N T =W
AR AT @Y A sy & sh, fored
& B2 W2 w § WK T AR W
frefr-a==il ¥ 9Ty I @ @ § 1 wifex
g AreY, St ey ar wor 99 @@
T & @A ¢, Fg AW ! W IwH
FE AWTAT 3T AL ? IgHT T oOTE &
Iy g 7 WYY a8 =T 9% 5 aw
T2 g 7 g1 g qwE W A A
sy R o aga SavEy gRi iR Tl
AT IgN Y q¥W 1 F FrdeT wo
T1ga § Fr w1 o ar 7w gw Fram-
fog | oY TET WIS A9 @T 8,
IqY A7 T ¥ S A SR F
IFR {iX I forg g e dr @Y
TR | ST T e A § o
e ) agAfT § 2@ 9w, fag
a7 @7 § fr oo ag W Ao A
1 W & A H I o § 1 qW
¥ 989 OF a9 T o § e e dmw
¥ g &, A w1 # forg @ Wk
& T FT ¥ o g0 w1 Fatr FE A
A sl dagodd 1 @
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(=% o To fauriw)
T TR A §A 7 § fe g
HW FY F7 3T &, TR FEer 7 Py
TR I@ATE W) G6T FW ¥ A
g T80 § F "ow o Aapdr o @
& qTE §, Su aqn faar wng

FRRATE ¥ faafax & g qwrg
A T A TFR A § | 517 g7«
REEREFTmmama
AT 1 IEY W i aw e v ang o
& s < wgw g e a8 o Afe
1 a1 § 5 9 oo faw A §
&N 99 WX F9 G A §, ITHY 9g
T 91y W) fA gl & swm
o a1 93 fF 9 fa It o o 2
fe, ag et § W 99 Sywr e
Tl F Fgee FFT aTF | F g g
T mfw A wIqgamw
T FET F I WK AqT F 7F w4l
T, A q T AT T R T W G HY
Ig w@fear gei & St «vr w9 fao o
& g9 ITH T WG | 7 AW |
& f5 ST ST ST e AT @, S
& 3% g% & fewrgg = @ §—afaw
&R § | 3% fag g o ffire gvle
& o @R N fefe @ @
¢ 1 3 et ¥ AR Ao R P QU oE
& | 3fFT o 7 fr a@ § T W
o &, 9% e &1 0 s @ Ay
W I o agfie ¥ fag @ ¥ e
Y 3T Tfey |

a@ wwEE § frTw AR A §
gl FFET F AT § I IR
g€ & o 7t foreey ot g Ak
TR ST g g7 T g & g
W g AR o ST e g
Wy §, S e g aga & g
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T St AU FY TE §, T F A
MRoafdd TOF ¥ M S g 1o
e 7 7@ o e ag few g #
frroe ARy ag § Sl &% # e g,
T I AW w wfew W § fr Gl
@ ¥ fod & sreil & o), @ 9%
feam % fir ag s1odt 1 Qe aga ST § 4
o AT A e F1F e o
# ITHY £ TR A qwwan  fr A
e fFamam P iy
T fgemr e famn, savar ¥ sver
% fam 1 i a9 ¥ 3= O # S
FT ST ¥ ST 7317 F1 Db &
wR = fow IR SR F
e | A e @ T w1 &=
& =fee 5 g flr qa% & 3w
A T FX | g IO g AHE
& ¢ fr == e ¥ s F g
FIH T 5T § 1 99 & aga ¥ gre-
forr T &, fomr o o et & ferar
g 7 frar @ Wi N wre aw o
R TTREENF TN
I FiEgERT § AEAgT e
& 1 72 U% gy a1 e § ) TR
W[ R R E | A7 ok Tw T w
T W IF femman, A 3w g
FHAE AF # 7K | AT Y o A—-
e el ¥ ¥ g QA W
e fecar aga W 9% & afew
TR N & A A e § ) e
R TN AT R g ? &
H1gaT § 6 AT 39 awEl o7 W g
Fofrr s 1w aR YR Twe
A A g ¥ @A R w R,
Y 9 Y AR T v g ?
WAy A g A F g e
s Aew § feedieqm & fag fr qw
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oF TO%T sfEaTT < a6d 4 1 qifE-
W # W, §¥% WX 9€ 7w gfafe-
a9 FAET 4 AR T A 7, dEE Wi
% Fw gAfaew w3899 § | W9
¥ fr g7 4w WX &g W alwer
Hfem@ FI, T T g FET TR
1 fof Fvr FraY sr<aa e 981 T oy
T &, H Y a3t gAR 9T &, STy
AR e | e dT W Fam
wfafaer &3 & Y, SEET Tgr W
e T Jfafaed FRE § [ AR
I @I N MR W
97 T fr e i § frae S
2 o 71 N & 1 @ T 0F W
W FES FIX FE7S 4 W TR 719,
@ ¥ & @ R g A Er s
g FT qHa 4, WifF 99 qg 9%
&Y 1T o e o v @ R foae
W RE | g 7 dguEa v
R T AQET A R @l
. GF¥ T1C | § AT F g dad
TR T T AT g O & v g
AT IEF I TF T H1E TTOH FAT
AT TF fEgnrEa aWET ST W) OF
frer & 3 gwmT S, Sfe &
g agng T 2T e w
Fhw 0 wETfefer a0t § | PR
Iq IO F T 9w, A o wegw
s feSam I fw & 1w
Feqe 1 T T T w IR &
FETTRATH IR

SqTET gWE T 3 gu # faw agy
e E o AR ¥ fe ¥
o | A N Sew A e g, Fq Y
& i, Sfewr & ag wg e § e
TR A9 feedve @iy f—As fag

ag T e ar @ &, e g oy
wgwwT §, ey fag g0 18 s #<
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HTAT EI | TOTT I AW #Y dgfee T&
&t &, @Y fo g ag T e
T & S |
feR e asi g @ arR &
@ AT NG, IR a@ A aar g1 F
s § f oY g8 w4 W € W)
NI & A T G A
%Y &, v fasl MY &, e afowr
FRE | T fog & AT g7 AT
£ | T I WY WEIRT |qE Iwae
& 1 g& ¥ & forae g IR W FW
¥ ferg feam &, A€ fa<o =afi & &,
forad gamm afosw fiear rFm 1 & SR
TME AT § AR A W { g Aoy
ATE IHY H79ATE AT & | WS g 7
g a1 7 T afony e ¢ | 9T
W F AT T E
e W afom #1 &9 7 =,
o wifedew 7 & ar saa fag
TEAAEE G A I E
& dar adw fee 5 oitfaaa
& W dgfe ft ), aife g wg o e
I Y TR F fHUT § 98 I9E U AR
i wgfte & fag frar & fad s wgfe
& fog & e @1
Shri N. B. Chowdhury: Just about
a year back when we were discussing
the Displaced Persons (Compensation
and Rehabilitation) Bill, it was
observed by us that the Bill was
merely an enabling measure and the
manner of administration of the Act
as also the rules that would be
framed under section 40 would be
real tests of the measure. There was
also provided according to a certain
section the constitution of an advisory
board and it was expected at that

. time, by the hon. Minister himself

while moving the motion for consi-
deration, that the advisory board
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would be sensitive to the repercus-
sions on the refugees and also to the
public opinion outside. We do not
know exactly how far the advisory
‘board had been sensitive to the reper-
<ussions on the refugees and how far
-these rules reflect the opinion of the ad-
‘visory board iiself.

As regards the repercussions and as
regards the public opinion outside we
have no doubt at all. We have seen
.outside the gates of this Parliament
House so many demonstrations by re-
fugee associatians and United Front of
Refugees. We have seen demonstra-
tions before the House of the
‘Minister and demonstrations at
different other places. There is a
terrible panic that the refugees are
going to be evicted; that they are
going to lose their shops; that there is
going to be demolition of houses; cer-
tain houses in Rajinder Nagar are to
be demolished and people in East Patel
‘Nagar are afraid that they will be
evicted out of their tenements. 8o,
all sorts of fears are there.

The refugees are certainly very
_much eager to have a proper compen-
sation scheme. They were all these
years looking forward to such a scheme
and had here been a proper comper.-
sation scheme they would have cer-
tainly received it with joy in spite of
the fact that they are living a very
miserable life and are having a very
precarious existence too. But, instead
of that, these rules and the manner of
implementation of the interim com-
pensation scheme, of which we have
some experience, have only created a
serious anxiety ‘T their minds.
Now, what is the compensation pool
that we are going to utilise for the pur-
pose of paying compensation and what
is the purpose of these rules? There
is no doubt an element of rehatilitation
in this measure, but to ‘what extent?
In this connection, first of all, I ghall
quote a few lines from what the hon.
Minister Shri A. P. Jain wrote under
the heading “To my friends” in this
Interim Compensation Scheme. While
concluding his infroductory remarks
be said:
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“Our rehabilitation schemes

have accordingly been integrated
with national plaming. While
compensation must necessarily
bear some relationship to the
value of the properties left behind
by individual claimants, in the
larger interests of all, it must
conform to the requirements of
rehabilitation”.

But, we know that there is only a
pool of Rs. 185 crores and that too is
considered to be an over-estimate.
Even of that Rs. 185 crores orly
Rs. 150 crores worth of property are
there and about Rs. 30 to Rs, 25
crores account for the loans or the
grantg that the Government might have
already paid. So, in such circumstan-
ces we find that what is going to be
done is only making some sort of re-
distribution and if something is going
to be done that is to be taken out of
other refugees. Therefore, it is a
question of exploiting certain class of
refugees to pay some other class of
.refugees. Since you are in the Chair,
I am tempted to quote a Bengalee
saying, very appropriate to this eoc-
casion: “Macher tele mach bhaja”
meaning: “in order to fry fish you
use the oil of fish itself” That is the
position in which we find ourselves
under this scheme.

Sardar Hukam Singh: There a bet-
ter proverb in Punjabi.

Shri Mehr Chand Khbanna: I had
been in Bengal for 6 to 8 months.

Shri N. B. Chowdhury: I have not
4me to hear any interruptions. That
time may be utilised in rendering
some service to our refugee friends.
Instead of a really sympathetic
scheme to see that the refugee people
are properly rehabilitated we find
that all sorts of fear are haunting
the minds of the refugees in this
country. Where we are speaking
about the establishment of a welfare
State according to the articles of the
Constitution, we find that the manner
in which the ruling party of today has
acted has been responsible for the
miserable plight of so many millicns
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of displaced persons. We find they
are not at all serious and they are
not at all responsible enough to view
this problem " with the amount of
seriousness that it deserves.

Sir, before taking up the question
of rural property to which the hon.
Member from Nasik has referred, I
would like to say something, first of
all, about the urban property, parti-
culary about the shops and houses, We
are told that about 60 per cent. of the
houses are occupied by the non-clai-
mants and 10 per cent. by the small
claimants. From this it would be
clear that a vast number of the re-
fugee population have very little veri-
fied claims or they have no claims at
all. This scheme is to pay something
only to those who have some verified
claims. Therefore, what would be the
result? Those refugees who have no
claims but are occupying certain
houses for all these years, running
certain shops or cultivating certain
lands will be evicted. There will be
misery and all sorts of difficulties so
far as a vast majority of the refugees
are concerned.

In Delhi and other urban areas the
refugees are demanding that they
have to raise the limit of allottability
from Rs. 5,000 to 10,000. There have
been so many representations and
demonstrations but the hon. Minister
has not yet announced anything by
way of assuring the refugees. In this
connection I would like to gquote
what the previous Rehabilitation
Minister said in the Lok Sabha. He
spoke in Hindi, but so far as I could
make out from his speech he said:

“He as Rehabilitation Minister,
had taken the responsibility of
rehabilitating displaced persons
and how could anybody in the
House think that he would like to
uproot them again. As far as
Government-built houses were
concerned, they would be sold at
a proper price to people living in
them. In the case of displaced
persons living in these houses and
having claims, the price of these
houses would be adjusted against
claims. Buf other displaced per=
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sons occupying them but having

no claims would be enable to own

these houses on payment of a.

proper price in instalmen A

Then he further said:

“The uprooting would mean that'
the problem will not only arise of
giving them shelter under some-
other roof but also of providing
some job or other near their place-
of residence. I am not so foolish
as to uproot the people and again’
have the problem of rehabilitating’
them on my hands.”

This was the statement made or-
the assurance given by the hon.
Minister, as we find, in his speech.
So, why is this anxiety, why is this-
fear in the minds of the refugees to--
day? From the interim compensa-
tion scheme, we have come to the:
final compensation scheme. There-
was a limit of Rs. 50,000 put on the
compensation scheme. Now, it has -
been raised to Rs. 2 lakhs. Already it
has been said that since in our coun-
try we have got the Tatas, Birlas and’
Dalmias, there is no point in putting
a ceiling on the properties of the-
refugees. Why should the refugees.
alone be subject to a ceiling? In-
principle, we have no objection, but
what we want to urge is that since-
the Government do not augment the
pool, they do not contribute a subs-
tantial amount to this pool, then, in
that case, it will create difficulty....

Mr, Chairman: The hon. Member's:
time is up. Only three minutes more..

Shri N. B, Chowdhury: Fifteen
minutes are allowed. I want only"
five minutes more. I shall speak at
length while taking up the amend-
ments, but now I we .d like to make
certain general remarks. The refugees:
here were given an assurance but to-
day we find that those assurances are
not being fulfilled. This limit of”
Rs. 50,000, if stuck to will bring:
something more to the compensatiom
pool and so we think that if the Gov—
ernment do not augment the pool,
then we cannot go beyond this limit
of Rs. 50,000.

Then there are so many limitations.
If a certain refugee cannot pay more
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than 50 per cent. of the price of a
particular shop or house and if his
verified claim does not amount to at
least 50 per cent. of that, then, in that
case, he may be evicted in certain
cases. Then there are so many non-
claimants. So, it is very necessary
that we give careful thought to such
cases and make adequate amendments
so that the scheme may be improved.

Coming to the question of refugee
peasants, I find that there is some
sort of discrimination, as has already
been referred to, by Shri Gidwani and
some other Members also. They are
not allowed to file any claim for
houses worth below Rs. 10,000. The
gross injustice of this has already
been pointed out. If they had been
.allotted anywhere four standard acres
-of land then in that case they could
not file any claim for rural houses
.even if they were Rs. 19,000 or worth
:something below Rs. 20,000. So,
what is the fault of those people?
Although they had houses worth, say
Rs. 12,000 or Rs. 15,000 you say they
.should not get anything, while people
living in urban areas would get com-
pensation for houses, whatever they
are worth, provided they are situated
in urban areas.

Take, for instance, the case of the
-peasants in Rajasthan, especially in
the districts of Alwar, Bharatpur and
Ganganagar. They are living there
on the definite assurance that occu-

‘pancy rights will be given to them.

‘They were asked to go to those places.
‘They were living there for so many
years and they have been cultivating
the lands. They have ., ehow ad-
Jjusted themselves the.:y Now, the
Government is.asking them, through
these rules, to pay the price of the
land. It will be astonishing to the
‘House when I say that while under
the Rajasthan Tenancy Act passed
last year, the local peasants who had
‘been occupancy tenants are going to
have the ownership rights, here is an
atrocious distinction, an atroclous
discrimination against the refugees.
“This is just the opposite of what we
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expect. We expect that some sym-
pathetic consideration should be given
to the refugees but, instead of that,
we have just the opposite thing.
‘While in Rajasthang the local peasants
under the local land reform laws are
going to get certain facilities by way
of acquisition of occupancy rights,
these people here, who were allowed
land and were not allowed to file their
claims or their claims were rejected
in respect of rural houses, are now
being asked to pay the price of land
in instalments. Whether it is a case of
land or whether it is a case of shop
or urban houses, we find that they are-
asked to pay the arrears, whatever be
his verified claim, in instalments of
two years or four years. How can
these people pay? If you consider
their income, their budget and the
conditions in which they are living—
you have allowed one room to be
occupied by five people—and such
other factors, it will be clear that
these rules have to be changed.
They should be given an opportunity
to pay in easier instalments, and if
their verified claim is a little less than
what is provided in these rules, even
then, they should be given the oppor-
tunity to buy those houses or shops
and be owners of them, so that they
can be permanently settled in those
areas. Unless you make such arrange-
ments, unless you improve the rules
and amend them substantially and
unless the Government gives sub-
stantial amounts to augment the pool,
we can do no justice so far as rehabi-
litation is concerned.

1 shall conclude by referring to one
more aspect only, and that is with
regard to appendix VIII. If you take
into consideration the rehabilitation
element in it, we find that up to
Rs. 30,000, they will get the rehabili-
tation grant of Rs. 2780. This
Rs. 2,780 is being given to a person
who has a verified claim to the
extent of Rs. 30,000, and he is going
to get compensation to the extent
of Rs. 6,000, A person having
Rs. 1,000 as' verified claim is getting
only Rs. 235. So far as rehabilitation
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amount is concerned, it must be more
in the case of those people who are
non-claimants or small claimants. But
here we find that even those peasants
‘who are given some taccavi loan of
Rs. 500 or Rs. 600 on an average are
not given this much of rehabilitation
grant. If they are given this much of
rehabilitation grant, they can at least
make themselves free from the res-
ponsibilities of paying those taccavi
loans, While they were first settled
and allowed to go to those areas, they
were given quite barren lands, some-
times in areas which were not canal-
irrigated areas. They had to cultivate
the lands with difficulty, and with the
help of well-water only. At those
places, you paid something like Rs. 500
by way of taccavi loan in order to
enable them to have at least a pair of
bullocks and some agricultural imple-
ments. These people are somehow
making both ends meet. How can these
‘people pay off those amounts? We are
to take into consideration this aspect
also. In the case of non-claimants and
.small claimants, particularly those
people who have been settled in the
rural areas, larger rehabilitation
grants should be given, so that at least
the amount of taccavi loans can be
paid up. Or, if you waive this loan,
then they can get some relief. But
there can be no question of paying
the price of the land. There should
be no responsibility on them to pay
the price of land in order to get per-
‘manent occupancy rights, because the
right of getting occupancy tenancy is
provided in the local Rajasthan Act.
I would request the hon. Minister to
consider the case in respect of other
areas also where the people have been
settling on the land. I have many
other things to say, and I shall deal
-with them in connection with the
:amendments.

=t FrgeT™ i
Teafgsr Yoty weatY TG 0
A g sy s o
faeaifra  safeal & daw § 9
aty o afawe DA e A iy
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IR ST grTio e ST & fga &
ford a1 o 9aT I ST wTE Ay
ot 39 AT AT QU T FT T F IO
I AT I AIG G | T AT H G
wamgdFaifad 1w a@
FEA AR § R Y g A @
TE W Fwar § e g gt e
& 1 T g ¥ g Y ot s w%
= § afrmw s ga FA@LE )

@ e fad a8 e g v @
W T g TR F o wr o 1 ww
TET ¥ T G FF F TG Y qwar
2 ¥ qET T w1 A | F g q|@
FT T IH GGHT AR AT § 9w
T Y et o1 & o v ) FET
TR § | S W THo To H ®W
fear Wk Ayt o TG & w=ur AW
R g

freafirdt & w2 F1 oo FQ@
g T 7g Y R & fow g fraw @
R & 97 Frst & Sy Afeat s et §
I oot F g F AR Iawd
AG A | W] AT T HE A AT
® & I 9 wfeargmt @@ s

forely re%F 7 33 # 9T T AR R
S & SR g5 fF e o 9y o
i & 1 7% S 7 v fzan fiw o
% q oreT aga fREr Y aww 7 war
2 e fator famefy & v & 4 wrdt
sﬁm%msﬁmtﬂx%ﬁﬁam
T I Q@ § 18 @ feeve =
W A we wfww g @At ad g,
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FATT IW H ag g1 5 Qo,000 F AT
¥F 50 Y 5 w0 0 F § oY 99 &Y
AT T T 69 a5 g fF aga an
AR R A A A

& o 7 afw § O 5 dsgee
&2 & T8 ARG A1C § AT W g
MR IafmssTgIa R
& f5w #1 i wifbeg el Far wmar
& o i 1 w1y § foaa fF T
deFgad ISy At N
Y 57 g & W W Y+ AT
FAF @WTAT@TE )

% 5 § qg Fe1 qew g F
iR W TEw AR AT AT F
e fear & B S sEedie gaeq §
IAHT T FATH T AT | A IAE G
i v g &, G A A &1 O
TaAde aea o F1 A fawmw &
frgrae & fog warie woet faer g€
g aft a8 7= afam & 7 € Wk fow
et sd a1 ferR §f s &Y dEr e
5 TaTHe [|RET Y fgA Smen w#)
# foe &9 ¥ 99 forpht a7 o,
feade qw@A v ST 1§ fdew
Fwar § 5 5@ aw o)X o e o
T

e & AT & G FIRAS F gEET
# A3 foes AR A FEET ¥
AT a1 o #1 F Afed ar
F1E WX FEET & AT | AF TR A
Y ATEE T FI7T § 7 T BT NI
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AR T & 7t X A dfrey wiode §
T T Rt g F Aifaa w1 o §
fo ¥ For I aga F5 dar € |
qrT & 39 AFTN FY AT F qR T 5
Y BT ST ATTed | 914 WY gH T -
e d w7 & @7 &7 1 9w fam
star & fF prices are not, as
yet, finalised. =t a% S@v
I ST aE T g fF ufRm
T I SR T IAHT T I |
THR A T I9HT T e 7k qhy
g graifs frad & 9 O R W@F
TATAT T AT g H1 fazarw feamar amar
& for forelY wropTe & 99 AT &Y WA
T @ IO HR A e —_
o § S F AEe SR e
WE ST | qeg Wi 9 ag
fream 4t @ @ fin Tovaely S St
g | 9% 99 @ wE Wy W qE A
99 99 g ¥ a9 # FN a
T §IR HT & § 7R A q| g9
T AFET FY FAT TG AS HIS TAK
FT & & 1 foraeit & et Y e @
0 & ¥ fr T @ AR A
T FWA TAT AT ¥ 3G T a@
el & f St Fodew § 98 e § e
=[F FAR W | ¥ 5§ Faer s s
A W § greee fae d fam @
o Wi s EFT g fra
TE 7 ™ 7 AR e ww e o
frt & St forr ¥ R e &0 A9
Far & 5 S wE g%,Koo W E AT
TTFAT & ¥,000 F TET | UFFAIR &
& TEE e Q8,Xoo wywi
T 9T qE ¥o,Yoo T H AT guT
TR AU FFA 38, Yoo WY F A
T | 9T & Y w9 e § fR o
WAFT—IAAT G —NTIT I
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[sft 7== arer o]
XY SHfaa < a1 WM | R I
v o fae e g—wfiwe
e AT §, SOHT 39 fread TR §
AR L ag wae § @ A T A
fora =< ==t firr 9 A faam | gafee
# fraed F& T 5 o0 O &1 A 9O
T@T I |

WY AT T § TR W
T | 5 T # w& gEE gufead
2, 57 gug § @ v | fa ¥
frdza Fem, feg & Fgw ST § %
T7 wed § 91X I ¥ TRAE W
fagT=T @1 AT § | AR AAER F
o=y Feares & g war = g oS
ST dT B qGET TEY §, ST WG
e dag TE TRETHEE 391 F
#z TS ¥ gaedeaE § fag 9
A TEETAACE T §, o fF
TqTERE F QAT QT a9 A &
¥ ¥ aga whaw & 1 wfew & fEew
e fip H wge @ AR o e R

# &Y ez aveior faeaTfi & qEed
§ FEAT AEAT £ | oG A WAT G
amfe  gwfo—ader @,
I AET FT FA [T F & | AT
Jq S ¥ 2G|, & 9@ F@ 5 5w
& amfe Nodl F qearra § I
e 6 Eew Y W s g
g & oY wTet &, S I FW N |
9 9T Y I HA qoF FAT W4T §
1= 5 afe SaT 9o #Tan FTF e
¥ W w—E Seri— R
T, A I9Y o g g

st & awea § § T & fae
FEN fF FFHAT IF A OF Sq 9
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@ &, forad & sy o < fred €
T QY FE W F ¥ A= T W
firerar & 1R gEQ RAT § 9% IO St
WAz & qATS | W TEANAE qg TTE
I ¥ 1% 0g 9 T § 6R ]
formara feerdt & o5 @09 Ywgsia & forg
foraar w1 fra &, afew aega: faae
STt IR AT §, I TET TR FC
¥, JAEY #1 99 FT AR A &9 A
Wt &% AT I 9 A9 T FER G
R F T §—ag AT &7
FTE T FT @ E | Tl I HH
N Fg HET § A IR A WY
ST E T H AT FFET WL TF
A 39 g & FIEIIE FIAT AT |
gmag A A AT g g =
qrfseam ¥ wreY off fres areh 98 )
qtg # fAae Fe ff OF AT 57 S
s @1 9 | 99 AR § f faaae
F 3R AT F1 A LU F G
gRaTa Ay st S wgea 4 wgr an 6
So far as Government-built houses
are concerned, they would be sold for

a proper price to those living in those
houses. fFT = Iq FL Fgl F

Government do not want to remove the
displaced persor from the house if he
wanted to live in it.

IS WY A AR A A G G
& 1 67 ag i g & f g Aol W iew
F T 9L ATHT AW A FYAT AR AT
& f foret et § g o 99 gU & T
¥ g T FFEA # 8T T FY 05 )
IT FFAET F AET FV AaH FT A
foFam 9T AR 9 TRE AT Breeae—
w1 fER—far am o)
aromferdt 1 5w fire w #1 A
& 3R Frdtwa St RT3 AL & 7
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a7y @ W §, Te9 I T FT HA-
< A wfaw fan o | 59 F ard @
AT St g §, St T TREwA 1|
ag §, 9% oW 9 7 § F9 @
IR W a |
4% a1 & 0% {99 oW 39 I

fererr Y st iy wErEd F1 =T fewArr
a1gar {1 & frdaa @ =mea g F g
e R S Ay adf g d
Mr. Chairman: The hon. Member’s
time is up.

Shri Nand Lal Sharma: This is a
very vital point.

Mr. Chairman: He can speak on his
amendment.

=} 7vg @rer gt < 1 shall finish in
one or two minutes.

ag § TR &7 awer | fEa
fat ¥ ag awer gew @y 4 | i
HTaTe IeaT A FF I FTEWT F qHE
frrr fag SmAT | a3 a1 g FT IR
faearfag, st fx agi @ €, T T
AT A8 F FTC T GEH HI SEAT A
f TET 7 PRaT SR 1 @A 18T 7 99
it a1 fazarw e fir gw 7@ s
F |59 R T TR I A | A
i fet Fae A A g iR T
wa o fe o | 99 faenfaa
fomT T &Y 359 § | 7E gretaw faf-
=t o dfafaeaw fafwdr #1 299
43 gl v e A g
AT FAR G FE AT |

& WY weven ¥ fac s 5 &g
7 ¥ 79 faenfuat @ faww feard
o g T ma T & Forer A s
Mz 39 FEEr # Ffear frord T@
s L & ag R qav g fr e amad
HI AT A A, IF T T W (qTeFT
& WA F G AT | I g7 AL T8A
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H etion, Rutes 13
R ae d A ¥
ATAF FT | I FC T A G
FTEF FAT AT IR T A H
#r§ foreare o freg g R T Twi
<g qré ot a1 78 |

= faaedl ¥ g9 § e
et wgvey & e s F ag @ Al
T e T A1 TEF AT A A A
T TTIF 57 §F T F T TGS
foarr T &, IR EHEL HIA H AT
F

siwet g AgE (foem damge T
forert SA-afE=T) : | W13 O & A
Afafasam ¥ g9 7 o ga § AR
FATR TR Y W 8, T T qfewe
w1 & fF SuT g9 FU S 9
s wrw Ad § 1 forw aw oy ARfa-
foaa T F9 Y€ g1, JWaw™ &
Rt 7 ug Y@ fF g, faw W
ST, T A SR § AR 35 IS FW
TR SR F AT | T A A g
FT T TH GG T aF §, Wi
T w0 § 1 3w & 3o 7 g e o
gug aiEtaA gwl, 99 gag & faen
i< Feeett & oY | 39 qUT &7 WO i
F et 7Y, WAy A, gy, freE
# gea & @ | &7 A gra | feat
¥ gu ¥ | &7 I ETRE] B e
Faw IAF AT Y G AL G, FAA I
forai & T 7 o e Ferat fawad
& g, d A T @
gu 9, afew wgdt 7 for W oY
T QY T N I o A e g 1 &
R grer & g A @R A Wil )
I qHY AT FIX FATY TATAE T ITH
A FO F AT | AR I A {6
7 & f5 F 3@ awg w1 qrQ gfaee
ﬁnmmmmmia‘r
fr fgurm  AE O1 @wAT | W W

'
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(el 3= AgE)
AT § gH I AT gt g ded
&1 § @ fopha # ardw 0 e
Fwh § 1 ag femm A g T
ferat o & samr | wed § B gw afe
q FE A gA AT famary famm
& ¥ 7 T SRR A | SR ug
fona IesT g WY femma ad) | Bfe
o9 Tl wY W gw o aEE o @ E
I AR F W FARN FEA IR T
SIS O U
gt § foaad QFFdEe &1 1 R
TR # [ 99 9 et 5 3 fe &
T P I & AG T ) T A
o 7 foadt dgaa W saR §
s A g I FFFSAAe T N fE
w% T md N v
T B A CF qEA © @@ |
F o oft o A gEa AL

T T AR T TR A Fe
sy i
faegw wa= T 7 fF = =T Ay
T A E A1 ST qw Ay
&1 wiw Fat &9 %5 Ea 39 | I
7% 7€ gl § 47 ag e e o
B AT IR § -3 AT ©@E 9 I8
THAHE 7 TEeT < T d | ag W FT
Warg g | A s mam @
ot fF fafree aRT e & & Taw 2
¥ a5 v g AT FATE | W G
AT @ GART FIH HEW &1 =T H
qag ot T 7 ar | A fewrhdy
FEREF T R T asdg |
I T TG TG aF G 6
g R € 1

ot &ito o qmawE (TT) : for-
Ff o Y , 79 3 A "y

st I Age: @ AT E
Fofees arga g Al A1 HE FTAG |
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Y qF g § o rfeet ag A
HATLFATE AT Fgar § e o1 @@
MY 9 98 SR F & A QY TR
HR 99 gR & &1 @) afew q@ g
F W wEW Aomw A 5 W, we
ST, G4t A g fF famet gae s @
a1 T et gt sTg a|mn 9 |

- T WFCGT |

SATET 99T &) §, g § samer
T HF F I 37971 & Fg1 Aveat § 6
9 % gH § HIT gAY g A faw-
74 feafee 78 grit a9 ax gw ffafa-
ZF FTHTH AL FLTHA | T [A THA
g1 9% =Ty a7y, fEfafew &
A g & Taet ot g8 wwer E o Ew
Tt fEfafadae w3 89 99 g0 qT9R
Feagsht sl &Y mfas gt &1 g
5 | fwaw o fomsi # orfas
feafq gat gam & @ @ gw W
I TF & A9 7 994 W AT gAra
TEAT GEAT AR & AT OF &Y a<g F
& s o g fEfafedms w1
T THA RN | F aAA g @ &
WA T g 1A | ot S
WA T ALY R a9 e & gfaal Y
E T AOF qTAA AG) AT g | &
TER AN F I T ™
1T T & 4 |

o9 g A ANy T AT E TE Yo
BT Y AT A & 1 g wEaTd §
F@T & i SuET Ko 9T ¥ Y AT ¥
fea mar & 1 | o dY F oY TR
¥ 7y Fgm A § 5 R ag A
HfFT BRI TR AT FT FTAATE FAT
e & A Fooslt g & ATy F9 A T
Lo FAT &AT R | # et § i 1<
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A WTET T S | & fRwgsiia A
ot fiF 39S gu 7=t 7 § @ A famw
T S ag e g ahe fy A
gWiT |

Shri N. C, Chatterjee: Shri Nand
Lal Sharma has given us some mild
shocks from time to time but the
greatest shock we got was when he
announced that he heard some time
back that Shri Mehr Chand Khanna
was dead. He was now discovered
that he is living, and we know that
he is kicking, but I only hope that he
will never kick at the refuees,

Coming from Bengal which has
suffered heavily—you and I both come
from that province—from this tragedy
of this unnatural partition of this
country, our heart certainly goes out
to the afflicted millions who have been
unrooted and who are still suffering
terribly as a result of this terrible
aftermath.

Our time is short, and I want to em-
phasize four or five points which re-
quire serious consideration. The first
point is that I am endorsing what the
first speaker, Shri Gidwani, said to-
day, that all this regulation and all
this code of rehabilitation will be al-
most futile and useless unless the Go-
vernment is prepared to augment the
evacuee pool. That is the first demand,
and that demand I hope will be una-
nimously -endorsed by every party and
every sectiori of this House. We must
all realise that this is not a problem
of Punjab or the North-West Frontier
province or of this part of India or
that, but it is a national problem. I
am sorry that today the House is so
thin. Every Member ought to have
been in his seat today especially when
we are tackling such a problem which
means that we are going to deal with
the destiny of 66 lakhs or over 6 mil-
lion people who have come from West
Pakistan and if we can put this mea-
sure on a satisfactory basis, 44 lakhs
of people who have been uprooted
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from East Pakistan will also have
some solace.

Two things I am first of all plead-
ing for. I was to some extent per-
turbed when I found that a distin-
guished lady Member had tabled a
motion that the ceiling shou'd be fixed
only at Rs. 50,000 and not at Rs. 2
lakhs as the hon. Minister has given in
the sc¢hedule. You know, Sir, Schedule
VIHI gives the ceiling, and the highest
is Rs. 5 lakhs. When the claim is for
Rs. 5 lakhs or more, the maximum
would be Rs. 2 lakhs. It is given at
page 45.

Pandit Thakur Das Bhargava: Rs, 2
lakhs for Rs. 18 lakhs.

Shri N. C. Chatterjee: Rs, 2 lakhs
for Rs. 18 lakhs, that is right. That is,
when a person or a family has left
property in Pakistan ¢> the tune of
Rs. 18 lakh;, the maximum that he
will get is Rs. 2 lakhs.

Shri Mehr Chand Khanna: Rs. 18
lakhs and above, maybe even a crore.

Shri N C, Chatterjee: Maybe.even
a crore of rupees. Thank you. What
I am pointing out is that it will be
most unfair to say that it should be
reduced to Rs. 50,000. I know that the
socialistic pattern is very fashionable,
but don’t start socialisation at the cost
of the poor, unfortunate, displaced re-
fugees who have been the victims of
India’s independence. Firstly, it is un-
fair because if you give them Rs. 2
lakhs, it will raise the bid for a given
property, and thereby it will increase
the pool. A refugee can only bid up
to the amount of compensation. He
cannot go beyond that. If you give him
even this nominal figure, then he can
bid up to Rs. 2 lakhs. Otherwise, what
will happen is non-displaced persons
will come in if the limit is kepi down
at a very low figure, and in respect of
any property over Rs. 50,000 the re-
fugee will be completely ou! of the
picture. That is, the displaced persons
will be completely eliminated.. They
will have no chance. How can you
expect a refugee who has been given
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Rs. 50,000 to bid for a property of
higher value? Supposing a property is
valued at Rs. 60 or Rs. 70 thousand,
how do you expect him to fork out
the balance Rs. 10,000 or more?

Mr, Chairman: Would he like to
continue- tomorrow?

Shri N, C. Chatterjee: I would like
to continue.
5 P.M.

Displaced Persons
Compensation and
Rehabilitation Rules

Mr. Chairman: Before adjourning
the House, I have an announcement to
make. The list of motions re modi-
fication of the Displaced Persons Com-
pensation and Rehabilitation Rules,
1955, which have now been indicated
by Members to be moved, subject.to
their being otherwise admissible, will
be circulated to Members tonight.

1342Q

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, the
13th September, 1955.
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